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LOK SABHA

Friday, September 18, 1964/Bhadra
27, 1886 (Saka)

The Lok Sabha met at Eleven of
the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
" Mr, Speaker; Shri Vishram Prasad. I
have got the information that he has
been released from jail, and I thought

he would be here. Shri Prakash Vir
Shastri.
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The Minister of Commerce (Saei

Manubhal Shah): (a) A portion of a
small trial consignment of bananas

* Parhament and two experts.
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sent to Italy was destroyed because it
got over-ripe before it was delivered
to the buyers.

(b) The total f.0.b. value of baranas
destroyed was Rs. 2.63 lakhy No loss
to the Exchequer is involved.

(c) The question of fixing raspon-
sibility for the loss does not arise as
there has been no loss tn the Central
Exchequer and the export we.: o2 be-
half of the Co-operative Society. How-
ever, an Enquiry Committee tn in-
vestigate the defects in packing and
transport of bananas so as to avoid
such hardships in future was set
up by Government. The Committee
consisted of Shri Deokinandan Nara-
yan, M.P. and two other Membcrs of
The
Committee has since submitted a Re-
port, copies of which are available in
Parliament Library. Their recom-
mendations are contained in Chapter
Il ‘conclusions’ of the Report which
is lsid on the Table of the House.
[Placed in Library, See No. LT-3166/
64].
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Shri Shivaji Rao S. Deshmakh: The
prices of bananas in the ‘ocal market
have so much depressed that unless
further export measures are taken up,
the prices cannot be boosted. So,
what is the Government doing in this
regard?

Shri Manubhai Shah. I am.glad this
point has been raised. In the last two
weeks I have received sc many tele-
grams from the various parts of India
that unless this is stepped up, produc-
tion by the growers and farmers will
get further depressed. We are making
maximum efforts to see that this very
delicate commodity is properly ex-
ported.

Shri D. J. Nalk: May I know how
much quantity of bananas was ex-
ported this year?

Shri Manubhai Shah:
only.

22,000 tons

Bhri Kapur Singh; May I know
whether this Gover t has finally

accepted the socialist' perversity that

SEPTEMBER 18, 1964

Oral Answers 2386
the producer is least entitled to con-
sume his own products? It not, why
do we continue to export our products
such as bananas, mangoes, sugar and
tea?

Mr. Speaker: Does he mean to say
that we should not export what we
can eat here, though we may not need
them so much?

Shri Kapur Singh; We are being
starved. Bananas can be got only at
two annas; it should be sold at one
pice in a poor country like India. The
same is the case with other thirgs.
Will you not press them to give an
enswer to the first part of the ques-
tion, whether they accept it?

Mr. Speaker: This is a matter of
policy which cannoi be discussed
during the Question Hour.

Shri Kapur Singh:
cuseing.
answer.
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Shri Joachim Alva; As the hon.
Minister says, there may not be a loss
to the Exchequer, but there will cer-
tainly be loss of prestige. May I
know whether the first two conditions
were fulfilled, namely they were to

1 am not dis-
I am merely seeking an
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be loaded in a fit condition so that
they could be consumed by the con-
consumer, and secondly  that
t should
air-

prop arr
be made for refrigeration and
conditioning?

Shri Manubhai Shah: Even as the
report shows vividly, these two condi-
tions were adhered to. The real mis-
take was that in trying to get a
freighter which would cost less, it
reached Italy 11 hours later than the
other, and the maturity slightly went
up. Unfortunately, rains also came.
These two factors, which were beyond
their control, produced this result.

'l‘r;de Centre in West Europe

+
( Shri M. N, Swamy:
Dr. Saradish Roy:
Shri P. Kunhan:
Shri Imbichibava:
Shri Rameshwar Tantia:
Shri Dhaon:
Shri B. P. Yadava:
Shri Bishanchander Seth:
Shri Vishram Prasad:
Shri D. D. Mantri:
l Shri Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:

*265. <

—

(a) whether it is a fact that the

Stute Trading Corporation proposes

to set up a trade centre in West
Europe;

(b) it so, the main functions to be
entrusted to the centre; and

(c) if so, whether Government, pro-
pose to organise such centres in other
parts of the world also?

The Minister of Commerce (Shrl
Manubhai Shah): (a) The ST.C. has
already set up a Trade Centre at Rot-
ferdam.

(b) A statement is laid on the Table
of the House.

(c) It has been decided to open a
Trade Centre in Moscow and it will

BHADRA 27, 1888 (SAKA)

- deliveries.

Oral Answers 2388

be run by the State Trading Corpora-
tion. For the present there is no pro-
posal to open any other trade centre.

STATEMENT

The main functions of the Trade
Centre established at Rotterdam are
as follows:—

The object of the Trade Centre is
to help Indian exporters in their at-
tempts to stimulate demand for the
Indian goods in West European coun-
tries. The Centre will function in
three units, namely (1) Bonded Ware-
House-cum-Depot; (2) Samples Mar-
keting Agency Unit and (3) Service
House & Survey Unit.

Bonded Warehouse-cum-Depot:

Indian goods will be stocked for
sale on the spot or for ex-stock
Facilities to buyers will
be provided for inspection and selec-
tion of goods from such stocks,

Samples Marketing Agency Units:

An upto-date collection of samples
of tne merchandise will be maintained
with export prices and delivery sche-
dules to facilitate negotiations on the
spot and to conclude contracts and
business with the prospective buyers

Service House and Survey Unit:

This Unit will act as a liaison office
and undertake, in cooperation with
other organizations, market surveys,
market studies, etudy of consumer
preferences etc., in respect of specified
commodities.

Shri M. N. Swamy: May I know the
commodities that are likely to  be
exported through these centres?

Shri Manubhai Shah: We have tried
to give some idea in the statement.
Generally these will include all tradi-
tional goods and some non-traditionsl
goods. o
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Shri M. N. Swamy: May I know
whether there is any suggestion be-
fore the Government to set up such
centres in other countries?

Shri Manubhai Shah: Yes; there is
un idea to put one in Chicago or some-
where else. If it works well we will
have one or two depots in Latin Ame-
rica, in America and another in Wes-
torn Europe or in some other place.

Shri Rameshwar Tantia: From thc
statement it seems that this will affect
in & good measure our export promo-
tion. Will the Government consider
opening of such centres in places
like Beirut also which is a trade cen-
tre?

Shri Manubhai Shah: Very good
idea.

Shri P. C. Borooah: In what place
is it going to be located and what will
be the nature and extent of Govern-
ment control over it?

Mr. Speaker: It has already been
answered.

Shri D, C. Sharma: I find from the
stateraent that this unit will have the
co-operation of the other organisu-
tions. undertake market surveys, stu-
dizs of, consumer preferences etc. May
I know whether these will be con-
duceted in places where the centre
is located or they would be conducted
thousands of miles away from these
places?

Shri Manubhai Shah: It will be like
this. We will have a team of experts
situated in Rotterdam. They will sur-
vey the markets which are reachat!c
in the communist countries as well as
Western Europe and African region.
They will also do corresponding con'-
modity surveys in India, whether these
gouods are available and if so how it
is available on a long term basis etc.

Dr, Saradish Roy: May I know
whether Rotterdam will serve the
‘West European countries properly?

SEPTEMBER 18, 1064
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Shri Manubhai Shah: Yes please,
it is only one of the features this is
not the only system for all export
promotion. It is an additional mea-
sure.

Shri A. S. Saigal: In how many
places outside India such organisations
will be vpened in future?

Shri Manubhai Shah: About half a
dozen more, as I have already replied.

Shrimati Savitrj Nigam: May I know
whether the service stations have also
been started in countries where we

arc exporting enginecring goods and
niachines?
Shri Manubhai Shah: Yes, Sir, in

some places we have started them.
There is one in Lahore; one in Burma
at Rangoon; one at Bangkok in Thai-
land and in various other places also.

Jute Delegation

+
( Shri Dincn Bhattacharya:
~266. J Dr. Ranen Sen:
Dr. Saradish Roy:
Shri Vishram Prasad:

Will the Minister of Commerce be
pleased L¢ state:

(a) whether a Jute Delegation that
left India in May, 1964 for UK., US.A.
and Canada has come back; and

(b) the object of the visit
the result achieved?

and

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy': (a) Yes, Sir. The Delegation
returned in June, 1964.

(b) The main object of the Delega-
tion’s visit was to make an on-the-
spot study of the North American
market for Indian jute goods &apart
from maintaining good will and re-
newing contacts. The Report of the
Delegation is under consideration of
Government
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Shri Dinen Bhattacharya: May I
know whether this Delegation found
anything contrary to the quality that
is produced here and whether they
have made any suggestions regarding
the improvement of quality?

Shri §. V. Ramaswamy: They have
made various suggestions. One of
the objects of the Delegation was o
receive complaints with regard to
quality. With regard to that they have
suggested scme remedial action,

Shri Dinen Bhattacharya: May I
know whether they have made any
recommendation regarding the cost
structure of goods produced here?

Shri 8. V. Ramaswamy: The cost
structure was not within their pur-
view. They were mainly concerned
with the market.

Dr. Saradish Roy: May [ know the
foreign exchange spent on this dele-
gation?

Shri 8. V. Ramaswamy: I am sorry,
I do not have that figure with me.

Shri Sheo Naraim: May I know the
composition of this Delegation? Was
there any Member of Parliament in
it?

Shri S. V. Ramagwamy: There was
n> Member of Parliament in  that
Delegaudon, which consisted of five
members including the leader.

Dr. L, M. Singhvi; Has this Delega-
tion any suggestions to make in res-
pect of the nature of competition
offered in the international market for
our jute goods and the steps we could
take to see that we are able to ope-
rate effectively in spite of the com-
petition offered by various countries?

Shri 8. V. Ramaswamy: Yes, Sir.
They have made various suggestions.
‘There is a relentless pursuit for sub-
stitute goods {ur jute as packing mate-
rials. It is on this that the Delega-
tlon has made very many suggestions.

Shwi Rameshwa: Tentla: May 1
%now whether it is a fact that the
wwpert of our jute goods has gone

BHADRA 27, 1386 (SAKA)
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up by Its. 18 crores to 20 crores in
spite cf the tncentives given by the
Pakistan Govcrnment for their jute
expurts? I? so, what are the reasons
for that?

Stri Mnmubhal Shah: The reasons
are that thcre is a shortage of good
crop both in India and in Pakistan.
So, we hope the Member’s estimate
will prove correct.

Shri Litladhar Kotoki: May I know
whether this Delegation in the course
of their tours came across articles
manufactured from jute but goods that
are different from what we are manu-
facturing here that have got a better
market and, if so, what steps have
been taken to manufacture such arti-
cles from jute in our country also?

Shri 8. V. Rammaswamy: For instance,
cement is mostly packed in  paper
bags in place of jute bags which were
used formerly. Similarly, suger s
being packed in polythylence sheets.
For jute carpet-packing they are try-
ing to find a substitute in plastics.
All these cases are being studied.

Small Oar Project

+
r. L. M. Singhvi:
. L.

[
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Shri E. Madhusudan Rao:

Will the Minister of Industry and
Supply be pleased to state:

seEgzziEee

(a) whether any decisien has been
taken regarding the production of
small economie car in the country: -
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_ (b) whether any action is proposed
to be taken to reduce the prices of
available cars;

(e) if so0, in what way; and

(d) whether any import facilities
are being extended to enable an In-
crease in the manufacturing capacity
in the country?

The Minister of Heavy Engineering
in the Ministry of Industry and Supply
(Shri T. N, Singh): (a) There has
been no change in the decision of
Government as stated in the House
on the 9th August, 1962.

(b) and (c). At current levels of
production in cach of the three pas-
senger car factories, it may not be
possible to secure any material redue-
tion in the price of cars to the consu-
mers, which includes also the inci-
dence of duties. In the long run, the
main possibility of achieving substan-
tial economies is to maximise the
scale of production. Certain alterna-
tives to achieve this objective are be-
ing examined.

(d) No facilities haye been extended
so far to existing car manufacturers
to increase their manufacturing capa-
elty.

Dr. L. M. Singhvi: May I know
whether a proper appraisal of the
idle capacity in the existing manufac-
t$uring units and the various compo-
nents of prices has been made by the
Government in this respect and
whether Government is willing to say
4hat more than 50 per cent of the
capacity for manufacture in the
country today is idle and that more
than 50 per cent of the cost of pro-
duction is in the form of direct and
indirect taxes levied by the Govern-
ment?

Shri T. N. Singh: The capacities
and production are being tantly

SEPTEMBER 18, 1964
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Shri A. P. Jain: Only discussion.

Shri T. N. Singh: The only way
to reduce the price is by having larger
production on assembly-line basis. The
existing plants, as they are today,
cannot undertake such large-scale
production.

Dr. L. M. Singhvi: Sir, the question
has not been answered. Has the
Government made, or propose to
make, any study of the extent of idle
capacity and the various components
of prices and there is 50 per cent taxa-
tion?

Shri T. N, Singh: Sir, I do not
accept that proposition. We have
licensed each unit for a particular
number of cars and they were
expected to equip themselves for that.
They are being given licences in the
shape of foreign exchange only for
that level of production.

Shri A. P. Jain: That is no answer.
The question has not been answered.

Mr. Speaker: Yes, for those two
points no direct answer has been
given,

Shri T. N. Singh: There is no ques-
tion of evasion. I have stated that we
do not accept the contention that
there is 50 per cent idle capacity.

8Shri A. P, Jain: You have to accept
it; it is there.

Dr. L. M. Singhvi: That is a fact.

Mr, Speaker: If he does not accept
it, I cannot force him to do so. I can
only ask him to answer the question.

Does
he mean to say that there is no idle
capacity? :

Shri T. N. Bingh: The fact is that,
according to us, unless there is large-
scale economy, the cost of cars cannot

examined and we are also having
eonstant discussions with the pro-
ducers,

be reduced. They are not producing,
what are called, assembly-line produc-~
tion. Unless that is done—and for
that they do not possess the equipment
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and plant, that is, for carrying on that
large-scale continuous assemly pro-
duction—it is not possible. That 1is
what I was explaining,

Dr. L. M. Singhvi: Would the hon.
Minister say that if a full measure of
foreign exchange were permitted, the
production of cars in this country
could be increased by as much as 100
per cent at the very least and if raw
materials could be made available at
cheap prices, car production in the
country could be augmented? I
would like the hon. Minister to say
very clearly as to what are those steps
and alternatives which are being con-
sidered by the Government instead
of giving a circuitous reply.

Shri T. N. Singh: If by ‘foreign
exchange’ is meant, foreign exchange
to import plant and machinery, of
course, that has not been made avail-
able.

Dr. L. M. Singhvi: Raw materials.

Shri T. N. Singh: If by ‘foreign
exchange’ is meant, necessary pac-
kage for augmenting the production
numbers of cars, has been allowed,
then I would only submit that these
factories have been licensed for a
certain number of cars which they are
expected to manufacture in a year
and all the foreign exchange neces-
sary for that number is being given.

Dr. L. M. Singhvi: On a point of
erder, Mr. Speaker. I quite appreciate
that you can only ask him to answer
a question. We only want to know
whether, if full foreign exchange was
permitted as required by the manu-
facturing units, they could produce 100
per cent more than the capacity of
the existing manufacturing units.
We want a straight answer rather
than a roundabout answer,

Mr. Speaker: That is hypothetical.

ot 7o w0 fyAfY : w¥ WX Ww
7 § fr il ¥ @@ v A e
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& ot o dga w1 AT T g ¥
e et § W 99 | e ITd
ot 3 € STg Y S wTe g ¥ awr
faer aweft § ? afe ag aw § &Y agiwe
tfefmm w1 ot § s Hwg A
T ¥ faew sTHaT SO  ?

ﬂf‘oﬂomzmm*m
agy wiew & w@® aga ¥ weor § on
e & ar g%ar g, W W9 R W
Fan

dt 7o ®Wlo fywdy : swww
w oW &7 (e )
He is giving evasive replies.
Shri Bhagwat Jha Azad: And he is-
laughing also.

o qEEw WO T
afad 1 (freenion)
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Shri M. L. Dwivedi: The
country is a prospective buyer.

entire-
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Shrimati Savitri Nigam: How far
is it correct that Government's
policy itself is responsible for creat-
ing scarcity, on the one side, and®
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increasing the price, on the other,
because during the last three years
the manufacturers have not been
allowed to import those parts which
are necessary for the assembly of
cars in that quantum which was
accepted originally?

Shri T. N. Singh: Our problem has
been that today the production of
cars is mainly dependent on import of
foreign components in a large mea-
sure, The policy of the Government
has been to go ahead with, what is
called, assembly line production for
which nobody has come forward up
to that measure.

The Minister of Industry ang Sup-
ply (Shri Dasappa): If you permit me,
Sir, may I just explain . . .

Shri J. B. Kripalani: May I alsc say
something?

Mrn, Speaker: Let me first give
chance to those who have sponsored
the Question.

Shri Dasappa: There seems to be
misunderstanding with regard to the
«capacity Alnterruptions)

Some Hon. Members: No ‘misunder-
standing.

Shri Raghunath Singh: We wunt
<cheap cars.

Shri Dasappa: 1 am only trying to
help them . . .

Some Hom. Members: We want
.cheap cars.

Mr. Speaker: They want only cheap
cars and no other assistance,

‘Shri Dasappa: Here
figures . . .
Shri Jashvant Mehta: May I know

whether the misunderstanding is on
.the part of the Minister or . . .

are some

Mr. ‘Speaker: He may resume his
seat, P
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Shri Dasappe: About the idle cepa-
city, there seems to be some infor-
mation in the possession of the Houge
which, I am afraid, is not fully borne
out by the facts. Here are some
figures: Hindustan' Ambassador Car—
licensed capacity is 10,000. In 1960, it
produced 9,199 cars; in 1861, it pro-
duced 11,256, over and above its cupa-
city; in 1962, it produced 13,000 and
odd . . .

Shri A. P. Jain: What is the idle
capacity?
Shri Dasappa: Then, about Fiat

Car, 7200 is the capacity; they have
produced . . .

Shri Bhanu Prakasp Singh: On
point of order, Sir. 1 want to know..

Mr. Speaker: When the Minister is
still 'making a statement, a point of
order arises in between!

Shri Dasappa: The demand today is
about 40,000. That is what they say.
The present demand . .

Mr. Speaker: What they say is this.

Shri Dasappa: The capacity is less
than what the demand is. (Interrup-
tions).

Mr. Speaker: They have asserted
that there is idle capacity.

Shri Dasappa: I am showing 1t is
not,

Mr. Speaker: He has answered that
as against whatever has been autho-
rised for production in those factorles,
the manufacturers are fulfilling those
targets. But they want to know
whether in spite of that they have
the capacity installed which is lying
idle. This is what they want. The
targets given to them might have
been low and they might have still
the idle capacity with them at this
moment.

Shri T. N. Singh: May I explain
the position? It is always possible in
u factory by importing w large sumber
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Shrl T. N. Singh: I can give the

step up assembling, prod
Shri A. P. Jain: He is Defooling us.

Shri T. N. Siagh: But that is ouly
woarginal. Idonotuceeptmgpropo
sition that they are workin' ot S0
per cent capacity.

Shri Raghunath Singh: How many
shifts are there?

An Hon. Member: You are not cal-
ing anybody from this side.

Mr. Speaker: I have orly allowed
two or three questions. Immediate'y
the charge comes that this side has
been neglected. Is it justified? First
1 will call those who have sponsored
the Question and then I will see about
others. The charge should not be
flung at me thaet this side has been

neglected and the other has been
favoured.

Shri Kapur Singh: It is not a
charge.

Mr. Speaker: 1t is a charge.

Shri J. B. Kripalani: It is very

painfu! to see that the House is more
agitated and more angry at the price
of the car; it was not so angry at the
riging prices of commodities. I never
saw such a confusion.

Mr. Speaker: At this time, the rele-~
vant question is about cars.

Shri A. P. Jain: May I know, if the
present three units engeged in the
manufacture of cars were to work
three shifts, how many cars they will
be able to manufacture in a year and,
it they were to work two shifts, how
meny cars they will be able to manu-
facture in a year and how many they
are actually manufacturing today?

Shri J. B, Kripalani: How many
people use cars?

Shri A. P. Jaitm: My hon. friend
himnself uses cars.

fig in regard to the production wp
to date, by the various parties,
giving the latest position up to July,
19064; 8500 Ambassador cars were
produced; 2353 Fiat cars were pro-
duced and 1977 Standard cars pro-
produced. This is the position in re-
gard to production in 1964,

As regards double shift or treble
shift, it is very difficult to make a
statement offhand.

Shri A. P. Jain: I seek your protec-
tion, Sir . . .

Mr. Speaker: Hon. Members would
realise that I cannot go on in this
manner during the question Hour. If
they are so persistent they might ask
for a seperate discussion on that.

Shri M. L. Dwivedi: The hon. Minis-
ter is supposed to have studied the
problem. Therefore, he cannot say
that he cennot make any statement
offhand. The month back, and yet
was given one month back, and yet
he says that he does know these
things.

Mr. Speaker: Then, what is the
demand? Should I dismiss the hon.
Minister?

Shri Nath Pai: No, you may ad-
monish him or reprimand him. It
you dismiss him we may get a worse
one.

Shri A. 8. Saigal: Our request is
only for a discussion for three hours.

Mr. Speaker: There is no question
of reprimand. The hon. Minister has
given the answer. I am suggesting
to hon, Members that since so many
of them are interested in this, if they
ask for a discussion, I shall see that
some time is allotted for that dis-
cussion.

Bhri A. ®. Tain: T peek your protec-
tion, Sir . . .



2401 Oral Answers
" Mr. Speaker: Rather, I should seek
Pprotection from hon, Members just at
this moment.

Shri A. P. Jain: I am too small a
person to give you protection, but
you can give me protection.

The point is this. I had put a very
specific question. Now, there is a
whole Ministry with a big parapher-
nalia of officers, and if the Ministry
does not know how many cars the
present units can manufacture, if
they work two shifts or three ghifts,
1 must say that the answer is just
an attempt at befooling us. If they
know it, why should they not give us
those figures?

Shri T. N. Singh: I beg your pardon.
I was not allowed to complete the
answer which 1 was giving.

Mr, Speaker: I shall allow a discus-
sion on this. Now, let us proceed to
the next question.

Electric Engines at Chittaranjan

+
Shri R. G, Dubey:
Shri Yashpal Singh:
*268 .J' Shri Vishram Prasad:
9 Shri D. C. Sharma:
Shri Jashvant Mehta:
| Shri Guilshan:

Will the Minister of Railways be
pleased to state:

(a) whether it is proposed to ex-
pand the production capacity of the
electric engines at the " Chittaranjan
Locomotive Works during the remain-
ing period of the Third Five Year
Plan; and

(b) if so, the broad features of the
project?

The Minister of Btate in the Minis-
of Rallways (Dr, Ram Subhag
Singh): (a) Yes, sir.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary See No. LT-3167/64).
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Shri R. G. Dibey: May I know the
requirements of the Gountry and to
what extent the present production
is likely to cope with it?

Dr. Ram Subhag Singh: The addi-
tional requirements in the country are
going to be about 215 during the Third
Plan and about 612 electric engines
in the Fourth Plan.

Shri R. G, Dubey: In case the ex-
pansion programme will materialise,
to what extent will the production in-
crease?

Dr. Ram Subhag Singh: The produc-
tion at present is about 2 electric loco-
motives per month, and it is going to
be 6 per month by the end of the
Third Plan, and it will further in-
crease during the Fourth Plan.

ot aoqre fag : w0 F o1 v
g 5 faocm ¥ @ aw fraw -
g BT A " T § W R
gt T AT AN &, A 79 7% qH W
A § % qfefe & O

WMo T gun fag : 7 @H ITH
afefrdd Y arq sarar 7@  FifE
wftra< amT aET ¥ § W@ ¢

ot aarve g c aei e e 4

o T gan fag : ot @ F4T
FOT 60 Nfawa qTAH AL ¥ A W
w

Shri D. C, Sharma: May I know
whether the electric locomotives that
are being produced in Chittaranjan are
of the same high quality ag the steam
locomotives, and if so, how the quality
has been determined?

Dr. Ram Subhag Singh: The quality
is being determined on the basis of
the electric locomotives that are run
in foreign countries. So far we have
produced 21 D.C. and 9 A.C. locomo-

tives, and their quality compares
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favourably with that of the foreign
<lectric locomotives.

Shri Kapur Singh: Does there exist
a phased programme of complete
switch-over to electric railways . in
this country, and if so, what is its
schedule?

Dr. Ram Subhag Singh: Yes, there
is a phased programme; the use of
the steam locomotive is  gradually
going to be tapered off, and by the
end of the Fourth Plan it will be
largely eliminated and only the diesel
and electric locomotives will be in-
troduced thereafter,

Shri A. P. Sharma: Is Government
aware that as a result of increased
use of electric engines in place of
‘steam locomotive engines a large num-
ber of workers are declareq surplus?
If so, will Government arrange for
training these workers instead of
training workers from outside?

Dr. Ram Subhag Singh: This is a
suggestion which we will consider.

oft e : w & o wwar § e
farerdor & g o & fg o S
Tt s sTow fFar T Ot ? afe
i, oY a7 IEF Ag AT 7T w1 AR
fawx § 7 afg g, @Y e ?

o W gan Ty : fawiom w
;N & Ao T w7 9g T8
A TR I 168 W W
qT AT 172 & § | I9F ¥4 §1Q
fautom & fagae & fad 2 w0y
zemwﬁﬁaﬁﬁ:«fmﬂrma

A< 7w Prex & amz faorelt & gho
sfga= 72 3T | wi=w o§w 150
T FTE

staqmgr & 3 qar 5 ame
fras fresy & 4

o T gw fay : & ag & fF
e qq qw F fF 21 @o o
114 9 Qo o mmm
A T ATELT AW W §
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ot ersfrare oy A dtor i A
@ wmifer § @ a1 AR AW
& o wvT w1 Al AW ) T g
e gfor T 7 w71 T aw frar
t?

o v gwn fay : 7Ty WA ¥
Wit G HTT Aor T TR P IAH
T A0 AT T FF Perr |

oY go fao Wt : gurdr forrtt
faorsft & £RT #Y wrawawar § @ a1Y
feoom A da @ @ § ar AfY, ar
I AT I E ?

o T gAn fay : Pt wra-

st go fao Wwt : forat adwm
WTAVHAT § S ax & ar gy ?

o T guw fay : Wit oY oo
Lok 4

Shri P. Venkatasubbalah: How does
the cost of the indigenously :nanu-
factured engine compare with the
cost of engine of the same type in
other countries?

Dr. Ram Subhag Singh: In the case
of the DC engine, the cost of the
imported engine is about Rs. 12,50,000,
that of the one manufactured here
about Rs. 11.31,000. As regards AC,
the imported one costs about Rs.
12,87,000 and the Chittaranjan enc!m
costs about Rs. 12,50,000.

o R W EHA : HEAE T
o & qamar fie wio & gfom awer w1
feq wmgd 1 & e wgar f fe X
fead @ ¥ g w< fag @ Wik
@ ®1 wwg ¥w ¥ fead feaf ¥ faorsy
& o @faw forr srow & and ?
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o uw gun fag : w7 w07
ft guadffa G & wwr aw faorelt
it o & o 1 s & o,
e wwife A vy Qe w
T FTEw oy fraTonie R, vy
T A & FgA ¥ wwwd § i wva
|TA F WA G |

Shri 8. N, Chaturvedl: Whet is the
advantage in having both DC and AC
engines in the country? Will they not
ultimately create difficulties in regard
to interchangeability?

Dr. Ram Subhag Singh: Now we
do not want to manufacture any DC
locomotives. " Now the proposal is to
manufacture only AC type.

Export of Handicrafts

Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Dhaon:

Shri Bishanchander Seth:
Shri B. P. Yadava:

Will the Minister of Commerce be
pleased to state:

+
|’ Shri Surendrapal Singh:

*269

(a), whether it is @ fact that recent-
ly the Institute of Foreign Trade or-
ganized a seminar in New Delhi on
“Handicrafts Exports” in order to find
out ways and means of solving the
probl of production and marketing
of handicrafts; and

(b) if so, the decisions taken at the
seminar to bring about the requusite
mprovements in the handicrafts ex-
port trade?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The Seminar made a number
of recommendations. A  statement
conteining the major recommendations
is placed on the Table of the House.
[Placed in Library. See No. LT-3169/
64].
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Shri Sugendra pal Singh: The state-
ment containg an exhiustive list of
recommendations made by the Se-
minar. How many of these recom-
mendations have been accepted by
the Government for immediate im-
plementation?

Shi Manmhbal Shak: They are
under consideration, As far as I can
sse—because I was not preseat at the
Seminar—most of-the suggestions will
be accepted by Government. But
formally they are still under discus-
sion in inter-ministerial meetings.

Shri Surendra Pal Sipgh: Is any
attempt being made to consult some
foreign experts with a view to chang-
ing the designs etc. of our handicrafts
goods in order to suit the require-
ments of our foreign customers, parti-
cularly in respect of handloom goods.

Shri Manubhali Shah: It is a wel-
come idea, but we have got an Indus-
trial Designs Institute constituted by
the Government of India. If has got
many experts who are giving us ideas
on designs. Then, individual export-
ers themselves are in touch with their
foreign buyers, and they also bring
their experts, So, there is no need
to have a formal invitation and ap-
pointmet of foreign experts.

Shri Himatsingka: Is the hon. Minis-
ter aware of the desirability of hav-
ing show rooms in different corsum-
ing centres, as it appears to be very
useful?

Shri Manubhai Shah: Yes, Sir.

Dr. Sarojini Mahishi: May I know
what articles of handicrafts have
found a market in foreign countries
during recent years?

Shri Manubhai Shah: Handloom pro-
ducts, of course, are well known.
There are garments, ivory products.
In the New York World Fair, the
sarna bells made of brass have been
selling like hell.

Mr. Speaker: This we have heard
for the first time. (Interruptions).
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Our Minister is widely travelled
man, therefore he must know better, I
think.

Shrimati Renuka Ray: Item (g) of
the statement says:

“The proposal of establishing an
Indian Institute of Packing and
Psekaging by the Govemment for

ive r h on
the ehanaing patterns of packag-
ig and packing abroad wag wel-
comed by the Seminar”,

The Government of India are also
supposed to be doing something about
it. T would like to know when that
proposal is going to be implemented,
and whether any steps have been
taken.

8hri Manubhai Shah: Yes, Sir. A
Central National Institute of Packa-
ging is being established at Madras,
and the Swiss Government and others
are extending to us the necessary
technical and financial co-operation.

wrEtw @ ® Qe qat aar afrest
aifewna Wt @ gra Wy

+
(&Y s qres
*270.4 wit wmidw fag feam
(=t aware fay :

w7 twd war qff aer ofeed
aifeena & widg g7 & § w3
T AR & gaey A 10 AT, 1963
& waifes wwr q'aT 13¢9 ¥ IJu¥
& @y § 9 aary A FAr &3 e
W 8wy ag wmer few feafy a3
g?

o Ao § Trvw-sdt (w0

© uw gwn feg) ;- 10-12-1963 W

wardifea wor 1369 ¥ IO § on feafar
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oY ereniic wrelt : & a3 I
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fotay &7 W aqrerwE e EE
T w3 &, A fR T 9T At aw
fadw g aff fear mar?
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Q o A8 Toen wwy | AT Y
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Shri S. M. Banerjee: May 1 know
-whether it is a fact that acceptance
of this particular demand To have a
rail link through India ~ connecting
East and West Pakistan will be accept-
ing the demand for @ corridor made
by the late Mr. Jinnah; and if so, may
1 know why Government has taken
.80 long to take a final decision and
tell them “No"?

Shri 5. K. Patil: It is a larger ques-
tion of policy and as rightly said by
my colleague, it cannol be discussed
in question and answer. I can say
that the Government knows Vvery
-well as to what is going on and what
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is practical to do. It does not conflict
with the sentiments that are being
expressed,

Shri Basumatari: Just now a refer-
ence was made to Shri Jagjivan
Ram’s Statement. May I know what
was the assurance? Whether it will
be expedited or put an end to?

Mr. Speaker: He can look into the
debates. T

Shrimati Renu Chakravartty: In the
eastern sector, the State of Tripura is
completely ‘encircled by the state of
Pakistan. May I know whether in
view of this, when we discuss such
measures we will ask reciprocally for
tacilitating our trade and travel with
such places?

gShri 5. K. Patil: In view of the
situation that very soon there are
going to beé talks between our Prime
Minister and the President of Paki-
stan, it would not be wise to discuss
this question any more.

Shri S. C. Samanta: Is it not a fact
that a good many suggestions for und
against this proposal came to the
Government. May 1 know whether
they are being considered or will be
considered afterwards?

Shri 8. K. Patil: They have heen
considered. I do not think there is
any difference of opinion between
Government and the hon. Members and
I am merely saying that what is to be
said and at what time is a mmatter of
policy which should be left to Govern-
ment.

Shri Hem Barua: This corridor
through India....

Mr. Speaker: Why should hon.
Members put an interpretation which
should be harmful to the couatlry.
Nobody hes said about the corridor.

Shri Hem Barua: This link 'd‘n-oulh
India might facilitate communication
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between East Pakistan and West Paki-
stan and at the same time might faci-
iitate political intrusion into our
country. May I know whether Gov-
ernment have taken this aspect of
the problem of possible political in-
trusion into our country into consi-
deration and whether this particular
aspect will be discussed at the forth-
coming meeting of the Prime Minis-
ters?

Shri 8. K. Patil: This is the most
important aspect. How does the hon.
Member expect that Government
might have lost sight of it.

Shri Hem Barua: It has not been
replied to, Sir.

Mr, Speaker: He should have no

apprehensi Gov! t is aware

of this,

oft ¥y werw Ty : @ fawa ¥
wfrm frdig 8% # war oifeerr &
w9 a9 & e a7 v wefr
g?

ft wo Wro wrfrer : I@ ¥ ME Tt
iy 7§ 31 I g v ww
wr § WX A wr o foark @ foan
Jmam |

A1 wry qwTw fag : w=w Ag,
AT W ¥ ww g ey

weaw W : e it o
L]

Shrimati Renu Chakravartty: I want
to ask him one question. In the rail-
way liak between East Pakistan and
West llengal cannot we put better
carriages? Those that are already
there are disgraceful.

Dr. Ram Subbag 8ingh: Actually our
links betwen B and Benupol
and between Ranaghat and Darsana
are constantly being improved and
if there is going to be any suggestion
offered by the hon. Member we shall

examine them.

1120 (ai) LSD—2.
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Expansion of Bhilai Steel Plant

+
Shri Bishanchander Seth:
Shri Rameshwar Tantia
Shri B. P. Yadava:

| Shri Dhaon:

] Shri Indrajit Gupta:
Shri Yashpai Singh:
Shri Vishwa Nath Pandey:
Shri B. N. Kureel:

Shri D. J. Naik:
Shri Guilshan:
Shri Vishram Frasad:

Will the Minister of Steel
Mines be pleased to state:

*271.

and

(a) whether it is a fact that the
Government of India in collaboration
with the Government of U.S.S.R. are
undertaking an expansion of the
Bhilai Steel Plant; and

(b) if so, the broad features there-
of?

The Minister of Steel and Mines
(Shri N Sanjiva Reddy): (a) and
«b). A statcment is laid on the Tabic
of the House. [Placed in Library.
See No. LT-3168/64].

ot famrreex @5 : w1 & qgom
awar ¢ s ag 0 feorf &w @t
o RTar gy
fraft I M A @A ok 9
¥ fiqm gréede gm?
Shri Sanjiva Reddy: It is proposed
to expand it to 2'5 million tonnes
under the Third Plan. The expan-

sion cost of it will be Rs. 1,770
million.

st faworee ¥ : gy A A
F A AT A7 qg WEE A
# qAmEn wdm ?

Shri N. Sanjiva Reddy: It has

'nothing to do with the private sec-
tor. It is 3 vpublic sector concern.

off qooTer feg © @ wRORT
wea ¥ grwhw wolt off & ag waemE
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a1 f§ & ¥ WX AW W X g A
T g% & 32 wT@ AT o Y W
% oqg @ g oW W TR
¥ foar v § 7 R . wF I A
T s N TE I @
¥ forg T Syr fiwar § e arawr 4
T aR?

Shri N. Sanjiva Reddy: I do not
know if there is any demurrage. It
does nuty arge out of this question.

Mr. Speaker: It does not.

Shri Rameshwar Tantla: By what
time the expunsion programme Wwiil
be completed snd what will be the
foreign exchange expenditure of the
project?

8hri N. Sanjiva Reddy: By the end
cf the third Plan we propose to com-
plete the expansion and the foreign
exchangs is estimated to be hs. 630
million.

Shrimati Revu - Chakravartty: In
this expansion are we using the Indian
machinery and parts, that is, are we
utilising anything which will bpe
manufacturet 1 Hatia, Ranchi?

Shri N. Sanjiva Reddy: To the ex-
tent possible we are trying to use
them; it is only in the further ex-
vansion urograiume that we will be
able to us¢ aaything produced 1in
Ranchi. #or thg present, not much
is being donc tor this expansion at
Ranchi

ot qeew : o\ & o g wen
§ fr famr & =iz v Il
O ¥ A A v @ yew @
ey ?

Shri N. Sanjiva Reddy: The require-
ments of the country will continue
growing; even after the increased
production in all these steel plants
ocur denzand will still be there.
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Shri Nambiar: Why should there

be a foreign exchange expenditure to

the extent af Rs. 680 million, when
the barizr ggreument between Soviet
Union and Iudia js in rupee exchange?

Shri N. Sanjiva Reddy: The machi-
ncry and other things which we are
importing from Russia are perhaps
trken into consideration.

Shri D. J. Naik: What will be the
final additional production capacity
by the expansion of the Bhilai
Project?

Shri N. Sanjiva Reddy: From one
million tonnes to 2'5 million tonnes
in the third Plan.

Shri P. Venkatasubbalah: In the
statement, it has been observed that
“ag regards the steel-making facilj-
ties, the project report is yet to be
prepared.” May I know when it will
be got ready and whether the hon.
Minister will be able to.place a copy
of it on the Table of the House soon
after it is prepared?

Shri N. Sanjiva Reddy: At present,
I am not able to say. I think in the
further expansion scheme, we will be
able to do it, that is, in the fourth
Plan.

Shri D. C. Sharma: May I know
whether the steel-making facilities
are being considered by Russian ex-
perts or by Indian experts or by a
committee consisting of both, and by
what time this report will be ready?

Shri N. Sanjiva Reddy: The report
is being prepared by our own techni-
cians at Bhilai; we have a Design Cell
there. With the assistance of the
Russian experts our people have been
doing that.

oft gww wex waere el ot ¥
wEwT R v dmTew ¥ W e
T JATTA AT AT | X A TERA
W AT A VW ST W7 IT T AT
FWT TR AT HY qEY TR T g
¥ faverr ?
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o wEYe : g qE q40 § |

Shri N. Sanjiva Reddy: 1 have
answered this question.

Export of Tea to Austria

«272. Shri P. C. Borooah: Will the
Minister of Commeroce be pleased to
state:

(a) whether the Austrian Govern-
ment have abolished import duty on
tea; and

(b) if so, the steps taken to boost
export of tea to that country?

The Deputy Minister in the Minis-
iry of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir, on tea in bulk.

(b) The Tea Board is undertaking
a promotion campaign in Austria pri-
marily projected towards (i) a pro-
gramme of consumer sampling
through Department Stores and (ii)
an arrangement with the Austnan
Coffee and Tea Importers’ Associa-
tion for publicising Indian tea.

Shri P. C. Borooah: May I know
whether this abolition of the export
duty has come about in pursuance of
the policy of the GATT Conference;
if so, which other countries have
followed suit in abolishing or reduc-
ing thig inter-tariff?

The Minister of Commeree (Shri
Manubhai Shah): Out of the 23
countries of the GATT which had im-
port duty placed on Indian, Ceylon
and all tea, 18 countries have abolish-
ed it—there is bero tariff now.

Shri P. C. Borooah: What was the
import duty in that country prior to
June 1964 and may I know what was
our export of Indian tea to that
country?

Shri Manubhai Shah: His question
is not very clear. If he wants to
know the figures about Austria we
can give it. It varies from country
to country. We can have a list
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placed before you giving the figures
in respect of all the 23 countries.

Shrimatl Akkamma Devi: In view
of the fact that the elevation and
climate of Nilgris is best suited for
the production of high-grown quality
tea and as most of the growers here
are small growers, may I know whe-
ther the Government will render ade-
quate financia] assistance to these
growers to encourage them to bring
about the maximum production of
quality tea and add to our export
trade?

Shri 8. V. Ramaswamy: We have
got every sympath for the small
growers and we will render all
assistance to them.

Shri Shivaji Rao Deshmukh: We
want finance.

Shri Shivaji Rao S. Deshmukh: We
follow.

Shri Bhagwat Jha Asad: Apart
from the measures that are being
taken at present for boosting up our
export to Austria, may I know what
is at present, if any, our export of
tea to Austria and if the Govern-
ment expects it is likely to be boost-
ed up efter the measures that are
being taken now?

Shri Manubhai Shah: While abowt
50 per cent of the tea going to Austria
is from India, and the rest being
from Ceylon and Kenya, efforts are
now made due to the abolition of the
duty to increase it. We have a spe-
cial Tea Adviser appointed some time
back. He has opemed four de-
pots. We are also having differ-
ent types of restaurants now attached
te the Tea Board for propagation of
Indian tea.

Shrimati Savitri Nigam: May 1
know whether the hon. Minister is
aware that some of the countries im-
port our tea and then they again ex-
port it to some other countries; if so.
what steps have been taken hry_ the
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Government to see that instead ot
getting that tea exported by other
countries we should export our tea
directly to those very countries?

Shri 8. V. Ramaswamy: It has got
a historical background.

Forward Trading

*273. Shri Shree Narayan Das: Will
the Minister of .Commerce be pieas-
ed to state:

(a) whether the question of regu-
lating forward trading in free com-
modities hag been finally considered;
and

(b) if s0, the nature of decision
taken?

The Minister in the Ministry of
Commerce (Shri Manubhai Shah):
(a) Yes, Sir.

(b) The Government of India have
banned with effect from the 1st June,
1964 forward trading in the following
free commodities ‘which were being
misused for illegal trading in banned
commodities; Methi, Corriander see,
sesamum oilcake, mustard oilcake,
cottonseed, oilcake, aniseed, arhar
chuni and moong chuni.

Shri Shree Narayan Das: What
were the circumstances in which this
has been banned?

Shri Manubhai Shah: Actually
speaking, these are always banned
but they were doing curb trading.
We have declared that illegal.

Shri 8. M. Banerjee: May I know
whether the forward trading in cer-
tain essential goods or commodities
is adding to the higher prices of our
foodgrains; if so, why Government
has failed to ban forward trading in
all those commodities?

Shri Manubhai Shah: Firstly, the
assumption of the hon. Member is in-
correct. There is no forward trading
allowed in any foodgrain. It was
only in nilaseds that it was allowed.
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Shri S. M. Banerjee: I did not say
that.

Shri Manubhal Shah: As far as I
could understand his question, his
contention was that forward trading
is bringing up the prices of food-
grains. There is no forward trading
in foodgrains.

Shri 8. M. Banerjee: What I say is,
forward trading in certain com-
modities is one of the factors which
adds to the high prices of foodgrains.
Therefore, I would like to know why
the Government has failed to ban
forward trading completely?

Shri Manubhai Shah: Regarding
the second part of his question, it is
not correct to say that forward trad-
ing adds to the prices. It depends
upon the circumstances. If the
commodities are extremely in short
supply there may be a tendency for
the price to rise, but generally they
stabilise the prices over a longer
period and even bring down prices
in many cases.

Shri Sham Lal Saraf: The commo-
dities explained by the hon. Minister
are normally treated as cash crops by
the producer. Now that forward
trading has been banned, may I know
whether assistance by way of loans is
being made available to the growers
of these goods?

Shri Manubhai Shah: That is being
done by the Reserve Bank and the
primary producer hag utilised that
credit a great deal.
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Conference on Coal Production

+

Shrimati Savitri Nigam:

Shri Solanki:

Shri Narasimhg Reddy:
| Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri P. R. Chakraverti:

Shri Rameshwar Tantia:

Shri Indrajit Gupta:

“214.

Will the Minister of Steel
Mines be pleased to state:

and

(a) whether a conference of rep-
resentatives of coal industry and offi-
cials of Government was held recent-
ly in Calcutta;

(b) if so, the outline of the major
proposals on coal production targets
discussed at this meeting; and

(c) whether Government have
taken any final decision in the
matter?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and
(b). Yes, Sir. The Coal Industry
was informed of the likely quantity
of coal that it may have to raise in
the remaining two years of the cur-
rent Plan, in order to meet the addi-
tiona] demand over the level of
consumptijon during the year 1963-84.
The industry was also informed of
the thinking in the Planning Group
on Coal in regard to the likely coal
demand at the end of the Fourth Plan
and the provisional production pro-
gramme in order to meet the above
requirements.

(¢) No. Decisions about the Fourth
Plan coal programme have yet to be
taken.

Shrimati Savitri Nigam: May I
know whether any outline of the tar-
get of the expansion programme for
the Fourth Plan has been finalized
and, if so, what has been the main
recommendation of the various work-
ing groups?
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Shri N. Sanjiva Reddy: Tentative
targets have been fixed. But they
will have to be discussed further.
Then only final decisions can be
taken.

Shrimati Savitri Nigam: May I
know whether we will be able to
make some exports of coal after ful-
filing the requirements of the country
during the Fourth Plan?

Shri N. Sanjiva Reddy: Small
quantities are being exported even
now. But first of all we will have
to meet our demands and then only
think about our exports.

Shri Rameshwar Tanmtla: May 1
know whether it is a fact that our
production at present exceeds the

d ds of the try and, if so,
whether Government is thinking of
revising the target of production for
the remaining period of the Third
Plan?

Shri N. Sanjiva Reddy: It is not al-
ways so. It is only in the case of
lower grades of coal there is surplus
at present. We should not take it
for granted that there is top much of
surplus. Only one month’s is lying
idle now. Therefore, we should not
reduce the targets. Anyway, the tar-
gets have been revised also.

Shri Bhagwat Jha Asad: In view of
the fact that targets of production of
coal during the Third Plan had been
revised many a time, may 1 know
whether this conference had come to
a decision that there would be no
more revision of coal production
targets during the period of the Third
Plan?

Shri N. Sanjiva Reddy: That can-
nct be assured because, as I said, only
the lower grades of coal are in sur-
plus. Coking coal and blendable
coal are necessary and we will have
to continue their increased produc-
tion.
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Shri N. Sanfiva Reddy: I do not
know whether that will improve
matters. As it stands, we have been
able to produce in the private sector
and also in the public sector.

WRITTEN ANSWERS TO
QUESTIONS

Technical Training in Great Britain

*278. S Shri P. R. Chakraverti:
| Shri P. C. Boroosh:

'Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that De-
partment of Technical Co-operation,
UK. were approached during the last
12 months for the training of Indians
in Britain for the maintenance and
operation of the new plant installed
at Durgepur Steel works;

(b) how many Indian Steel workers
have received training in UK. dur-
ing the last three years;

(¢) whether Indian Engineering ex-
perts have also received training in
UK. to make them competent to
essist the Chief Construction Engi-
neer at Durgapur; and

(4) whether arrangements have
been made for training of Indian
workers to be employed in Bokaro?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) Yes,
Sir.

(b) 107 persons received training in
the UK. during the last three years
ending December, 1963.

(¢) Engineers from the Construc-
tion Division under the Chief Engi-
neer were not sent to the UK. for
training. Engineering  personnel

SEPTEMLER 18, 1964 Written Answers

2422

were sent abroad for training most-
ly for maintenance and operation
jobs. Till the commissioning of the
Plant some of these engineers on re-
turn from training were employed to
assist in construction work.

(d) Yes, Sir, joint preliminary
arrangements have been made by
Bokaro Steel with Hindustan Steel
for training of Bokaro Steel Workers
in the plants of Hindustan Steel.

Price of Steel

vy7g J Shri Indrajit Gupta:
"3 Shri Yashpal Singh:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that several
decontrolled categories of steel are
being sold in Bombay, Punjab and
other places at prices much higher
than those fixed by the Joint Plant
Committee;

(b) if so, whether the aim of de-
control viz.,, to check blackmarketing,
has virtually failed; and

(c) whether it is proposed to
assume any statutory powers for en-
forcing the Joint Plant Committee
rates?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and
(b). The prices announced by the
Joint Plant Committee are applicable
only to supplies made by main pro-
ducers direct. To these base prices
some extras for size and quality as
well as sales tax have to be added.
In the case of supplies received
through stockists, the stockists’ remu-
neration has to be added and in the
case of re-rollers products, the freight
element also has to be added. The
prices ruling in the market will
therefore be generally somewhat
higher than the JP.C. prices. In
the case of some categories, prices
have gone even below the J.P.C.
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prices. On the whole, the supply
position of the decontrolled categor-
jes continues to be easy and prices
are not appreciably higher and, there-
fore, the aim of decontrol has not
failed.

(¢) No, Sir.

Cement

Shri Hem Raj:
Shri M. L. Dwivedi:

*27%. { stmi 8. C. Semanta:
Shri Vishwa Nath Pandey:

Will the Minister of Industry and
Supply be pleased to state:

(a) the quantity of cement pro-
duced in the country during 1962-63,
1963-64 and the second quarter of
1964 and the quantity that was ex-
ported during thig period; and

(b) what are the needs of the
country and what is the shortage?

The Deputy Minister in the Minis-
try of Indusiry and Sepply (Shri
Ribudhendra Misra):

(a) Production of Cement

1962-63 : . 8,850,000 tonnes
1963-64 : . 9,425,000 tonnes
April-June

1964 : . 2,328,000 tonnes
Bxports of Cement
1962-63 : . 42,000 tonnes?
1963-64 : . 71,000 tonnes

(Figures rounded off to the nearest
thousand tonnes).

7,418 tonnes were exported during
April 1964; no exports took place
during the months of May and Jume,
1964.

BHADRA 27, 1888 (SAKA)
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(b) There ig still a considerable dis-
parity between the demand for
cement in the country and the avail-
able supply. The current shortage is
estimated to be in the region of 2

- million tonnes per annum.
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Staff in Public Sector Steel Plants

f Shri Karni Singhji:
*280. \ Sbri Guishan:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that the
three public sector plants of Bhilai,
Rourkela and Durgapur have employ-
ed a surplus staff of over 20,000 as
compared to the requirements for
ful] rated capacity but which has not
yet been reached by these plants;
and

(b) how these figures compare with
similar capacity plants in U.S.A. and
UK.

SEPTEMBER 18, 1964  Written Answers

2426

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and
(b). Bhilai has been working at full
rated capacity and recently Durga-
pur hag more or less reached this
stage. Rourkela is lagging behind
slightly but is expected to reach full
rated capacity soon.

There is some surplus staff in the
public sector steel plants. The posi-
tion ig being reviewed with a view to
determine the exact extent of over
stafing. The staff employed 1n
similar capacity steel plants in the
U.S.A, and UK. will be kept in view
in assessing the requirements.

Second Mining Machinery Plant

oggy, [ Shri Ramachandra Ulaka:
*_Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the location of the
second mining machinery plant to be
sct up with the help of Polish Gov-
ernment has since been decided; and

(b) if so, what it is?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): (a) No, Sir.

(c) Does not arise.

Small Scale Industries

Shri Ram Harkh Yadav:
Shri Murli Manohar:

Shri P. C. Borooah:
Shrimatl Renuka Barkataki:
Shri Ravindra Varma:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have set
up a committee for the equitable dis-
tribution of raw materials to the
large and small scale industries in the
country; and

(b) it s0, ity
functions?

constitution and
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placedq in Library.
See No. LT-3170764].

Heavy Compressors and Pumps
Project

( Shri Vidya Charan Shukla:
*283. { Shri R. 8. Pandey:
Shril Ulkey:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the location for setting
up the proposed Heavy Compressors
and Pumps Project in Public Sector
hus been decided;

(b) it go, where it is to be located;
and

(c) whether any site in Madhya
Pradesh is under consideration?

The Minister of Heavy Enginecring
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): (a) and (b).
The location has not yet been decid-
ed.

(c) Three sites, namely Champa
(near Korba, Bilaspur District), Seo-
nath (near village Nipania, Bilaspur
Tehsil) and Raigarh suggested by the
Madhya Pradesh State Government
have been under consideration along
with the sites recommendeq by other
State Governments.
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Export of Fruit and Frult Juices
*285. Shri Ravindra Vm:‘ Wil‘l

the Minister of C be p
to state:

2429

(a) whether it ig a fact that the
State Trading Corporation has recent-
ly entered into a contract with the
Soviet Union for the export of fruit
and fruit juices; and

(b) if so, the main features of the
contract and the estimated value of
fruits and fruit juices to be export-
egd under the contract?

The Minister of Commerce (Shri
Manubhni Bhah): (a) and (b). The
State Trading Corporation has enter-
ed into a contract for the supply of
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mango nectar worth Rs. 12 la to
V/O Prodintorg, the U.S.S.R. o?:mi-
sation for the import and export of
food products. Deliveries are spread
over a period of three monthg to be
completed by the Slst October, 1964.
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Trade with South-East Asian
Countries

#287. S8hri Surendra Pal Singh: Will
the Minister of Commeroe be pleased
to state:

(a) whether it is a fact that re-
cently the Chairman of the State
Trading Corporation visited a num-
ber of South-East Asian countries
with a view to exploring the possi-
bilities of developing industrial and
trade relations with those countries;
and

(b) if so, what are his findings,
and what specific recommendations
have been made by him in this re-
gard?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Chairman,
State Trading Corporation, led a
delegation to Japan and some South-
East Asian countries with the main
object of promoting the export of salt
from India. The opportunity was
also utilised to explore possibilities of
developing trade and industrial rela-
tions with Philippines, Malaysia and
Thailand.

(b) A statement summarising the
observations made by the Chairman
after hls return from these countries
is laid on the Table of the House.
[Placed in Library. See No. LT-8171 /
64].
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Small Scale Industries

Shri Vidya Charan Shukla:
*290. { Shri R. S, Pandey:
Shri Uikey:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether an adjustment in the
State-wise allocation of cold rolled
black plain sheets under the small
scale industries quota of indigenous
steel was made during the period
October, 1862 to March, 1963; and

(b) if so, what was the basis for
doing so?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The allocation of cold rolled black
plain sheets made to State Govern-
ments during the half years April to

September 1862 and October 1882 to
March 1963, respectively, is given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-3172/64]. It will be observed that
there was an increase in the alloca-
tions to Gujarat, Assam and Maha-
rashtra and a reduction in the allot-
ments to Andhra Pradesh and Pun-
jab. In the other cases, the increases
or reductions were of a marginal
The reason for these adjust-
ments was to make the allotments
more equitable, having regard to the
demands received from the State
Governments.

nature.
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Railway Accldents

( Shri Daljit Singh:
809. { Shri Vishwa Nath Pandey:
( Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1469 on the
24th March, 1964 and state:

(a) the number of accidents occur-
red since November, 1863 zone-wise;

(b) the of the accidents;

(c) the loss of lives and material
sustained by Railways, zone-wise; and
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(d) the compensation paid by the
Railways zone-wise?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The number of accidents involv-
ing both loss of life and damage to
Railway property which occurred
during the period from November,
1963 to July, 1964 on the various
Railways was as follows:—

No. of
Railway accidents
Central 1
Northern 4
South . 4
Southern Eastern . 5
Western 4
TorAL 18

(b) The causes of these accidents are given
below :—

Cause No. of
accidents
Failure of Railway staff . 6
Failure of other than
Railway staff. . . 10
Accidental . . . 1
Cause not yet finalised . 1
ToTAL 18
() Railway Loss of Approximate
life cost of da-
mage to rail-
way property.
Rs.
Central s 400°00
Northern 18 15,080°00
Southern 9 2,47,300°00
South Bastern 30 10,69,425 - 00
Western 9 1,88,081-00
ToTAL 68 15,20,286 00
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* § @_. Railway 2 Compensation
. pai
I
Rs.
South Eastern { 89:991.00
estern } 10,495.00
ToTAL}. 1,00,486 00

L

Rallway line from Churu to Nohar

810, Shri Karni Singhji: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to lay a new railway line from Churu
to Nohar via Taranagar (Rajasthan,
Northern Railway); and

(b) it so, the details thereof?

The Deputy Minister in the Minls-
try ;f Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

New Rallway Bridge in Delhi

“811. Shri E. Madhusudan Rao: Will
the Minister of Rallways be pleased
to state:

(a) the progress so far made in the
construction of the railway bridge
over the Jamuna near the Humayun
Tomb, Delhi; and

(b) when it will be completed and
opened to traffic?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) The progress on the second rail-
way bridge over the river Yamuna
near Purana Qilla ig as under:—

(i) Wel] sinking and stein-

ing for foundations 100%
(ii) Construction of piers and
abutmentsg 80.82%

(iii) Five out of 12 girders spans
have been erected, erection of
the sixth span is in progress and
all spans are expected to be

leted by May, 1065,
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(b) The bridge is expected to be
opened for trafic by March, 1966,
after completion of the numerous
road under/over bridges on its
approaches. ’

Train between Sitamarhi and
Darbhanga

813: Shrimati Ramdulari Sinha:
Will the Minister of Railways be
pleased to state;

(a) whether there is a proposal tc
introduce a pair of trains between
Sitamarhi and Darbhanga; and

(b) if so, when?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes,

(b) From 1-10-1964.

Export of Hair

814. Shri E. Madhusudan Rae: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
hair that are donated as a token of
sacrifice in temples in Andhra Pra-
desh by the devotees, are exported to
foreign countries;

(b) & so, the names of the coun-
tries where the hair are exported;
and

(c) the amount of foreign exchange
earned in this manner?

The Minister of Commerce (Shri
Manubhal Shah): (a) to (c). Since
foreign trade statistics are not record-
ed state-wise, it is not possible to
furnish the required information in
respect of exports of human hair
from Andhra Pradesh. Total exports,
however, of human hair from India
during 1963-¢4 and April to June 1864
have, respectively, been of the order
of Rs. 11'42 lakhs and Rs. 5:12 lakhs.
The main importing countries are
West Germany, U.S.A., France, Hong
Kong, Belgium, UX, Spain and
Japan.
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Under-bridge near Warangal

815. Shri E. Madhusudan Rao: Will
the Minister of Rallways be pleased
1o refer to the reply given to Unstar-
red Question No. 2108 on the 14th
April, 1964 and state the progress
made in the construction of an under-
bridge near Warangal?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
The work has already been completed
and the under-bridge opened to traffic
from June 1964.

Railway Bridge at Bakhtiarpur

816. Shri Sidheshwar Prasad: Will
the Minister of Rallways be pleased
to refer to the reply given to Un-
starred Question No. 292 on the 18th
February, 1964 and state:

(a) whether the scheme to con-
struct a railway bridge at Bakhtlar-
pur has been approved by the Gov-
ernment of Bihar;

(b) it so, whether the construction
of the bridge has been started; and

(c) the time by which the bridge
would be completed?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Not yet. The State Government
hag now approached the Union Minis-
try of Transport for approval of the
scheme for a road overbridge at
Bakhtiarpur.

(b) and (c). Do not arise,

Production of Cotton Yarn
Shri Yashpal Singh:
817, H

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that at
present no check is exercised by the
Textile Commissioners Organisation
on the quality of cotton yarn pro-
duced by the textlle mills;
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(b) if so, whether it is proposed to
approach the Indian Standards Insti-
tute for laying down standards for
yarn; and

(c) if not, the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). There is
at present no statutory control on
cotton yarn. The Indian Standards
Institution has formulated standards
for grey cotton yarn required by the
handloom industry and for grey cot-
ton yarn for use in weaving mills.

Heavy Electricals (India) Ltd.

818, Shrimati Savitrli Nigam: Will
the Minister of Industry and Supply
be pleased to state whether any losses
have been incurred on account of
delays in starting various projects in
Heavy Electricals (India) Ltd. during
the Third Five Year Plan, and if so,
the extent thereof?

The Minister of Heavy Engineering
in the Ministry of Industry and
Supply (Shri T. N. Siagh): The Heavy
Electricals (India) Ltd. took on hand
the following projects during the
Third Five Year Plan and the dates of
sanction of the Detailed Project Re-
ports and commencement of work
were as under:

Date of Date of

Project sanction commence-
of Detailed ment of
Project work.
Report.
1. Heavy Electrical
t Plant,
'war . October, January-
1963 Febnmry
1963
3. Heavy Power %
Equipment Plant,
Hyderabad. . July, 1963 September-
October,
1963
. High Pressure May, 1 5 T
3 Bot‘l;“ Drure y, 1963  May, 1963
Tirachi.
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To obviate delays a good deal of
advance preparation and preliminary
work was done to enable commence-
ment of construction as soon as De-
tailed Project Reports were sanction-
ed by Government. As the above
table will indicate, there was a time
lag of one to two months only in the
case of the Hyderabad Project, but
other preliminary works were on
hand, In Hardwar the work was
actually started in anticipation of the
approval of Detailed Project Report
by Government. There was thus no
loss on account of delay in any of
the Projects,

Smali Scale Industries

Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shrimati Savitri Nigam:
Shri Subodh Hansda:

819,

Will the Minister of Industry and
Supply be pleased to state:

(a) the decisions taken by Govern-
ment regarding imposition of restric-
tions on big facturerg in resp
of the commodities which fall withir
the sphere of small scale and auxi-
liary industries with a view to have
the targeted development of the
small scale industries; and

(b) whether the proposal for in-
creasing the economic limit of small
scale industries from 8 to 10 lakhs
is being considered by Government?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No targets
of production have, so far, been laid
down separately for the small scale
sector. Where any item can lc
conveniently manufactured in th?
smal]l seale sector, large scale units
are not generally al'owed to deveiop
fresh or additional capacity. In the
development of Small Scale Indus-
tries during the Fourth Five Year
Plan period, an effort will be made
to specify targets in particular fields
for the small scale sector.
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(b) There is no intention at present
to increase the capital limit for
Smal] Scale Industries from Rs. §
lakhg to Rs. 10 lakhs,

Explosion in Indian Explosives Ltd.,
Gomia

820, Shri Vishram Prasad: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it js a fact that an
explosion occurred in the factory of
Indian Explosives Ltd. at Gomia on
the 30th June, 1964; and

(b) if so, the details of the ex-
plosion and the extent of damage?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) An explosion occurred on the
30th June, 1964 at about 8.15 p.m. in
the separator compartment of the
N.A.B. Nitroglycerine Plant in the
explosives factory of M/s. Indian
Explosives Ltd., at Gomia while the
plant was in operation. The separator
compartment suffered major damage.
Its 4 walls were pushed outward by
blast and the roof collapsed, The
equipment and other contents in the
compartment were destroyed. No one
suffered injury of any kind. Debris
wag conflned to the immediate vici-
nity of the explosion and there was
no damage to other plants.

Coal Seams in Hasaribagh
Shrli R. G. Dubey:

(_ Shrimati Savitrl Nigam:
Will the Minister of Steel and
Mines be pleased to state:

-(a) whether it is a fact that pros-
pecting by the National Coal Develop-
ment Corporation in three blocks of
Hazaribagh district had leg to the
discovery of some rich seams of coal
deposits; and
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(b) it so, the estimated extent and
the value of deposits?

The Minister of Steel and Mines
(Shri N, Sanjiva Reddy): (a) Yes,
Sir. The National Coal Development
Corporation has, in recent years,
prospected for coal in a large number
of blocks in the Hazaribagh District.

(b) Reserves of coal in different
blocks prospected so far, are indicat-
ed in the statement laid on the Table
of the House. [Placed in Library
See No. LT-3178/64]. It is not possi-
ble to give any value of deposits as
this would depend on.the extent to
which the reserves prove mineable,
the quality of coal etc.

Production in the Railway Workshops

( Dr. Ranen Sen:
a2 ‘{ Shrl Dinen Bhattacharya:
") Shri Vishram Prasad:
\ Dr. Saradish Roy:

Will the Minister of Railways be
pleased to state:

(a) whether the Perambur and
Chittaranjan  Railway  workshops
have reached ptimum  producti
Jevel in their respective spheres; and

(b) if so, whether the Ministry of
Railways are trying to switch over to
new types of production?

The Minister of State in the Minis-
of Rallways (Dr. Ram Subhag
Singh): (a) and (b). A statement
furnishing the required information
ig laid on the Table of the House.
[Placed in Library See No. LT-3174/
64].

Dieselisation of Metre Gauge Rallway

828. Dr. L. M. Singhvi: Will the
Minister of Rallways be pleased to
state:

(a) whether it is proposed to diese-

lise any section of the Metre Gauge
railway line in the near future; and
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(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Yes. In addition to
the dieselisation of the through goods
services introduced so far on the
Katihar - Siliguri - Gauhati-Lumding-
Badarpur section of North Fast
Frontier Railway, Kandla-Palanpur-
Abu Road-Phiilera-Rewari and Sabar-
mati-Palanpur  sections on Western
Railway, through goods trains on the
following Metre Gauge sections on
the Southern Raiway are proposed to
be hauled by diesel traction in the
near future:

1. Guntakal-Teswantpur
2. Guntakal-Hubli-Goa

3. Guntakal - Pakala - Katpadi-
Villupram

4. Guntakal -
Tadepalli.

Dronachellam-

Railway Line from Panchkura
to Haldia

(Shri S. C. Samanta:
824. { Shrimati Savitri Nigam:
|_Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 2575 on the
284 April, 1964 and state:

(a) how far the construction of the
Railway line from Panchkura to Hal-
dia has progressed;

(b) whether this line will be elec-
trifled;

(c) when the construction work
will be complete and the line opened
for traffic; and

(d) the estimate of the expenditure
involved?

The Deputy Minister in the Minle-
try of Railways (Shri Sham Nath):
(a) to (d). The overall progress 80
far is about eight per cent. Construc-
tion of this line will be so ach?duled
as to match with the completion of

1120 (Ai) LS—3.
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the Haldia Port Project. Although,
electrification of the line is contem-
plated in the ultimate stage, it is pro-
posed to work the line without elec-
trification initially. The cost of the
project is expected to be in the region
of Rs. 10 crores.

Rules for Grants to Handloom Industry

Shri Indraji Gupta:

Shri Yashpal Singh:
825.
{Shrl Kapur Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that no spe-

. ciflo rules or principles exist to govern

the sanctioning of grants by Govern-
ment to private parties under the Cen-
trally-sponsored schemes of develop-
ment of handloom industry; and

(b) whether it is proposed to lay
down some rules or principles to regu-
late sanction of such grants?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) General principles have
been laid down to govern sanctioning
of grants by Government to co-operd-
tive weavers' societies through the
agency of State Governments. No
direct grants are given to private
parties under the scheme of develop-
ment of handloom industry.

(b) Does not arise.

Cotton Textile Consultative Board
and Advisory Committe

Will the Minister of Commerce be
pleased to state:
(a) the functions of the Cotton

Textile Consultative Board and Cot-
ton Textile Advisory Committee;
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(b) whether it is proposed to have
a single body to deal with problems
relating to the textile industry; and

(c) if so, when a decision is likely
to be taken in the matter?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy: (a) ’

Functions of the Cotton Textiles Con-
sultative Board

To advise Government generally
on important matters concerning the
industry, particularly in regard to
production, distribution and exports
of cotton textiles, imports and ex-
ports of raw cotton; and matters re-
lating to the procurement of raw
materials, machinery and accessories
required for the industry.

Functions of the Coton Textiles
Advisory Committe

To tender such advice on any gene-
ral or particular questions relating to
the textile industry like production
control, demand and supply of cloth
and yarn for domestic and export
purposes, rationalisation, rehabilita-
tion and modernisation of the indus-
try and procurement of raw mate-
rials, machinery, stores and acces-
sories etc. required by the industry.

(b) No, Sir.

(¢) Does not arise.

Partial Strike at Durgapur Steel Plant

( Shri Yashpal Singh:
821. { Shri Indrajit Gupta:
Shri Gokulananda Mohanty:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether certain sections of the
workers employed in the Durgapur
Steel Plant gtruck work in the month
of June, 1964;

(b) if so, the reasons for the strike;
and
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(c) the action taken on the de-

mands of the workers?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) to (e).
There was a stoppage of work in the
Sleeper Plant from the 14th to the
20th June and in all the sections of
the Rolling Mills on the 19th June,
1964. The stoppage of work in the
Sleeper Plant was due to the dismis-
sal from service of three press ope-
rators as their work was found to
be unsatisfactory. The position was
explained to the workers and work
was resumed by them on the 20th
June, 1964. :

The stoppage of work in the Rolling
Mills was due to disciplinary action
having been taken against one
worker who was found sleeping while
on duty. The matter wag referred to
arbitration as agreed to by the weor-
kers and work was resumed on the
20th June, 1964. In accordance with
the recommendations made by the
arbitrator, the management have
allowed the worker to resume work.

Goods Trains carrying Foodgraiss om
Central Raflway

828, Shri Vighram Prasad: Will the
Minister of Railways be pleased to
state.

(a) whether it is a fact that the
goods trains carrying foodgrains
from Nasik to Manmad on the Cen-
tral Railway take more than 40 days;
and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, Sir. As a matter of fact, there
has been no booking of goodgrains
from Nasik to Manmad during this
year.

Normally, goods should reach the
destination the following day.

(b) Does not arise,



2447 Written Answers

Shifting of Railway Training Insti-
tute, Sealdah

829. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Quegtion No. 555 on the 25th Febru-
ary, 1964 and state:

(a) whether the shifting of the
Railway ~Training Institute from
Sealdah to Dhanbad has been fina-
lised; and

(b) it so, the total expenditure in-
volved thereby?

The Minister of State in the Minis-
try of Railways (Dr. Ram
8ingh): (a) No, the building is not
yet ready.

(b) Does not arise.

Heavy Engineering Corporation Stores
Department

'830. Bhri S. M, Banerjee: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that the
Stores Department of Heavy Engi-
neering Corporation was searched by
Calcutta Police at Calcutta during
June, 1964;

(b) if so, the reason for the search;
and

(c) the findings of the Police?

The Minister of Heavy Engineer-
ring in the Ministry of Industry and
Supply (Shri T. N. Singh): (a) No.

(b) and (c). Do not arise.
Rallway Officers travelling in Air-
conditioned Coaches

831. Shri Ramanathan Chettiar:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 1313 on the
Sth May, 1964 and the supplementa-
ries theron and state the considera-
tiong under which the Railway Offi-
cers are allowed to travel in atr-
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conditioned coaches on paym nt of
only one-third of the differer ¢ bet-
ween first class and air-con< ‘tioned
class fares?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): Prior to the abolition of the
old 1st Class from 1-4-1955, the Rail-
way Officers entitled to old 1st Class
could travel in air-conditioned class
by paying a difference in fareg bet-
ween air-conditioned class and 1st
Class which was 3 pies per mile. In
order to maintain this entitlement, it
was laid down that they may pay
one-third the very much higher diffe-
rence between the air-conditioned
class and the new 1st Class. Even at
this rate, the amount required to be
paid is more than the old rate of 8
pies per mile.

Manulacture of Textile Machinery

Shri P. Venkatasubbaish:
832. { Shri M. 8. Murti:
Shri Dharmalingam:

Will the Minister of - Industry and
Supply be pleased to state the names
and location of the textile machinery
manufacturing concerns in the coun-
try and the amount of loans and
grants made available to each of them
during the first three years of the
Third Five Year Plan period and
the cost of the machinery manufac-
tured by each concern during that
period?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): A statcment
showing the names and locations of
the major textile machinery manu-
facturers in the country and the
value of their production during the
last three years, is laid on the Table
of the House. [Placed in Library. See
No. LT-3175/64).

No loan or grant was made avai -
able to any of these manufacturers
by Government during the first three
years of the Third Five Year Plan.
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Textile Industry

833, / Shri P. Venkatasubbaiah:
3 Shri M. §. Murti:

Will the Minister of Commerce be
pleased to state the quantity and cost
of the mill cloth exported during the
years 1961-82, 1962-63 and 1963-64,
year-wise and also the cost met by
Government towards the grant of ex-
port incentives to the mill sector
during these three years, year-wise?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): The quantity and value of
mill cloth (cotton) exported during
the years 1961-62, 1962-63 and 1063-
64 are as follows:

M llion Million

yards rupsss

R4
1961-62 534°12 433°90
1962-63 522°57 39882
1963-64 53564 42773

No .ost is met by Government on
the grunt of export incentives to the
mill sector.

Textlle Industry

( Shri P. Venkatasubbaiah:
Shri Yashpal Singh:
Shri Indrajit Gupta:

_ Shri M. S. Murtl:

834.

Will the Minister of Commerce be
pleased to state:

(a) the amount of assistance made
available by the Government of India,
the Industrial Finance Corporation
and other institutions of similar nature
for the purpose of rehabilitating and
expanding the textile mill industry
during the first three years of the
Third Five Year Plan period;
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(b) the number of plain and ayto-
matic looms in the textile mills in
the country at the commencement of
the Third Plan and the number of
plain and automatic looms working
at the close of the calendar year 1963;
and )

(c) the number of spindles instal-
led in the textile mills at the com-
mencement of the Third Plan period
and at the close of the calendar year
1963?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) The Industrial Finance
Corporation, the Industrial Credit and
Investment Corporation of India and
National Industrial Development Cor-
poration have sanctioned financial
agsistance, including guarantees for
deferred payments and under-writing
of capital issues, to the textile in-
dustry to the extent of about Rs. 24
crores. This is over and above what
other institutions like State Finance
Corporation might have given.

(b) and (¢)—

Ttem Installation as on
1-1-61  31-12-63
Looms :
(i) Pla'n 193,473 176,863
(ii) Automatic 16,312 25,404
Spindles 1366 14-67
million million

Marketing and Export of Tobacce

( Shri Onkar Lal Berwa:
{ Shri Rameshwar Tantia:
| Shi Himatsingka:
Will the Minister of Commerce be
pleased to state:

(a) whether an ad-hoc committee
has been set up to examine the prob-
lems of marketing and export of
tobacco; and .

(b) it so, whether it has submitted
any report?
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The Minister of Commerce (Shri
Manubhaj Shah): (a) Yes, Sir.

(b) The Report is expected to be
submitted shortly.

Derailment of Dehra Dun Express

( Shri Rameshwar Tantia:
Shri Bishanchander Seth:
836. { Shri B. P. Yadava:
Shri Dhaon:
LShrl Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No, 1222 on the 28th
April, 1964 and state:

(a) whether Government have re-
ceived a report of the Additional
Commissioner of Railway Safety,
Northern Circle regarding the derail-
ment of the Dehra Dun Express on
the Moradabad-Saharanpur line on
the 10th April last;

(b) if so, the details of the find-
ings of the enquiry;

(c) the action taken against those
held responsible for the accident;
and

(d) whether any suggestiong have
been made to avoid such accidents
in future?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (d). -The Additional Com-
missioner of Railway Safety has not
finalised his report so far.

Construction Allowance to Railway
Staff

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:

Shri B. P. Yadava:

{_ Shri Basumatari:

Will the Minister of Rafiways be
pleased to refer to the reply given to
Unstarred Question No. 2330 on the

BHADRA 27, 1886 (SAKA)
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21st April, 1964 regarding grant of
construction allowance to Railway
Staff and state:

(a) whether the matter has since
been considered by Government; and

(b) if so, the decision arrived at?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The Central
Government gtaff employed in con-
nection with the construction of
Farakka Barrage Project have been
sanctioned Project Allowance. Since
no Railway staff are engaged in the
Construction of this Project, there is
no justification to grant them con-
struction allowance.

Wage Boara for Rallway Employees

g3 J Shrimatl Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state whether the railway
employees have made a demand for
the Wage Board.

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): No specific demand has so
far been received from the Railway
employees for a wage board. How-
ever, the All India Railwaymen's
Federation in a resolution in March
1964 demanded examination of the
wage structure and formation of a
new basis.

Similarly, the National Federation
of Indian Railwaymen have in their
Annual Report referred to the need
for appointment of a Wage Board ex-
clusively for the Railways.

ez U
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Expert Committee on Coal Sampling

Maharajkumar Vijaya
m{ Ananda:

Shri Rameshwar Tantla:
Shri M. L. Dwivedi:

Will the Minister of Steel and
Mines be pleased to refer to the reply
given to Unstarred Question No. 491
on the 5th June, 1064 and state:

(a) whether the recommendations
of the Expert Committee on sampl-
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img and grading of coal have
implemented;

(b) if so, the extent to which these
‘have been implemented; and

been

(c) if net, the reasons for the delay?

The Minister of Steel and Mines
(8hri N. Sanjiva Reddy): (a) and
(b). The recommendations of the Ex-
pert Commitee are under considera-
tion,

(c) There are certain practical diffi-
«culties in impl ting the r
dations and the steps necessary to
avercome these difficulties are being
<xamined. These include,

(i) deciding the basic formula for
determining the useful heat
value of coals and the specifi-
cation of the chemical and
other properties which would
affect the heat value;

«(ii) the fitting in of the prices on
the basis of heat value with
the existing price structure;
and

A{iii) the setting up of the neces-
sary organisation and the
procurement of the requir
equipment, a large part of
which has to be imported.

Tea Auctions

844 Shri Hem Raj: Will the
Minister of Commerce be pleased to
‘shate:

(a) the number of auctions of green
and black teas that have taken place
at Amritsar, Himachal Pradesh and
Dehra Dun after the formation of
Kangra Co-operative Tea Marketing
‘Society;

(b) how the rates compare with the
rates of the tea auctions at Calcutta
or Cochin;

(c) whether it is proposed to in-
<lnde the tea auction statistics of the
Amritsar Market in the Annual Tea
‘Statistics of the Tea Board; and

(d) if not, the reasons therefor?

BHADRA 27, 1886 (SAKA)
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The Deputy Minister in the Ministry
of Commerce (Shri 8. V. Rama.
swamy): (a) 14 sales have been held
in Amritsar upto the end of July,
1964. No tea auctions are held in
Himachal Pradesh or Dehra Dun.

(b) Green tea is not generally sold
at Calcutta or Cochin. The prices
realised at Amritsar so far have been
satisfactory and about fifty per cent
higher than what the KXangra teas
used to fetch before the Amritsar auc-
tions were started.

(c) Yes, Sir. This will be done in
“Tea Statistics, 1964”.

(d) Does not arise.

Diesel Locomotives from Abroad

845. Shri Hem Raj: Wil the Minis-
ter of Railways be pieascd to refer to
the reply given to Unstarred Question
No. 527 on the 25th February, 1964
and state:

(a) whether the 25 Jiesel narrow-
gauge locomotives to hn  imperted
during the Third Plan have since ar-
rived; and

(b) if not, when they are expected
to be received and from: which coun-
try they are being imported?

The Deputy Minister in the Minis-
try of Railways (Shrl Sham Nath):
(a) Not yet.

(b) By
Germany.

early 1865, from West

Small Scale Industrieg

846 Bhri Solankl:
* 3 Shri Narasimha Reddy:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the term “Small-scale

‘industry” has been (Jefined by Gov-

ernment and if so, the Qetaﬂs thereof;

‘and

(b) whether thers is any proposal
to redefine this term and if so, the
reasons therefor?
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The Deputy Miaister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra; (a) Yes, Sir.
Small Scale Industries include all in-
dustrial units with capital investment
of not more than Rs. 5 lakhs, irres-
pective of the number of persons em-
ployed. The capital investment for
the purpose of the definition means
investment in fixed .assets like land,
building, machinery and equipment.

(b) There is no propcsal at present
to revise the definition.

Written Answers

‘Gypsum Deposits in Gujarat

Shri Mahananda:
847 Shri Solanki: .
° Shri Narasimha Reddy:

‘ Shrl Vishram Prasad:
“*WNlithe Minister of Steel and Mines
be pleased to state:

(a) whether gypsum deposits
have been found in Gujarat;

(b) if so, the details thereof; and

(c) whether these will be exploit-
ed for commercia]l purposes?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) Yes, Sir.

(b) Gypsum ig found in the districts
of Nawanagar, Broach, Kutch, Bhav-
nagar, Surend Snd J gadh
and the total estimated reserves of
these deposits will be ot the order of
6.93 million tonnes.

(¢) The Government of India have
no such proposa] at present.

Stores Department of N.F. Rallway

Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Shri Vishram Prasad:
Dr. Ranen Sen:
Will the Minister of

pleased to state:

(a) whether the stores department
o! N.F. Railway is being shifted from
Calcutta; and

8.

Rallways be

(b) it so, the reasons for the same?

The Minister of State in the Minis-
try of Rallways (Dr. Rem  Subh

SEPTEMBER 18, 1864  Written Answers

2458

Draughtsmen|Estimaters on N.
Railway
( Shri Vishram Prasad:
Dr. Ranen Sen:
849, Shrimati Akkamma Devi:
Shri N. T. Das:
| Shri P. Venkatasubbaiah:
( Shri Narasimha Reddy:
. Wil] the Minister of Rallways be
please to state:

(a) whether it is a fact that certain
Draughtsmen /Estimates . (Civil) of
the Northern Railway in the grade of
Rs. 335-485 have been asked to appear
for selection for that grade after hav-
ing worked satisfactorily for periods
of three to eight years; :

(b) if so, why the question of selec-
tion was kept pending for eight years;

(c) whether it is also a fact that
certain other similar Draughtsmen of
the Mechanica] Branch’/ of this Rail-
way were granted exemption from
selection for that grade in view of
their having actually worked for simi-
lar periods; and

(d) if so, why different policies are
being followed for the Draughtsmen
working on the Civil side and the
Mechanical side of the same Railway?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A selection for
filling up posts of Head Draftsmen in
scale Rs, 335-485 from amongst all
eligible Draftsmen in Scale Rs. 205-280°
(AS) including those who had been
officiating in scale Rs. 335-485 purely
as a local arrangement, is being held
on the Northern Railway. The locally
promoted Draftsmen without selection
were warned that they would have
to appear for selection. The selection
could not be held earlier due to va-
rious administrative reasons.

(c) and (d). The case of Draftsmen
of the Mechanical Branch of the
Northern Railway was quite different.
In their case, the Railway Adminis-
tration had not stipulated in the pro-
motion orders that their pcmotions

Singh): (a) No, Sir.
(b) Does not arise.

were temporary pending selectl_‘gn.
They were, therefore, exempted from
selection.
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Bauxite Deposits in M.P.

850, Shrli R. 8. Pandey: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that lurge
deposits of bauxite have been located
in Bilaspur-Sarguja areas and Amar-
kantak tract of Shando] district ol
Madhya Pradesh; &nd

(b) if so, the steps being taken for
immediate utilization of these depo-
wits?

The Minister of Steel and Mines
(Shri N. Sanjiva Leddy): (a) Yes, Sir.

(b) The Government of India have
under consideration a sch for the
establishment of a 1,20,000 tonnes
alumina-cum-30,000 tonnes per annum
aluminium metal plant gt Korba
(Madhya Pradesh), in the public sec-
tor, based on the bauxite deposite in
the Phutka Pahar and Amarkantak
areas in the State. A part of the
bauxite repuirements of the Rihand
Aluminjum emelter in Uttar Pradesh
which in being expanded from 20,000
to 60,000 tonnes per annum 18 pro-
posed to be drawn from the Amarkan-
tak deposits.

Flaming Colliery near Dhanbad

(Shri P. R. Chakravert:

851. ! Shri Rameshwar Tantia:
Shri Inder J. Malhotra:
Will the Minister of Steel and

Mines be pleased to state:

(a) whether the attention of the
Government has been drawn to the
fact that a large tract of Lakurka
Colliery area near Katras Bazer
(Dhanbad) is aflame since 1963; and

(b) the steps laken by the Central
Government and the Government of
Bihar to avert loss of valuable coal
mines as had been going on in close
neighbourhood in Jogta and Jharia?

The Minister of Steel and Mines
(8bri N. Sanjiva Reddy): (a) The
occurvence of 2 fire in an old quarry

Written Answers 2460

(No. 2) in the XIV geam at Lakurka
colliery was reported to the Coal
Board in June, 1863. The fire when
first detected was not over a large
tract and is still confined to areas
depillared years ago.

(b) It is the duty or the collieries
to fight any fire that might arise. The
Coal Board, however, grants assis-
tance chiefly to prevent ihe spread of
fire. The Board takes up protective
works departmentally cnly when the
collieries fail to take them up effi-
ciently or expeditiously or when the
fire takeg place in abandoned mines.
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Electrification on N.E.

853. Shri Vishrara Prasad: Will the
Minister of Railways be pleased to
state the progress made in the electri-
fication of Saramir ang Sadet Stations
on the North Eastern Railway?

Railway

The Minister of State in the Minis-
try of Railways (Or. Ram Subhag
Singh): The electrification of Saramir
and Sadet stationsg has been program-
med during 1984-65, The estimates
for the works have been sanctioned
and the work on providing electrical
fittings has been started. Estimates
for gervice connection for these two
stations have been receiveq from Uttar
Pradesh State Electricity Board and
are under scrutiny, at present.
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Spinning Mills in Mysore

855. Shri 8. B, Patil: Will the Mi-
nister of Commerce be pleased to
state:. .

(a) the number of licences granted
to various private and cooperative
bodies during the last five years for
setting up of spinnirg mills in Mysore
State;

.(b) how many of them have set up
the mills and how many have not; and

(c) whether it is proposed to can
cel the licenses of those who have
not set up factories?

The Deputy Minlster in the Wnis-
try of Commerce (Stri S, V. Rama-
swamy): (a) 16.

(b) and (c). One mill has been set
up; and effective steps have been taken
by the licensees concerned towards
setting up 11 more. The question of
cancellation of licences in the remain-
ing four cases, where effective steps
have not yet been taken, is under
consideration.

Trade Dciegations

856. Shri Daljit Singh: Will the
Minister of Comwerce be pleased  to
state:

(a) the number of foreign trade
delegations that visited India and the
number of Indian trade delegations
which went abroad during the last
six months; and

(b) the names of countries with
whom trade agreements have been
entered into in 1964 so far?

The Minister nf Commerce (Shri

Manubhal Shah): (a) Thirteen foreign
trade delegations visited India and
nine Indian trade Jeclegations went
abroad during the last six months i.e.,
from March to August 1664

(b) During 1964 so far, trade agree-
ments and arrangements were either
luded or extended or renewed
Afghanistan, Iran, Pakistan,

with
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Indonesia, the Republic
France, Italy, Greece,
Rumania and the U.AR.

of Korea,
Bulgaria,

Begonia Mines

857. Shrimati Renu Chakravartty:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether Mls, Karam Chand
Thapar have decided to close down
Begonia Mines run by Oriental Coal
Company;

(b)'if so, the reasons therefor;

(¢) whether it is a fact that this
mine still has a big deposit of metal-
‘lurgical coal;

(d) whether there is an attached
unworked plot under same lease where
proved  solid metallurgical coal is
awaiting the picks of the miners;

(e) whether the experts of N.C.D.C.
‘have examined it before closure; and

(f) what employment opportunit!és
are to be given to the thousand
workers rendered- unemployed?

The Minister of Stcel and Mines
(Shri N. Sanjiva Reddy): (a) and (b).
‘The Company have clcsed down the
only working Laikdih Seam of
Begonia Colliery with effect from
1-7-1964, as, according to them, the
underground condition was not safe.

(c) and (d). The mine has a big
deposit of metallurgical coal in & vir-
gin area held under the lease Ly the
Company. It is, however, not a fact
that the coal is awaiting the picks of
the miners as due to the existence of
faults and other geological disturb-
.ances the virgin arza has to be proved
in detail for planning proper mining.

(e) No.

(f) The Begonia Colliery is in the
district of Burdwan which is served
by the Employment Exchange at Rani-
ganj. In case of any unemployment
which may result from the closure of
~the mine, the workers may seek the

BHADRA 27, 1888 (SAKA)
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assigtance of the Employment Ix-
change here.

Restaurant Cars

858. Shrimati Rewu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether ii is a fact tha: ia
Howrah-Kalka Mail and in other Mail
trains ad arr ts are not
made for keeping milk and perishable
in restaurant cars:

(b) whether it is also a fact that
even adequate iced cold drinks and
iced water cannot be stored for sup-
ply to passengers in the train;

(¢) whether Government proposa to
increase the cold storage capacity of
the restaurant car refrigerators on
the Howrah-Kalka and other principal
mail trains;

(d) why coco-cola and lemonades
are not made available in restaurant
cars; and

(e) the reason for supplying only
orangeade?

The Minister of Sfate In the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) to (¢). No.

(d) and (e). A limited variety of
aerated waters are stocked in Res-
taurant cars having regard to the
demand for them. However, on oc-
cagions, due to causes such as manu-
facturers’ fallure to make supplies
etc., Railways have to carry larger
quantities of one brand of aerated

water.

Jute Textile Mill In Nigeria

859. Shri A. V. Raghavan: Will the
Minister of Commerce be pleased to
state:

(a) whether there ig any proposal
for collaboration with Nigerian enter-
preneurs for starting a jute textile
mill and a light engineering factory

in Nigeria;
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(b) it so, whether any decision has
been taken in the matter; and

(c) the nature of assistance India
has agreed to provide for?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes Sir.
Proposals for joint ventures for the
manufacture of certain engineering
products and a textile mill in MNigeria
have been finalised; the proposal to
establish a jute mill ig still under dis-
cussion between the parties concerned
in India and Nigeria.

(c) The assistance that the Indian
party will provide will be in form of
supply of machinery and equipment
manwfactured in India and technical
know-how.

Level Crossing Accidents.

866. Shri D. B. Raju: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of level crossing
accidents that occurred on the Indian
Railways during the last two quarters;
and

(b) the loss of life and property
involveq therein?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Ninety-eight accidents took place
on the Indian Governiment Railways
dou;inx the two quarters ending June,
1964.

(b) Twenty-one persons were killed.
The cost of damage to railway pro-
perty was assessed at approximately
Rs. 23,066.

False Weights and Measures

861. Shri Sham La} Saraf: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have got
reports about fals: weights snd mea-
sures being used by some deulers in
Delhi; and
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(b) the steps taken to bring such
defaulters to book and the attempts
made to stop this nefarlous activity?

~ The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) Metric weights and measures
verifieq by Government Inspectors are
of guaranteed accuracy. Weights and
measures not so verified may be false,
but their use is unlawful. The use
of such weights is largely limited to
hawkers, squatters and other gmall
dealers particularly in fruits, vege-
tables and old newspapers. Inspectors
raid places frequented by such deal-
ers, and bring offenders before a
Mobile Court or the regular Courts.
In July 1964, eight raids were con-
ducted, and 106 cases brought before
the Mobile Court. On conviction fines
totalling Rs. 934 were imposed.

Credit Facilities for Trade

862. Shri Sham Lal Saraf: Will the
Minister of Commerce be pleased to-
state:

(a) whether Government are aware
that one important sector of interna-
tional trade relating to the shipment
on consignment basis, like tea, tobacco-
and manganese seldom get credit faci-
lities from the banks; and

(b) whether steps are afoot to con-
vert this consignment sale to regular
sale with buyers abroad and if so, the
details thereof? .

 The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). In the
cage of tea gent on consignment basis,
there appears fo be no difficulty in
getting accommodation from banks
against bills of lading. A very small
part of tobacco exports goes on con-
gignment basig and, here also, no
special difficulties in obtaining credit
on such exports of tobacco have come
1o #he notice of Government. Manga-
f.cse ore is not allowed to be exported
on consignment basis, Exports of mica
on consignment basis have recently
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Steel Production

868. Shri Basappa: Will the Minis-
ter of Steel and Mines be pleased 1o
state the targets of steel production
as envisaged for the Fourth Five Year
Plan in respect of both public and
the private sectors?

The Minister of Stee) and Mines
(Shri N. Sanjiva Reddy): According to
present estimates at the end of the
Fourth Five Year Plan, the steel
plants—in the public and private sec-
tors are expected to produce 11.7 and
4.3 million tonnes of s‘ee! ingots res-

Ppectively.
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Diwan Sugar Mills Sakheti, Meerut

866. Shri Balgovind Verma: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the mill
siding of Diwan Sugar mills, Sakhoti
Tanda District, Meerut has been clos-
ed due to non-payment of dues to the
Railways; and

(b) if 8o, since when
amounts of such dues?

and the

The Doputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Yes. Placement of
wagons in the siding was stopped with
effect from 22-5-1964 due to non-pay-
ment of rallway dues, details of which

are given below:— /
Freilht charges for March, } 13,785°80
1964 -
urrage charges from L 1.817°80

Novernber, &3 to April,’64

Interest and malaterance

charges from 1-1-64 to

31-12-64, payabl: by § 216578
21-5-64

ToTAL 17,773 38

Coal aliotted to sugar milly
867. 8hri Balgovind Verma: WiN

the Minister of Steel and Mimes be
pleased to state:
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(a) the quantity of coal allotted to
each sugar mill in the western dis-
tricts of Uttar Pradesh during 1962-
63 and 1963-64;

(b) the names of the mills which
have disposed it of to others in order
to make money at higher rates; and

(c) the action Government propose
to take against such factories to stop
this evil practice?

The Minister of Steel ang Mines
(Shri N. Sanjiva Reddy): (a). A state-
ment indicating coal/coke quota allot-
ted to each sugar mill in the Western
Districts of Uttar Pradesh for the sea-
sonal years 1962-63 and 1963-64, is laid
on the Table of the House. [Placed in
Library. See No. LT-3176/64].

(b) Government have no informa-
tion.

(c¢) Does not arise.

Survey of Rallway Line on N.E, Rly.

868, Shri Balgovind Verma: Will
the Minister of Rallways be pleased
to state:

(a) whether Government have
ordered the survey of a new line from
Palia Kalan to Hasanpur Katauli on
the N.E. Railway;

(b) if so, how far the survey work
has progressed; and

(c) when it is expected to be com-
pleted?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) and (c). Do not arise.

Export' of Dry Fish to Ceylon

889. Shri 'P. K. Deo: Will the
Minister of Commerce be pleased to
state:

(a) whether the Marine Products
Export Promotion Council had any
talk with the Ceylonese representative
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for the increased export of Indian dry
fish to Ceylon;

(b) if so, the nature of such talks;
and

(c) the value of the present export
and the increase that is expected?

The Minister of Commerce Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (c). A note is laid on the
Table of the House. [Placed in LibT
rary. See No. LT-3177/64]. N

Exports of paints

870. Shri P, K. Deo: Will the
Minister of Commerce be pleased to
state:

(a) whether any steps has been
taken of late to increase export of
paints to West Asian and African.
countries;

(b) the present value of export and
the increase that is envisaged; and

(c) the countries to which the paints
will be exported?

The Minister of Commerce Shri
Manubhai Shah): (a) Yes, Sir. The
item “pigments, paints and varnishes”
has been 4ncluded for export in the
trade agreements with the U.AR,
Iraq, Jordan, Afghanistan, Iran and
Pakistan.

The Export Promotion Council for
Chemicals and Allied Products spon-
sored a paint delegation in April, 1964,
to a number of West Asian and

African countries, such as Ethi-
opia, East Africa, Kuwait, Bah-
rein, Syria, Lebanon, Iran,

Iraq, Sudan and Aden to study mar-
ket conditions. A number of paint
manufacturers participated in the pub-
licity campaign of the Export Promo-
tion Council and press publicity was
given for their products in some of
the West Asian and African countries.
The Council has published a Market
Survey Report on Paints and Var-
nishes giving detailed information
relating to market possibilities of
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paints and related products in some
of the West Asian and African coun-
tries.

(b) The export of paints, pigments
and varnishes to West Asian and Afri-
can countries in 1963-64 was Rs. 6.1
lakhs. Owing to promotional efforts,
exports to these countries are likely
to go up to Rs. 10 lakhs in 1964-65.

(¢) The principal buyers in this re-
gion are Afghanistan, Aden, Behrein,
Ethiopia, Iran, Irag Kuwait, Oman,
Syria. It is also hoped that some of
the African countries like Ethi-
opia, Kenya, Tanganyika, Uganda
and Sudan would import paints from
India this year.

Rehabilitation Industrieg Corporation

Shri Vishwa Nath Pandey:
871. { Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state the amount
out-standing as on the 31st July, 1964
with different industrial concerns who
were provided with loans by the Re-
habilitation Industries Corporation?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): A statement is
1aid on the Table of the House. [Plac-
ed in Library. See No. LT-3178/64].

Small Scale Handioom Indusiries

72 J Shrl Vishwa Nath Pandey:
" 7 Shri N. R. Laskar:
Will the Minister of Commerce be
pleased to state:

(a) the number of small scale
handloom industries started in Uttar
Pradesh on co-operative basis during
1963-64, district wise; and

(b) the total amount sanctioned by
way of loans and grants for the deve-
lopment of these industries by the
Central Government during the same
period?

The Minister in the Ministry

Deputy
of Commerce (Shri 8. V. Ramaswamy):
(a) The number of Small Scale
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Handloom Industries started in Uttar
Pradesh on Co-operative basis during
1963-64, district-wise:—

S. Name of the district Number
No. of Socie-
ties

Registcred.
1. Meerut. . 4
2. Muzaffar Nagar 2
3. Dechradun . 2
4. Aligarh . . . 1
s. Euah . . . . 1
6. Bijnour . . . . 3
7. Muradabad . 13
8. Rampur. . 2
9. Pauri Garhwal . . 4
10. Tehri Garhwal . . 1
11. Hardoi . . . 3
12. Sitapur . 1
13. Faizabad 3
14. Pratapgarh 1
15.. Barabanki I
16. Fatehpur 1
17. Kanpur 8
18. Etawah . . . . 1
19. Jhansi . 3
20. Hamirpur 2
21. Varanasi . 10
22. Gorakhpur . 1
23. Basti . B 7
24. Azamgarh . . . 1
2. Pithauragarh . . . T
26. Uttar Kashi . . 2
ToTAL . . . 79

(b) Total amount sanctioned by way
of loans and grants for the develop-
ment of Handloom Industry during
1963-64.

Loans  Rupees 15.78 Lakhs
Grants 3 21,05 Lakhs

Steel allotment to U.P.

. 873, 8hri Vishwa Nath Pandey:
Will the Minister of Steel and Mines
be pleased to state:

(a) the total quantity of iron and
steel allotted to Uttar Pradesh during
1963-64; and
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(b) the total quantity thereof to be
allocated to that State during 1864-65?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and
(b). In 1963-64 categories of steel other
than thinner black sheets and galva-
nised sheets were treated as ‘relaxed’,
which enabled indentors to place
orders without allotment of quotas.
Allocation -of quotas was, therefore,
restricted only to black plain sheets in
the 16—20 guages; no quotas of gal-
vanised sheets or thinner black plain
sheets were made due to heavy out-
standing orders on the producers. In
1964-65 again quota allocations were
made only of bla‘k plain sheets and
thinner plates in the categories which
continued under control. Due to con-
tinued heavy outstandings, the alloca-
tions were curtailed ‘o enable signi-
ficant reduction in the outstandings.
‘The following quotas of iron and steel
were allotted to Uttar Pradesh:—

(In tonnes)

1963-64 1964 -65

Steel .

Pig Iron @

21,865 " 3,268¢

27,336 33.850

*An allocation of only the controlled
categories, which does not include
allotment under Small Scale Indus-
tries Quota, State-wise allocation of
which will be made shortly.

@Allotted to the State List (small
scale) foundries.

2. Despatches of steel continued un-
der old oustanding orders even in
those categories where quota alloca-
tions were not made.

Stainlesy Steel for UP.

874, Shri Vishwa Nath Pandey: Will
the Minister of Steel and Mines be
pleased to state:

(a) the total quantity of stainless
steel allotted to Uttar Pradesh during
'1963-64; and
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(b) the quantity of stainless steel

proposed to be allotted to that State
during 1964-657

The Minister of Steet and Mines
(Shri N. Sanjiva Reddy): (a) No
allotment of stainless steel sheets for
utensil manufacture was made to
Uttar Pradesh or to any other State
during 1863-64 as there was no import
of these sheets during the period.
Stainless steel required for other pur-
poses was licensed on recommenda-
tions made by the Director of Indus-
tries against foreign exchange alloca-
tions made to the State.

(b) A quantity of 107 M|Tonnes of
stainless steel sheets is proposed for
allotment to Uttar Pradesh during
1964-65.

N.E. Railway Employees

Shri N. R, Laskar:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

875.

(a) the number of North Eastern
Railway employees who have not
been confirmed as on the 31st Janu-
ary, 1964; and

(b) the number of Scheduled Castes
ang Backward Community employees
among them?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) 9,922.

(b) Scheduled Castes—1,675. Sepa-
rate Statistics are not maintained for
backward Communities.

Collision at Gaya Rallway Statiom

g6, { Shri N. B. Laskar:
* 3 Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state

(a) whether it is a fact that a shunt-
ing engine dashed against a waiting
pilgrims’ special train at the Gays
Railway Station on the 26th May, 1904;
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(b) if so, the causes of the acci-
dent; and

(¢) how many persons were injur-
ed and the total amount of loss?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) The accident occurred on 25-5-1964.
A-shunting engine bumped against
another engine which had earlier
worked a train and was waiting, The
latter in turn collided with two
bogies which had been detached from
Passenger train No. 850 Dn. and
were occupied by pilgrims.

(b) The accident was due to failure
of railway staff.

(c) Twelve persons sustained minor
injuries. There was no damage to
railway property.

Derailment near Gaya

g77, J Shri N. R. Laskar:
' 7\ Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a goods
train between Gurpa and Gujandi sta-
tions on the Eastern Railway near
Gaya wag derailed on the 29th May,
1964;

(b) if so, the causes of the derail-
ment; and

(c) the losses sustained as a result
of this derailment?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
The accident occurred between Dilwa
and Nathganj Block Huts, on Gurpa-
Gujhandi section.

(b) The accident was due to shifting
of load in a wagon while in transit
leading to unstable condition.

(¢) The cost of damage to railway
property was assessed at approxi-
mately Rs, 37,000.00.

1120 (Ai) LSD—4.
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Accident at Rail track near Dum Dum
Cantt,

g7, J Shri N. R. Laskar:
" | Shri Vishwa Nath Pandey:

Will the Minister of Railways be
Ppleaseq to state:

(a) whether it is a fact that some
persons were run over and killed by u
Bangaon-bound electric train near
Dum Dum Cantonment Station about
12 miles from Calcutta on 9th June,
1964; and

(b) if so, the causes of the accident
and the extent of loss of life and pro-
perty thereby?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). No person was run over
near Dum Dum Cantonment Station
on 9-6-1964. However, 3 persons
travelling by a suburban train—No.
SBN 2 Dn—on that day were killed.
One of them had leaned out of the
coach in which he was travelling and
was hit by a flxed structure along-
side the railway track. The other two
fell off the train, apparently having
lost their balance. There was no
damage to Railway property.

Derailment on Bangalore-Arsikera
Section

”’j Shri B. N. Kureel:
"\ Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that sixteen
wagons of a goods train derailed bet-
ween B dra and S ige Road
on the Bangalore-Arsikera Section of
the Southern Railway on the 28th
July, 1964;

(b) it so, the causes of the derail-
ment; and

(c) the total loss sustained by the
Railways due to this derailment?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) In this accident 18 wagons derail-
ed.

(b) Report on the enquiry into this
accident hag not yet been finalised.

(¢) The cost of damage to railway
property was assessed at approxi-
mately Rs, 16,408/-.
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Zinc Smelting Plant at Udaipur

( Shri Ramachandra Ulaka:

} Shri Dhuleshwar Meena:
Shri P. C. Bornoah:
Shri P. R. Chakraverti:

W11 the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 183 on the
6th June, 1964 and state:

(a) whether the affairs of the Metal
Corporation of India have since been
examined by Government and a deci-
sion regarding the sectting up of a zinc
smelting plant a* Udaipur since taken;
and !

881.

(b) it so,
scheme?

a brief outline of the

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and (b)
The matter is still under consideration
of the Government.

Manganese Ore Industries

ggs, J Shri Ramachandra Uluka:
* 4 Shrl Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 172 on the 5th
June, 1064 and state:

(a), whether the committee which
had been formed to study the pro-
blems of the Manganese Ore Indus-
tries hag submitted any report;

(b) # so, the
threof; and

recommendations
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(c) the decision of Government

thereon?

The Minister of Commerce (Shrl

Manubhai Shah): ‘a) Not wyet.
(b) and (c). Do not arise.
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Cheap Consumer’s Goods for Railway
Employees

884. Shri P. C, Borooah: Will the
’lgx:‘!ster of Railways be pleased to

(a) whether the Northern Railway-
men’s Union has demanded the im-
mediate opening of shops for the sup-
ply of foodgraing at subsidised rates
and other consumer goods inetead of
payment of dearness allowance;

(b) if so, whether the Railwaymen
observed an “Anti-Dearness Wesk” in
support of this demand; and

(c) what {5 Government's reaction
to this demand?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhu
Singh): (a) A memorandum pr
sometime back to the Chief Commis-
sioner, Delhi, and Deputy Minister for
Railways by the Northern Rallway-
men’s Union inter alia contains a re-
quest for the revival of the system of
Grain Shops which was available to
Railwaymen before 1919.

(b) Some Railwaymen observed an
“Anti-Dearness Weck”.

(c) Grain Shops which were being
run by the Railwsys during the war
years used to result in huge losses
and led to various malpractices, The
Grainshop Enquiry Committee as well
as other Committees which considered
the matter did not favour their con-

Gover are not in
favour of reviving grainshops. The
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Railway Administrations, however,
have been advised to gee that fair
price shops are provided in or near
the Railway Colonies through the
agency either of Railwaymen’s Con-
sumer-Co-operative  Societies or of
the State authorised Fealers.

Assets of Northern Rallway Clerks

sss. J Shrl Yashpal Singh:
* \ Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that some
clerks of Personnel Branca of Divi-
siona] Superintendent’s Office, North-
ern Railway, New Delhi and somec
goods clerks and parcel clerks of
Delhi area are in possession of dis-
proportionate assets; and

(b) ¥ so, the steps taken to check
1p such cases?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Cases relaling to posses-
sion of disproportionate assels against
11 such Railway Employee: are under
investigation,

(b) There is a provision in the Raii-
way Services (Conduct) Ruleg that no
Railway Servant shall, except with
the previous knowledge of the ad-
ministration, acquire or dispose of
any immovable property by lease,
mortgage, purchase, sale, gift or other-
wise, either in his own neme or in
the name of any momber of his family.
The Special Police Establishment and
Vigilance Organisations on the Rail-
ways and in this Ministry keep watch
of such cases.

Fourth Blast Fuarnace at Bhilai
888. Shri P. C. Borooah: Will the
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(b) if so, what is the present
panded ore processing capacity of
Bhilai Steel Plant; and

(c) the arrangements bsing n
t0 meet the increasing ore needs
the Bhilai Plant?

The Minister of Steel and M
(Shri N, Sanjiva Reddy): (s) No,

(b) and (c). With the commissios
of the 4th and 5th blast furnacei
Bhilai Steel Plant, the requirement
Iron ore are estimated at about 41
lion tonnes per annum,

The following arrangements
being made to meet the increasing
needs of the Bhilai Steel Plant:

(i) The Rajnara mechanised mi
are being expandeq to prod
3 million tonnes of iron
during 1965 and 4 mil
tonnes ver year thereal
The mines have already b
put on a three shift work

(ii) A semi-mechanised mine
Jharandalli is beimg plan
to produce 0.6 million ton
of iron ore during 1
Simultaneously a Project
port for the Dalli mechani
mines is being prepared. '
report ig expected to be av
able by the end of 1964.

Geological Mapping

( Shri P. C. Borooah:
881. { Shri Ravindra Varma:
Shrimati Renuka Barkata

Will the Minister of Steel and M
be pleased to state:

(a) whether Government are se
ing U.S. technical assistance to unc
take electro-magnetic aerial surv
for geological mapping of promis

avaaa*
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The Minister of Stcel and Mines
(Bhri N. Sanjiva Reddy): (a) Yes,
Sir. A proposal to that effect is under
consideration of the Government.

(b) and (c). No decision in regari
to these matters has yet becn taken.

New York World Fair

888, Shri P. C. Borooauh: Will the
Minister of Commerce be pleased to
state:

(a) whether a contract for supply
of khadi worth about Rs. 3 lakhg has
recently been luded at the Indian
Pavilion in the World Fair in New
York;

(b) if so, the main termg of
contract;

the

(c) whether soma further proposals
for the supply of khadi have been
under negotiation; and

(d) if so, how many of thom have
been finalised and the precise terms
of such agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (d). Accord-
ing to the latest information with Gov-
ernment the position in regard to the
export of khadi to the US.A. is that
Rs. 80,000 worth of cotton khadi has
already been shipped in pursuance of
a contract entered into ivith an Ameri-
can firm. Cotton khadi worth Rs
1,70,000 are to be shipped in Decem-
ber, 1964 and similarly, cotton khadi
worth Rs. 3} lakhs are to be ship-
ped in March, 1065. Negotiations are
also proceeding for the export of cot-
ton khadi worth Ps. 17 lakhs, A pro-
visiona] agreement has been arrived
at for the export of silk khadi worth
Rs, 90,000. Negotiations are ulso pro-
ceeding for the export of silk khadi
worth Rs. 240,000 in March, 1965.

The actual terms of the contracts
are not available with the Govern-
ment ag in such trade comtracts the
“terms” are between the sellerg and
the buyers.
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Sleeping Coaches

889. Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a whether it ig a fact that therc is
a great demand for third class sleep-
ing coacheg in the country;

(b) if so, what steps have been
taken to construct more such coaches
in the country; end

(c) the number of such coaches

constructed till now

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) There is demand for third
clasg 1 i dation in
trains.

(b) Additional Third Class sleeper
coaches are built on a programmed
basis. During the remaining period
of the Third Plan, it i proposed to
build 226 B.G. end 150 M.G. third
class sleeper coaches.

(c) 428 Broad Gauge and 220 Metre
Gauge third class sleeper coaches.

Jute Mill in Orissa

$90. Shri Rama Chandrs Mallick:
Will the Minister of Commerce be
pleased to refer to the reply given
to Starred Question No. 666 on the
13th September, 1963 and state whe-
ther any decision has been taken
regarding the proposal to set up &
Jute Mill in Orissa?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): No, Sir. There is no such
proposal pending with the Govern-
ment.

Derailment near Howrah

891, Shri Rama Chandra Malliek:
Will the Minister of Railways be
pleased to state:

' (a) whether it is a fact that a goods
train was derailed between Banshlai
bridge and Rajgram, about 160 miles

" from Howrah, at 9 p.m. on the 28th
“July, 1964 and the line blocked for

many hours;
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(b) if so, whether any enquiry has
been made so far; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Rajlways (Shri Sham Nath):
(a) Yes. The line was blocked for
9 hours 44 minutes.

(b) Yes.

(c) Accident was due to failure of
Permanent Way and faulty driving of
the train.

Electro-Steel at Bhilai

892, Sbri Rama Chandra Mallick:
Will the Minister of Steel and Mines
be pleased to state:

(a) the total quantity of electro
steel which will be produced by the
Bhilai Steel Plant;

(b) whether the construction of slag
cement plant at Bhilai is expected to
be completed by the end of this year;
and :

(c) the amount sanctioned for the
construction of that plant?

The Minister of Steel and Mines
(Shrj N. Sanjiva Reddy): (a) The
production of electrode quality steel
billets started in Bhilai in April, 1964
and the production upto July, 1964 was
about 10,000 tonnes. Production plan-
ning depends on the actual orders
received from time to time. It is,
however, proposed to supply about
3,500 tonneg of electrode quality steel
billets per month to the arc welding
electrode industry.

(b) and " (c). No. The Project
Report and the estimates have yet to
be prepared.

Upgrading of Skilled Staff in Railway
‘Workshops

883, Shri Namblar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
“upgrading of artisans of Golden Rock
and Perambur workshops of Southern
Railway has not been implemented
though swarded as recommended by
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the One Man Tribunal (Sankara

Saran Tribunal);
(b) if so, the reasons thereof;

(¢) whether the impl tation of
the award has not been effected in
any other railway; and

(d) whether arrears of salary were
paid wherever implemented as per
the terms of the award?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Posts have
been upgraded in terms of the Sankar
Saran Tribunal's recommendation and
the incumbents thereof are being
allowed the higher scale of puy. Pay-
ment of arrears for the past period is
however, held up because of pendency
of a Writ Petition filled by an
employee in the Court.

(c) and (d). The Award has been
implemented on some Railways and
is in the process of implementation on
other Railways.

The Award made no mention of the
mode of payment of arrears arising
out of implementation of their recom-
mendations. Since the recommenda-
tions made in the Award were imple-
mented in some cages with retrospec-
tive effect, Railways were instructed to
make payments of arrears to actual
holders of the upgraded posts till they
are replaced by qualified staff.

Textile Machinery from U.K.

Shri M, Rampure:
{ Shri Dhaon:
Shri Rameshwar Tantia:
804 Shri Bishanchander Seth:
‘Y Shri B. P. Yadava:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
L Skri D. J. Natk:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have deci-
ded to import textile machinery from
UK,; and
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(b) if 80, on what terms?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). Agr \:
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(v) The rate of interest on 80 per
cent. will be 5} per cent per annum
on amounts outstanding upto 7 years,

have been entered into between the
State Trading Corporation of India
and two British Companies for the
import of Cotton and Woollen Tex-
tile machinery. The terms of import
are as follows:

1. Import of Cotton Textile Machi-
nery from Platt Bros., UK.

(i) An initial payment of § per
cent. of the total value of the con-
tract by direct transfer to the Seller
or to Midland Bank Ltd., Overseas
Branch, London, for credit of the
Sellers’ account to be received within
30 days of the signing of the con-
tract;

(ii) A confirmed and irrevocable
Letter of Credit for 5 per cent. of
the total value of the contract to be
established in London in favour of
the Seller payable on presentation of
certificate from Midland Bank Ltd,
of the first payment to the Seller.
All expenses relating to the opening,
confirming and extending of the
above Letter of Credit will be borne
by the Seller;

(iii) Two further payments each of
5 per cent. of total contract value by
the Buyers’ Promissory Note issued
on date of contract in favour of the
Seller and guaranteed by the Gov-
ernment of India payable respectively
21 and 30 months after the date of
contract;

(iv) For the balance 80 per cent.
of the total f.0.b. value of the equip-
ment a financing agreement has been
entered into with Midland Bank
according to which they will pay to
Platt Bros. the 80 per cent. of the
f.0.b. value of the machinery on pre-
sentation of Bills of Lading. The
State Trading Corporation would be
required to pay to the Bank by Pro-
missiory’ Notes, maturing every 6
months over a period of 10 years;

and 64 per cent. per annum on
ts out-standing beyond 7 years
(free of tax).

ILImport of Woollen Textile Machi-
nery from M/s. Prince Smith and
Stells Ltd., UK.

(i) 10 per cent of fo.b. value to
be paid within 14 days of placing of
orders;

(ii) Further 5 per cent. of f.0.b,
value on presentation of shipping
documents;

(iii) Balance 85 per cent. of f.0.b,
value in twenty equal successive half
yearly instalments; first instalment to
start from six months after the date
of shipment;

(iv) Interest to be paid at 6 per
cent per annum on diminishing
balance outstanding on the date of
payment.

Small Scale Industries

( Shri 8. N, Chaturvedi:
895. { Shri M. Rampure:
| Shri Bibhuti Mishra:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government propose
to regulate and control the growth of
small scale industries; and

(b) it so, the reasons which have
necessitated such a step?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
There is a proposal under Govern-
ment's ideration to regulate the
growth of small scale industries which
require scarce raw materials with a
view to ensuring that (i) these mate-
rials are put to maximum advantage
in the overall national interest, and
(i) the new entrepreneurs setting up
small scale units are not put in the
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difficult position of not " having raw
materials to utilise g reasonable por-
tion of their capacity. Development of
small scale industries which do not re-
quire scarce raw materials will con-
tinue to be free as at present.

Earth Keeping Spots on the Railway
Stations

896. Shri D, N. Tiwary: Will the
Minister of Raiiways be pleased to
state:

(a) whether it is a fact that earth
keeping spots have been provided at
certain important stations on some of
the Railways for passengers to wash
their hands after ablution;

(b) whether any arrangements have
been made to store earth at such
places; and

(¢) whether it is a fact that very
seldom earth is stored and the places
of storage remain vacant due to which
passengers are put to inconvenience?

The Minister of State in the Minis-
try of Ralilways (Dr. Ram Subhag
Singh): (a) and (b). Yes.

(¢) No complaints in this respect
have been received. However, ins-
tructions have been issued to the Rail-
ways to ensure that earth is always
available at such places for the use of
the passengers.

Newsprint Faotory in Uttar Pradesh

gy, J sbrl Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to refer to the re-
ply given to Unstarred uestion No.
1160 on the 13th March, 1864 and
state:

(a) whether the revised proposal
for setting up a newsprint factory in
Uttar Pradesh has been examined; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shri
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Bibudhendra Misra): (a) and (b).
Yes, Sir. The firm has been is;ued a
letter of intent to enable them to fina-
lize the terms of technical and invest-
ment collaboration and also to make
arrangements to import the plant and
machinery,

Inspection Cell in Dusseldorf

gog J Shri Ramachandra Ulaka:
" 7\ Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to refer to the re-
ply given to Unstarred Question No.
1161 on the 18th March, 1964 and
state:

(a) whether the question of open-
ing an Inspection Cell in Dusseldorf
hag since been considered; and

(b) if, so, the details thereof?

The Minister of Supply in the
Ministry of Industry and Supply
(Shri Raghuramaiah): (a) Yes. The
proposal has since been approved.

(b) The Inspection Cell in Dussel-
dorf will be set up by transfer of 15
posts from the India Supply Mission,
London and creation of 4 additional
posts locally. The Cell will mainly
consist of Technical Officers who will
carry out inspection of the goods pur-
chased in Western Europe. The Cell
will function under the overall control
of the India Supply Mission, London.

Manufacture of Automobile Tyre and
Tube valve cores

899. Shri Shree Narayan Das: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether it is a fact that small
units manufacturing automobile tyre
and tube valve cores are not supplied
with the required raw materials for
the purpose;

(b) if so, the reasons therefor; and

(¢) the foreign exchange involved
in the import of these items?
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
There is only one unit in Small Scale
Sector known to be manufacturing
valve cores for automobile tyres and
tubes. As the unit reported difficulty
in obtajning brass rods required by
it from indigenous sources, it has been
recently decided to allow the unit to
import Rs. 6,000 worth of brass rods
to tide over its immediate difficulties.
As regards Teflon Tubings, the other
raw material required by this unit,
they have already been issued an im-
port licence. The unit has, however,
represented that the value of the
licence is not adequate for consump-
tion even on a single shift basis. ‘Lhis
is being looked into.

(c) Information is being collected
and will be laid on the Table of the
House. .

Dum Dum-Bangaon Section of E.
Rallway

900. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to state the reasons for not
undertaking the doubling of the elec-
trified track of the Dum Dum-Ban-
goan section on the Eastern Railway?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
With the electrification of the section
and running of the suburban services
on this section with EMU rakes, which
have a substantiafly higher carrying
capacity, on a very liberal estimate
the number of passenger trains need-
ed on this section is not expected to
be more than 24 trains in the early
years of the 4th Plan. With the
installation of modern signalling and
train control equip t, it is possibl
to realise an effective capacity o? 36
traing each way on this section—
80 p.c. more than the trafic antici-

pated at the beginning of the 4th
Plan.
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Doubling of a line is very costly and
is done only as a last resort when
the required capacity cannot be pro-
vided by other cheaper methods. As
with  considerably less expensive
methods of improved signalling and
train control, as indicated above, ade-
quate capacity can be realised, there
is, obviously, no justification for con-
sidering the doubling of the Dum
Dum-Bangaon (70 K.M.) section
now.

Workshop Apprenticeship Stipends

901. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact, that work-
shop apprenticeship stipends have
been reduced;

(b) whether there is any proposal
under consideration for giving free
boarding to the apprentices; and

(c) if not, the reason therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, It is a fact that the
stipends payable to the Trade Appren-
tices to be recruited on Railways
under the provisions of the Appren-
tices Act 1961, have been reduced
from Rs. 75-1-79 to Rs. 25—60.

(b) No.

(c) It is not desirable to run two
parallel schemes and have two diff-
erent scules of stipends for- the
apprentices required for the ‘desig-
nated trades’ and for the Trade
Apprentices to be recruited against
the ‘non-designated trades’., Free
boarding is neither envisaged in Rall-
v;g Rules nir under the Apprentices

Leave Reserves for Class III and IV
Stafr

92. Shri Tan Simgh: Will the Min-
ister of Rallways be pleased to state:

(a) the percentage of leave reserves
for Class III and TV staff respectively

on each Rallway;
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(b) the reasons for disparity; and

(c) the steps proposed to be taken
to remove the disparity?

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): (a) A statement indicating
‘the Leave Reserve percentages for
Class III and Class IV staff is laid on
the Table of the House. [Placed in
Library. See No. LT-3179/64].

(b) There is no disparity in Leave
Reserve percentages in Class III and
Class IV staff belonging to the same

group.

(c) The question does not arise.

Muan-power Committee for assessing
staff requirements

903. Shri Tan Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a Man-
power Committee for each Railway
is being set up for assessing in ad-
vance the staff requirements;

shortage of several
train

(b) whether
categories of staff resulted in.
accidents; and

(c) it so, whether Government pro-
pose to create a ‘“reserve” to meet
unforeseeri shortages of staff?

The Minister of State in the Minis-
try of Ruilways (Dr., Ram Subhag
Singh): (a) Instructions have already
been issued to Railway Administra-
tions to set up a Man-Power Com-
mittee on.each Railway, to assess the
staff requirements well in advance.

(b) No.

(c) Does not arise, but as recom-
mended by the Railway Accidents
Enguiry C ittee, the guesti of

creating a ‘Reserve’ to nieet unfore-.

seen shortages of staff is under cqp-
slderation.
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Tea Gardens in Tripura

905. Shri Biren Dutta: Will the
Minister of Commerce be pleased to
state:

(a) whether the management of any
tea gardens in Tripura have applied
for financial assistance from the Indus-
trial Finance Corporation;

(b) it so, the names of such tea gar-
dens;

(¢) whether any loan has been

granted to them; and
(d) if not, the reasons therefor?
The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) None in recent years.

(b) to (d). Do not arise. .
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Mediom Scale Industries in Tripurs

206 J Shri Dasaratha Deb:
1 Shri Biren Dutta:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the Third Plan for Tri-
pura includes programme for the
starting of any medium scale indus-
try in Tripura;

(b) if so, the names of those indus-
tries; and )

(c) the steps taken to
industries in Tripura?

start such

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) to (c). Yes, Sir.
The, Tripura Administration have
suggested the establishment of a Cot-
ton Spinning Mill, Jute Mill and a
Paper Mill under the large and
medium scale sector, The progress
made in this regard is indicated
below:—

An application from a private
party for a licence for the set-
ting up of a Cotton Spinning
Mill with 18,000 spindleg in
Tripura has been received and
is under examination. The
Tripura Adnimastrtion have
also recommended the setting
up of a Jute Mill by a private
party and the Tripura Admi-
nistration have been asked to
advise the party concerned
to submit an application for

. an industrial licence. As for
the Paper Mill, the National
Industrial Development Cor-
poration have been asked to
prepare a feasibility report on
setting up a paper plant in
Tripura.

Railway Linp in Konkén Area

907, Shri Kajrolkar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a sur-
vey was carried out sometime back
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for the construction of Diva-Dasgaon
Railway line in Konkan area;

(b) whether any representation to
take up this project had been received
from the public and the Maharashtra
Government; and

(¢) if 8o, when this project is likely
to be taken up?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Preliminary Engineering and Tra-
fic Surveys for Diva-Dasgaon Project
were carried out in the year 1053-54.

(b) Yes.

(c) Construction of a Railway line
from Diva to Apta, with a branch line
from Panvel to Uran, is in progress.
Further extension of the line beyon?
Apta upto D on is not included in
Railways’ programme of construction
of new lines during the Third Plan.
The list of new lines for execution
during the Fourth Plan is yet to be
@nalised in conjunction with the Plan-
ning Commission. Due consideration
will be given to this project, along
with others, while finalising these
proposals taking into consideration the
funds that may be available for new
lines in the Fourth Plan. :

Coal Production

908 f Shri Rameshwar Tantia:

" Shri Inder J. Malhotra:
Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that the pro-
duction of coal fell in May this year
Bs compared to the production in the
preceding month; and

(b) whether some mines have clos-
ed down recently due to slackness in
demand and accumulation of stocks?

The Ministér of Btee] and Mines

(Shri N. Sanfiva Reddy): (a) Yes.
The production during the month of
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May, 1964 was 5.21 million tonnes as
compared to 5.48 million tonnes in the
preceding month,

(b) No mines have closed down re-
cently on account of slackness in de-
mand and accumulation of stocks.
Some collieries, producing grade 1 of
coal, may have restricted their pro-
duction due to the demand not coming
upto the expected level. Besides,
some collierieg producing lower grades,
may have restricted their output be-
cause of accumulation of stocks.

Metre Gauge Line from Barellly to
Kathgodam

909. Shri K. C, Pant: Will the Minis-
ter of Rallways be pleased to state:

(a) whether there is any proposal
to convert the metre gauge line from
Bareilly to Kathgodam (N.E. Railway)
to broad gauge; and

(b) if so, at what stage it is?

The Deputy Minister in the Minis-
try of Rallwayy (Shri Sham Nath):
(a) No.

(b) Doeg not arise.
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Rallway Audit Staff

912 Shri Ramanathan Chettiar: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 302 dated 2nd June,
1864 and state:
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(a) whether all the categories of
Railway Audit staff are entitled to the
privilege of passes and P.T.Os. on
the same terms and conditions as are
applicable to the Railway servants or
only a certain category of employees;
and

(b) if the reply to the earlier part
be in the negative, what are the cate-
gories of such employees of Railway
Audit Staff who are granted these faci-
lities of free passes and P.T.0s.?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Does not arise.

Houses owned by Railway Employees

913. Shri Ramanathan Chettiar:
Will the Minister of Raillways be
pleated to state:

(a) whether Government have de-
cided that no Government employee
owning a residential house in Delhi
within 18 Kilometres of the place of
duty will be provided with Govern-
ment accommodation;

(b) if so, whether the Railway
Board have also decided to follow this
decision in respect of residential
houses under the control of the Rail-
way Department; and

(c) if so, what action has been
taken to get these houses vacated to
meet the acute shortage of Govern-
ment accommodation in the Capital?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a) Yes.

(b) Yes.

(c) Detailed instructions are being
issued.
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Textile Delegation to Japan

914. Shri Jashvant Mehta: Wil! the
Minister of Commerce be pleased to
state: :

(a) whether it is a fact that a high-
power 8-men textile delegation head-
ed by Shri R. A. Potdar went to
Japeun for study tour; and

(b) it so, whether the delegation
has submitted any report to Govern-
ment?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No, Sir,

(b) Does not arise.

New Railway Lines

815, Shri B. 8. Pandey: Will the
Minister of Rallwayg be pleased to
state:

(a) whether Government has receiv-
ed any proposals from the various
State Governments regarding the
construction of new railway lines dur-
ing the Fourth Five Year Plan;

(b) if so, whether Madhya Pradesh
Government have also submitted pro-
posals; and

(c) if so, what consideration is be-
ing given to these proposals?

The Deputy Minlster in the Minis-
try of Rallways (Shri Sham Nath):
(a) to (c). So far the State Govern-
ments have not been asked to send
their recommendations for new lines
to be taken up during the Fourth
Plan. However, some State Govern-
ments have, on their own, submitted
certain proposals. No such proposals
from Madhya Pradesh Government
have been received.

The proposals that have been al-
ready received/may be received in
future, when called for, will be given
due consideration at the appropriate
time, while finalising the lists of new
lines for the Fourth Plan, in con-
junction with the Planning Commis-
sion.
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Gold Mines in Ramagiri

916. Shri P. Venkatasubbaiah; Will
the Minister of Steel and Mines be
pleased to state:

(a) whether the Indian Bureau of
Mines have completed prospecting of
gold mines in Ramagiri, Andhra Pra-
desh; and

(b) if so, with what result?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) The
prospecting operations are still in pro-
gress.

(b) Does not arise.

Shifting of Level Crossing near
Narsinghpur

917, Shri Harli Vishnu Kamath:
Will the Minister of Rallways be
pleased to state:

(a) whether the level crossing, on
the outskirts of Narsinghpur (Cen-
tral Railway), Madhya Pradesh, is
proposed to be shifted consequent
upon the doubling of the track on the
Jabalpur—Itarsi section.

(b) if so, the details thereof;

(c) whether it is proposed to build
an overbridge for road traffic at the
new level crossing, considering that it
is situated on a National Highway,
and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes, Sir.

(b) The existing level crossing No.
278 at the Jabalpur end of the Nar-
singhpur yard is being shifted hy
about ‘580 ft. towards Jabalpur on
account of the remodelling of the yard
in connection with the doubling.

(¢) No.
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) (d) There is no proposal for pro-
viding a road over-bridge at this loca-
tion as there has been no demand from
the State Government for the same.

Export of Plastics and Linoleum
Products

918. Shri Ravindra Varma: lel
the Minister of Ci be pl
to state:

(a) whether it is a fact that a con-
siderable increase has been registered
in the export of Indian plastics and
linoleum products during 1964; and

(b) if so, the extent of the increase
and the reasong therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Ac-
cording to the statistics recorded by
the Plastics and Linoleum Export Pro-
motion Council, Bombay, value of Ex-
ports of Plastics and Linoleum pro-
ducts during January to July, 1964
stood at Rs. 228,69 lakhg as against
Rs. 97.61 lakhs during the correspond-
ing period of 1863. Thig increase is
due primarily to the export promo-
tion measures,

Institute of Rail Transport

919. Shrimati Renuka Barkataki:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have set up a new Institute
of Rail Transport; and

(b) if so, the objectiveg and pro-
gramme of the Institute?

The Minister of State in the Minmis-
try of Rallways (Dr. Ram Subhag
Singh): (a) The Government has not
set up any such Institute, However,
an Institute under the name of “Insti-
tute of Rail Transport” has been form-
ed as a registeredq body with the
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Registrar of Societies, Delhi, by per-
sons interested in the study of Rail
Transport,

(b) The objectives and programme
of the Institute as incorporated in the
Constitution of the Institute are
briefly as under:—

(i) To promote, encourage and co-
ordinate the study of the
science and art of rail trans-
port and for this purpose, to
initiate, foster and maintain
search into the best means,
investigation and re-methods
and  appliances of rail
transport and the problems
that are involved and their
most satisfactory solution.

(ii) To extend, increase and dis-
seminate knowledge and ex-
change information and ideas
in regard to all questions
connected therewith and to
assist and further in all prac-
ticable ways, the develop-
ment and improvement of rail
transport in the best interest
of the community.

(iii) To provide for the delivery of
lectures, the holding of clas-
ses and examinations, the
awarding of  certificates.
medals, scholarships and dip-
lomas, etc. in connection with
rail traffic and transport,

(iv) To establish courses of ins-
truction in the science and art
of rail transport, in conjunc-
tion or by co-operation with
universities and colleges and
other educational institutions
and to organise courses of
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to state:

(a) whether aluminium conductors
are being used in place of copper con-
ductors;

(b) the quantities of electrolytic
copper and aluminium used by Indian
cable industries in 1961-62, 1962-63
and 1963-64;

(c) whether the aluminium con-
ductors are being used for L.T. cables
only or for H.T. paper insulated cables
also; and

(d) whether it is a fact that the
overhead H.T. cables are now made
exclusively of aluminium?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The quantities of aluminium
and copper used in cable industries
during 1961-62, 1962-63 and 1963-64
are:

Year Aluminium Copper
(tons) (tons)
1961-62 25,190 20,7€0
1962-63 36,293 17,260
1963-64 25,287 18,750

lectures, senminars, etc, to
offer and award dal
and other premiums for

or in connection with re-
search into special problems
of rail transport.

Al infom Conduct

920. Shri Chandak: Will the Minis-
ter of Industry ang 8 y be pl q

(c) Aluminium is being used for
both H.T. and L.T. Cables.

(d) Yes, Sir. All overhead conduc-
tors used for high voltage power trans-
mission are made of aluminium and
these are being used for several years
now.
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12,00 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contd.

Mr, Speaker: The House will take
up further consideration of the follow-
ing motion moved by Shri N. C. Chat-
terjee on the 11th September, 1964,
namely: — ’

“That this House expresses its
want of confldence in the Council
of Ministers.”

The Prime Minister.

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastrl): Mr. Speaker, Sir, I am
grateful to the hon, Members who
have tried to keep the level of the de-
bate high and I am thankful that they
did not consider it advisable to in-
dulge in personal attack or to refer to
certain individual matters, On the
whole the speeches, although critical—
and highly critical—were such that
one could not take objection to them.
1 must, however, admit that the most
disappointing speech was from Shri
Hiren Mukerjee, as I had expte-ted
much better from him,

Shrimati Renu Chakravartty (Bar-
rackpore): You like the Swatantra
Party,

Shri Lal Bahadur Shastri: I would
like the hon. Members kindly not to
interrupt because I have not done so.
1 felt clearing up many matters while
hon. Members of the Opposition were
speaking, but 1 deliberately avoided
it. Therefore, 1 would beg of hon.
Members kindly not to interrupt till
I have finished.

Shri Hem Barua (Gauhati): Inter-
ruptions would sharpen vour tongue.

- Shrl Lal Bahadur Shastri: Even in
this debate reference was made fre-
quently to the food situation. I do
realise that the situation is still diffi-
cult and I can well understand the

SEPTEMBER 18, 1064

No Confidence in 2506
the Council of Ministers

concern of hon. Members over this
matters; but I need not go into details
ag the Food and Agriculture Minister
has already dealt with this problem
in an elaborate manner.

The main point before us today is:
How do we deal with the present
situation—I mean, the difficulties
about food? There is no doubt that we
have to take two steps. Firstly, we
have to get foodgrains from within the
country, from wherever it is possible
or from wherever it is available,
whether it js Punjab, Madhya Pradesh
or Andhra Pradesh. How do we get
it is a separate matter on which much
has been said. The second alternative
is to import from abroad. At the pre-
sent moment howsoever we may dis-
like the import of foodgrains {rom
abroad, there is no choice for us but
to depend upon imports from different
countries. If in the course of the next
few months we are able to impoit a
good quantity of wheat and rice, it
would be posible for us to tide over
the present difficulty.

Fair price shops are very impor-
tant. Perhaps, I might not have fol-
lowed Dr. Lohia correctly or fully,
but he said that there was an idea of
closing the fair price shops. As far
as I am aware there is no such inten-
tion at all. In fact, we want
to increase the number of fair
price shops and we may have to
do it in the course of the next
few weeks, if it is found necessary.
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Shri Lal Bahadur Shastri: But
what is important js that these fair
price shops should be managed well.
There is no point in hiding the fact
that from the fair price shops here
is a good deal of leakage. I was told
that 1n one of the States, about 25
per cent to 30 per cent of the cereals
provided to the fair price shops were
smuggled out or leaked out and they
were sold in the open market. There-
fore, it becomes essential that there
should be a constant vigilance and
watch over these fair price shops, I
might also add that specially in the
rural areas the fair price shops have
not functioned properly and it is
important, of course, that the
administration should deal with it It
would also be advisable for the
panchayats to take more interest in it
and for other non-officials to keep an
eye on the better functioning of the
fair price shops.

It has also to be remembered—I
‘have not got the exact figures with
me just at present—that we have

during the last three years subsidised
foodgraing of the fair price shops to
a very great extent. I think in 1961, it
was roundabout Rs. 15 to 16 crores;
it increased to Rs. 21 crores in 1862;
it rose up to Rs, 38 or 37 crores in
1963 and it seems that in the year
1964 the figure might go up to Rs. 50
crores, So, it is obvious that the
Government is keen and particular
that those who cannot afford to pur-
chase foodgrains in the open market
should pget foodgrains at cheaper
prices from the fair price shops and
the Government will be prepared to
subsidise ag much as they can till
such time these fair price shops are
essential and necessary.

As T said, there are still some diffi-
cult areas 'and specially Uttar Pra-
desh is badly affected. North Bihar is
also in g difficult situation and those

1120 (Ai) LSD—85.
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areas which have been affected by
flood are in a bad way. Even the
Punjab which is a granary of food for
us, for the country, or at least for the
northern part of our country, is under
serious difficulties especially in the
Rohtak-Jhajjar area and, of course, a
large area of Delhj is also in an
exceedingly bad way. So, these flood
affected areas have to be helped much.

There are problem gimilarly in
Gujarat and in the rural areas of
Maharashtra, There also much ls

being done and—I would not say
because perhaps the Members from
Maharashtra might get somewhat
angry—they are at the port and as
soon as the food grain is unloaded,
they manage to keep it with them-
selves. However we do not mind {t
because Maharashtra is a deficit Stute
and if they manage to get foodgrains
in some way or the other we should
not resent it.

Shri Hem Barua: You encourage
it.,

Shri Lal Bahadur Shastrl: But
apart from this problem of flood,
what is more important is the water-
logging in Punjab and in part; of
UP, and in some other States.
I think that if the problem of water-
logging is solved in Punjab, we may
get about 2 lakhg tong or at least about
a lakh tons of wheat from that area.
It is a very fertile area, but large
tracts are unculturable or have be
come unculturalable because of water-
logging. It is not even possible for them
to sow their rabi crops. Formerly, of
course, when an area was affected by
floods, the kisan was not able to sow
the kharif crop or the kharif crop
sown wag damaged, but they depended
upon the rabi crop. But in the flood-
affected areas, the situation has come
to such a pass that there is the danger
of their not being able to sow even
the rabi crops. In the water-logged
areag the things are still worse, Ag I
said, for years together, they have not
been able to produce anything.
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1 am referring to this matter be-
cause I fee] that very special attention
is called for by the different Depart-
ments concerned. I do not know, but
I am merely expressing the view of an
expert or a great engineer; he has said
that because of the canals which have
been constructed during the last few
years, and some of the bridges of the
railways or the culverts of the rail-
ways and also because of some roads
which have been built, many areas
have been affected, and because of
there being no co-ordination between
the different departments, the water-
logging persists or it has resulted in
continued water-logging,

I am sorry I am critical of the Gov-
ernment or of the administration, but
1 can with my own experience say
that no department ig prepared to
shoulder the responsibility. If you
mention it to the railways, they say
‘We have nothing to do with it; the
bridges or the culverts were built a
long time back’. If you go to the
Transport Ministry, they will gay
‘Well, the roads are all right, and,
therefore, there should be no prob-
lem”. If you refer to the Irrigation
Department , of course, they are a law
unto themselves.

Shri Hem Barua: It geems that
there is no co-ordination, That is a
reflection on yourself.

Shri Lal Bahadur Shastrl: I am ac-
cepting it; 1 have myself said that; I
should be held responsible for that.
But what I want to emphasise i that
the administration has to realise its
respongibility in  this matter. This
kind of working in water-tight com-
partments between one department
and another must go.

1 think the responsibility must be
fixed, and we cannot function in the
present manner. It is not that I am
mentioning it here only. In fact,
when 1 met the secretaries of all the
Ministries, I emphasised this fact, and
1 appealed to them and also advised
them that there should be better co-
ordination. We are a very big and
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vast Government, and naturally, every
Ministry is becoming bigger and
bigger. It becomes, therefore, essen-
tial that there should be proper co-
ordination.

I would like only to add one more
sentence, namely that it is essential
that loading, unloading and also quick
despatch to different areas should be
expedited and arranged efficiently.
Of course, as regards loading and un-
loading, it will be the ports which are
mainly concerned. Then come the
railways. Things have considerably
improved during this period. There
has been quick loading and unloading,
Ag regards labour, there was some
difficulty, but they have responded
well and the railways have also car-

ried on their work efficiently and
effectively during this period,
This is, of course, for the sghort

period, if we are thinking of the
short-term. As I said, I do not want
to take a complacent view, I think
our responsibility is very great and I
see difficult days ahead, at least for
these two months September and of
October. Till the new harvest has
come, there will be difficulties ahead.

Shri Hem Barua: More
than the present?

Shri Lal Bahadur Shastri: May be,
at least for @ month. But I do not
want in any way to create some kind
of a feeling of demoralisation in the
country or amongst ourselves. I have
no doubt that we will be able to tide
over the present difficulty without
any serious trouble,

difficult

—

As for the imports which are to
come, there has been some delay be-
cause of difficulties in the American
ports. Yet, several countries have
helped ug in diverting their ships to
India and it would, therefore, be pos-
sible for us to get adequate food
during the third week of this month.

As I gaid, I do not envisage any
special difficulty to feed our people.
May not be to their entire satisfaction
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yet we will not have to face any spe-
cia] situation.

But eventually and essentially, what
ig most important is the increased
production of foodgrains. Towards
thig end, I would merely mention two
new steps which we propose to take.
There is the production side of it and
there is the distribution part. In so
far as production is concerned, the
Food Minister has announced that we
want to fix the price of foodgrains for
producers. I say that this is a revolu-
tionary step. It has not been done
so far, although we have been think-
ing about it for some time. Yet I can-
not ignore what Dr, Lohia said the
other day. Lohia Saheb said that if
we give higher prices to the producer,
it would mean constant increase in or
higher price of foodgrains. It is an
aspect of this problem which will have
to be carefully considered, And it
has also to be realised that for a coun-
try like the United States of America,
it is easy to fix high prices or higher
prices. Their economy i3 an economy
of progperity. Our economy is an
economy of, I won't say poverty, but
anyhow....

Shri Hem Barua: Of development.

Shri Lal Bahadur Shastri: What I
would like to appeal to hon. Members
is this, that they should kindly lend
their help to us in this regard. It is
very easy to form unions and organi-
sations and demand higher wages, and
I think it might be done. But to be-
gin with, if we start with that kind of
thing, if any political party starts with
that kind of agitation, my feeling is
that it will be killing the scheme it-
self, It js desirable that thig matter
should be considered by an objective
authority, by an objective body, a body
of experts which should consider the
question of fixation of price for an
ad hoc anr t, b we do
not want to delay the matter much.
The prices for rabi corps have to be
announced soon, because sowing will
begin some time in the month of
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November, or slightly earlier or later
in some places. Therefore, the an-
nouncement for the rabi crop about
the price for the producer has to be
made soon. We have appointed a
committee of some of our experts and
officialg here in the Centre, with Shri
L. K. Jha ag its Chairman, and Finan-
ce, Foood and other Ministries con-
cerned are all represented on it. Their
report will be submitted I think in
the next week in so far as producer’s
prices are concerned. By the end of
this month I hope they will also be
able to submit their report in regard
to the prices to be fixed for whole-
salers and retailers. This work has
also been referred to them. So, it is
a difficult task. no doubt. But this
committee, at least for the next year,
will do this task. After that, I hope,
in the month of January, the Prices
Commission will be get up, and it
would be a permanent body, and will,
of course, continue to do this work in
future,

I do not want to say much on how
the kisan should be helped in regard to.
increasing production. Much has al-
ready been said. It might be gaid
that I take a conservative view, but
I feel that in the given circumstances
what is essential is that the kisan
should be helped to the utmost in a
small way. What I mean is: may be,
mechanised farming etc. fs good, and
we may have Suratgarh farms, not
one but others also. We should have
them as experimental, demonstra-
tion farms. It would also help us in
adding to our present food production,
but by and large, it is not possible for
the cultivator to take to mechanised
farming. 1 fear that if we do that, we
will have to import machinery from
outside in large quantities and we will
have to add to our loans and to our
foreign hange. And dly,. it
we take to mechanised farming etc.
now difficulties will arise as there is
no technical personnel available;
some are there, but if we do it in &
large measure, unless we have got the
personnel, the result would be that
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this machinery will continue lying un-
used for months and months together.
So, instead of being beneficial to the
kisans, it would be definitely harmful.
As I said, we may go in for this at a
later stage, but just at present, what
1s needed ig that the kisan should get
water, the kisan should get better
seeds, the kisan should get manures,
the kisan should get the necessary
credit facilities. If we can give these
things to the kisan, I have absolutely
no doubt that he will produce the re-
sults.

I remember very well what Pandit
Jawaharlalji used to say, He always
emphasized this, and said that he did
not want these big bull-dozers, trac-
tors etc, that he only wanted to give
the kisan slightly improved ploughs
and other improved implements which
could be produced in this country, If
any repairs etc, were necessary, he said
the kisans themselves could do it, or
people should be taught and trained
to take to that work. I feel exactly
the same way, and therefore, I would
suggest that the Government should
concentrate on this, and I have no
doubt that the hon. Members will also
agree wih it.

One thing more, 1 have said earlier,
and I might repeat it, that the com-
munity development blocs will have
a special responsibility in this matter.
T have suggested, and Shri S, K. Deyii,
my colleague, has entirely agreed
with it that the comunity development
blocks, during the next few vears,
should concentrate on increased food
production and nothing else. They
can, of course, do other things, but the
main part of their work would be
helping the kisans to increase their
production. I would go even to the
length of suggesting that it should be
the responsibility of the community
development officers to survey each and
every fleld; there should be a proper
survey made as to what has been the
production of g particular fleld, what
progress was made during the next
six months, orif there was no progress
made, what were the obstacles and
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kisans. Those difficulties and obsta-
cles must be rectified. There should
be a regular chart. I do not suggest
that we should merely work on paper.
My desire is, in fact—I may perhaps
be wrong,—but I sometimeg feel—that
all the jeeps from the community
development blocs should be with-
drawn,

Shri Hanumanthaiya (Bangalore
City): Yes, Sir. Very good.

Shri Raghunath Singh
Congratulations for this,

(Varanasi):

Shri Lal Bahadur Shastri: It may
be that I may be making an ex-
aggerated statement, but I feel that
unless the workers and the block
development officers walk- on foot,
they will never visit the villages.

Shri Raj Brij Singh
Does it apply to Ministers?

(Bareilly):

Shri Lal Bahadur Shastrl: Let the
officers there, or the workers, visit
only a few villages, I would not mind;
it they can, let them visit all the
villages, but let them visit at least a
few, and concentrate on their work
and actually mingle and mix with the
kisans. Then alone they will be able
to enthuse them.

Shri Umanath (Pudukkottai): What
about the Ministers?

Shri Brij Raj Singh: . May I ask
them what they were doing till now?

Shri Lal Bahadur Shastri: If the
hon. Members want, they can put
questions later on.

Shri Hem Barua: It is your pious
wish, or is it going to be implemen-
ted?

Shri Lal Bahadur Shastrl: This is
not going to be a pious wish, and I
would go to the length of telling the
House that it will be our job, the job
of the Ministers, to go and stay in
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villages. I am suggesting all this in
all seriousness, because I think that
whenever we go to any city, of
course, the bigger cities apart, when-
ever we go to any other city, it would
be much better for us to stay in a
village rather than in a dak bunglow,
and [ suggest this because when I ad-
vise my officers or officers of the Go-
vernment, when I advise the block
development officers to go and mix
and live with the people, it would not
be advisable on our part to remain
behind, for the Ministers not to set
a rea] and good example,
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Shri Lal Bahadur Shastri: I
eay thisa I want to draw up some
kind of a plan or scheme for this. I
do not want to make the task of the
Ministers or others impossible. But
some kind of a plan or scheme has
to be drawn up in accordance with
which we have to function without
of course creating any kind of impedi-
ment in our work.

As I said the real problem is in-
creased production. I would not say
that this problem is going to be solved
or self-sfficiency is going to be
achieved in the course of the next
one or two years. We must think in
terms of at least 6-8 years during
which we will have to build up a re-
serve ag well as do our upmost to in-
crease our agricultural production
but this progress should be a steady
progress and should as far as possible
be a progress from year to year. How-
ever, one cannot completely ensure
that there are no troubleg for the
cultivators, for the kisans and the ru-
ra] areas. There may be floods or
droughts; there may be frosts and
what not. So, these things will also
have to be kept in mind. I know
even a great country like Russia which
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hag done wonders, is still faced with
shortage of foodgrains. I find, not re-
cently but about a year or two be-
fore, whenever Premier Khrushehev
spoke he wag critical of the work of
his agricultural department and re-
cently, I am not quite sure of the fi-

gures but about a million tons of
foodgrains. . ..
Dr. P. S, Deshmukh (Amravati):

12 million tons; I have the correct

figures,

Shri Lal Bahadur Shastrl: What-
ever it is, they have imported food-
grains from the United States or, may
be, from some other countries. Per-
haps it is mostly from the United
States. I am not saying this in any
deprecatory gpirit at all. I am merely
mentioning this fact that we should
realise our difficulties. If a country
like the USSR sometimes finds it con-
venient to import or necessary to im-
port, you can well imagine what our
position in this country will be, faced
ag we are with many problems.

Shri Hem Barua: Let us not draw
inspiration from Russia,

Shri Lal Bahadur Shastri: Now,
about distribution; it is important.
The Food and Agriculture Minister
has already spoken about the se‘ting
up of an All India Foodgrains Corpo-
ration. It ig also a new step we want
to begin with. Of course we do not
want to monopolise or create mono-
polies in the sense that the Govern-
ment only will deal with foodgrains.
It is an experiment and I think we
should carefully start with it and try
to succeed. The Foodgraing Corpo-
ration will gtart its work, I cannot
say exactly when, perhaps very soon;
maybe sometime in January or per-
haps a month later. It is in a way
State trading and if we succeed in it
we can take another step. I may be
excused if I say that it is not a ques-
tion of any ideology; there is no ques-
tion of ideology involved in so far as
food mattery are concerned, It is an
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esgential thing and it is the responsi-
bility of the Government to give food
to the people at reasonable price. It
should be geen that there is no scar-
«city or shortage. This should be our
objective. Some hon. Members have
said that we are now going over to
State trading. Perhaps some hon.
Members from the Opposition ar2
critical of us. But may I say in a
country like Japan which believes only
in or mostly believes in private trade,
in a country like Japan the State pro-
cures all the foodgraing or rice pro-
duced in Japan: complete and full
procurement by the State. Not only
that. Distribution also is done by the
Government of japan. I am told that
36,000 or 40,000 retail Shops—some-
body says 54,000 retail shops—are in
Japan to distribute them. They do
it because as I said their objective
is to supply foodgrains at reasonablz
prices to the consumers and also give
adequate price to the producer. Thesé
are the two objectives before them.
I am told that they have done it very
well and very effectively. One thing
has to be remembered: they subsidise
foodgraing on a very big scale mayte.
100 crores or 125 or 136 crores. The
amount is very big. Therefore, while
we talk of this, we have to remember
our general economic position. It
would not be so easy for us if in India
we have to give about Rs, 138 crores
as gubsidy as we will be faced with a
very difficult situation.. (interruption)

Shrimati Renu Chakravartty: Rea-
lise the income-tax.

Shri Lal Bahadur Shastri: I do not
want to deal with it now. I am al-
ready taking much time.

As 1 said, they do it and they have _

done it well. But there are some
snags in it. . I would not like to go in-
to them. It is, therefore, important
‘to understand that as a matter of
theoretical policy only we do not do
this or that. There are various prac-
tical steps to be taken, various prac-
tical aspects to be taken into consi-
deration and then we have to decide
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as to what is best for the country as
a whole. We will not hesitate to go
to the farthest length to help the pro-
ducer and the consumer in so far as
the supply of foodgrains is concerned.

I might add one thing more. There
is a feeling in the States that they
have to depenq upon the Centre. I
am sorry I am a bit critical but it is
true that the States depend so much
on the Centre for the supply of wheat
or rice. It hag become necessary and
they might do so. But this trend
has to be changed and a new psycho-
logy has to be created in the States
and the Stateg should think in other
terms. States which are actually de-
ficit will have some problems, greater
problems than the surplus States; even
those States which are more or less
self-safficient, if not surplus, can meet
their needs and requirements. Even
they depend on the Centre and, there-
fore, it has its own adverse effect on
the administration. They do not put
in their best effort to produce more
because they know that ultimately the
Centre will ind foodgrains. This is
not a very happy situation. Some-
times I feel that, for a few years, f
it really becomes necessary, the Cen-
tre might take the responsibility of
feeding the bigger cities and for the
rest of the area the States must find
their own cereals and foodgrains, whe-
ther that is wheat or rice or coarse
grains. The present position is corase
grain is not generally being consumed
and people ask for more wheat and
more rice. But if we #ry, ‘as T sad
to introduce this kind of a scheme,
cities would be the main problem of
the deflcit areas as well as some of the
surplug areas.

We will have to examine this ma:-
ter, but in order to change the present
trend, if it is essentlal the Centre
might, for a few years, say that we
take their responsibility for the big-
ger cities. I do not confine myself to

Calcutta. Bombay, Madras or
Delhi; there are other cities
also, for example, Kanpur,

Lucknow, or Allahabad or Patna as
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other similar cities. I hope that this
aspect of the matter will be consi-
dered so that the States try to become
more self-suficient.

1 wanted to refer to some of the
other matters: the high prices of other
articles or commodities which are of
common use like cloth, sugar, vege-
table oil, oil, vegetablegs match-boxes
and even bicycle tyres and tubes,
salt, ete.

Shri Lahri Singh
butter.

(Rohtak): Milk,

Shri Lal Bahadur Shastrl: It will
take much time and therefore, as 1
said, I would not go into this matter,
but it is essential that at least for some
of these items—they may be 8, 10
or 12—their prices ghould be fixed and
they should be sold only at fixed
prices. Of course, for cloth, a scheme
has already been drawn up, and the
Ministry of C ce has decided
that the prices af the popular varie-
ties of cloth will be controlled by
law—that is sarees long cloth dhoties,
drill, shirting etc. I do not know much
about the varieties of cloth, These
common varieties, popular and cheaper
varieties of cloth should be sold at
reasonable prices. Shri Manubhai
Shah has informed me that very soon
the prices will be controlled by law,
statutorily controlled; there will be no
longer voluntary control.

Shri S. M. Banerjee
Will there be stamping?

Shri Lal Babadur Shastri Yes;
there will be stamping.

Shri Hem Barua: Drugs
medicines?

Shri.Lal Bahadur Shastri: I might
inform the hon, Member that in so
far ag drugs and medicines are con-
cerned, my information is that the
prices have not gone up at all.

Shri Hem Barua: Exorbitantly.

8hri Lal Bahadur Shastri: Not at
all. T may inform the hon. Member

(Kanpur):

and

- and the people
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that 1 sent some af the officers to the
shops; they went quietly; the ghop-
keepers had no knowledge, and a
surprise check was made. Not that
they want as officers; they made pur-
chases and after having made the
purchases, they came and reported to
me; they gave a report to the depart-
ment. In so far as matches were
concerned, they said they wanted
vouchers but the vouchers were not
given to them. In one ghop, matches
were being sold at a premium of one
paisa, All these reports have come In
so far as medicineg and drugs are
concerned, they are being sold at a
reasonable price and almost at flxed
prices.

As I said, I am more particular or
more keen that the common man
should get this relief, Of course, there
are richer people; they could purchase
superflne cloth or might take super-
fine drugs, Let them pay for them,
but we feel and our real concern is
for the poorer and weaker sections of
society.

I think I have said much about the
food position. Let me now go over to
industry. Whether it i3 agriculture
or industry, they have all to be
viewed under the shadow of our
Plans, under that umbrella, the Five
Year Plans, Both agriculture and
industry form a vital part of the Plun,
In so far as Planning ig concerned, I
need not repeat that it is absolutely
essential for our country, and unless
there is some body which could con-
sider these matters objectively and is
in a position to prepare an integrated
plan, we will be faced with enormous
problems. There has to be an integra-
ted plan otherwise if there is no plan
or no Planning Commission there will
be some kind of chaos: every Ministry,
Planning Commission, there will be
some kind of chaos: every Ministry,
every department running for itself,
as a whole would
naturally suffer. Therefore, the
philosophy of Planning is wholly
acceptable to ug and, ag you all know,
the third Plan is continuing and will
continue, and we are in the midst of
preparing the fourth Five Year Plan.
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I was rather amazed to listen to
the speech of Shri Dandekar, Shri
Dandekar tried to paint a picture in
which, during the last 17 years—
perhaps he wanted to say that during
the last 17 years—we have not been
able to achieve practically anything.
Instead of having solved the prob-

lems, he said we have created
problems. I can understand Shri
Dandekar expressing that view,

because -he hag had very little to do
with public life, I do not question his
ability and hig knowledge, because I
have some experience of it, ag he
functioned as an Officer in the fleld of
shipping.
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Shri Lal Bahadur Shastri: When I
was Transport Minister, he was with
the Scindias; he was deputed by the
Government of India to serve there;
hig services were lent. I know, and 1
am told, that he was one of the most
brilliant ICS officers; yet, it does not
mean that he really is in contact with
the wishes and desires of the pcople
or that he is in a position to really
to understand the problems of the
common man, He may be or he is a
modern man and he must be in touch
with modern society I am not un-
fortunately. (Interruption). R

Shri Hem Barua: How do you dis-
tinguish a modern man from you?

Shri Lal Bahadur Shastri: I am
sorry; Shri Hem Barua is also not.

Mr, Speaker: Members might be
taken as the standard: on the one side
there js modernity, and on the other
side, there ig the old.

Shri Lal Bahadur Shastri: I would
like to quote some figures; hon. Mem-
bers of the Opposition express their
doubts, but I may mention some
figures. During the last 17 years, the
per capita consumption of foodgrains
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has gone up from 135 ounces to 15°3
ounces; that of cotton from 10'98
metres to 14'63 metres. This has hap-
pened between 1851 and 1963. I would
also like to quote some figures regard~
ing the increase in per capita con-
sumption of a number of items in res-
pect of which there is ewery reason
to believe that it is not the rich who
have stepped up their consumption
but the middle and the lower income-
groups who are now consuming more.
Take, sugar for example. In 1850-51,
the consumption per annum per capita
was 3°2; in 1963-64, it was 5'2—an in-
crease of about 63 per cent. In tes,
there has been an increase of about
27 per cent; vanaspati, 73 per cent;
paper, 179 per cent; bicycles, 251 per
cent; sewing machines, 244 per cent,
and electric fans 261 per cent.

This will indicate as to what has
been done in the fleld of production
and, also, how consumption has in-
creased. ] am sorry, I had some other
figures also but I do not want to take
more of your time. I would like to
say that these 17 years have been the
years of a mighty endeavour by the
people of India under the leadership
of a great and noble leader, Pandit
Jawaharlalji,, for uplifting the masses
from the abyss of proverty, disease,
squalor and ignorance. In that pro-
cess, certain probl have undoubt-
edly arisen, but they are necessarily
the problemg of a developing economy.
There is an unavoidable period of
travail which a country has to go
through in order to attain prosperity.
During these 17 years we have adopted
for ourselves a democratic constitu-
tion, we have held three general elec~
tions and we have set firmly the de-
mocratic system of government in cur
country. Inevitably, in the process of
‘development problems, even serious

. problems, arise, but they cannot be

viewed in isolation. We have nume-
rous problems to face, but these are
the problems of a nation which is
marching ghead. We are proud of
this legacy and we are accordingly
honoured by the trust which has beea
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placed in our hands after the depar-
ture of our great leader, Pandit
Jawaharlal Nehru.

Sir, much hag been said about cor-
ruption. As the Home Minister said
the other day, I was responsible for
the setting up of the Santhanam Com-
mission, and I fully remember that al-
though the question of political people
whether in Government or in some
other capactiy, as Member of Parlia-
ment or Members of Assemblies, was
ot covered by the terms of reference
given to them, when Shri Santhanam
asked me as to what he should do in
this regard I did tell him that I shall
be grateful if he will or the Santha-
nam Committee will give its informal
views on the matter to me. They
have done it, and it is now necesary
that we should consider their recom-
mendations most carefully and try to
adopt them.

In so far as dealing with this matter
ig concerned, well, Nandaji has been
good enough to pasg on the responsi-
bility to me. While speaking the
other day, he said that in so far as the
political part of it is concerned it is the
Prime Minister who will have to take
the responsibility to deal with that
matter. Well, it is a very difficult.
and delicate task but I do not
want to shirk that responsibility.
It is, however, important that there
should be certain conventions. The
law is really not very effective in
these matters. It is exceedingly diffi-
cult to prove a case or to prove the
charge. Therefore, certain Conven-
tions have to be built up. In that re-
gard, I would like to say that we, all
the ministers, will have to agree to
this, that once the Prime Minister
or the Chiet Minister tells
any one of hig colleagues that he
feels there is a prima facie case or he
feels that there is something which is
not correct, the minister should im-
mediately tender his resignation.

Sir, I also want to suggest that our
Chiet Ministers hold very responsible
positions. They run the whole State,
very big and important States—and
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even smaller States are in no way less
important. Therefore, the Chief Mini-
ster cannot also shirk his responsibi-
lity. It is neither wise nor gonod for
the Chief Minuister to pass on all his
problems to the Prime Minister, The
Chief Minister they must deal with
their own colleagues first. Of course,
if they find it almost impossible to
deal with them they can certainly
refer the matter to me and I shall try
to deal with it as best as I can.

Shri Nambiar (Tiruchirapalli):
What about the Chief Minister?

Shri Lal Bahadur Shastri: Well
firstly,I would like that the Chief
Ministers should remain above board
and there should be no finger pointed
towards them. I am sorry, some-
things have been said in this House
about the Chief Ministers, but I can
say that in some of the cases when
formerly enquiries were made nothing
was really found. I know in a num-
ber of cases Panditji looked into the
matter himself (Interruptions).

An Hon, Member: Kajron?

Shri Lal Bahadur Shastri: I am not
referring to Kairon, I shall say word
or two about Kairon also. But in so
far as other Minist were
I know he himself went over the
whole flle, page after page, read them
and yet he said he wag not the fit per-
son to glve any opinion and he refer-
red the matters to a very high legal
authority.

Shri 8. M. Banerjee: That is why
Sanyal has been killed.

Shri Lal Bahadur Shastri: It is not
fair, not proper, to make that kind
of reflection. Of course, the hon.
Member must depend on what the
Home Minister has to say on that mat-
ter. An enquiry is already being
made. As I said, in some cases which
were very fully and thoroughly gone
into nothing practical came out. It
has become a fashion of the day, and
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[Shri Lal Bahadur Shastri]
I must admit, I say it with shame
and sorrow, that members of our
party in the States have not behaved
properly, in the sense that they level
charges, they make allegations with-
out proper enquiry. I do not deny
their right to do it, but what I want
to tell them is this: as Members of
the Congress Party their first respon-
sibility is to the organisation.

Shri Hem Barua: To the country
and to the people, not to the organisa-
tion.

Shri Lal Bahadnr Shastri: I say it
in this sense because .
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8hri Lal Bahadur Shastrl: After
all, I do not say that they are not res-
ponsible to the country, but the point
is that they are members of an orga-
nisation which must look into all these
matters. What they do is, they go to
the Press first and to the organisation
later on. It is, therefore, that we hear
80 much about complaints having been
made against various Chief Ministers.

What 1 was suggesting was this.
The allegation should be made in a
responsible manner, and if there are
complaints against the Chief Ministers
I know they will have no hesitation
either in asking for an enquiry, or, if
they so desire, in referring that mat-
ter to the Prime Minister, and I shall
try to deal with it. (Interruptions).
Please do not interrupt me.

13.00 hrs.

Mr, Speaker: Order, order. The
Prime Minister is dealing with corrup-
tion, Because the ruling party is the
Congress Party, the chares are against
Congr (Interruptions), Order
order. There was a question put,
“what about the Chief Minister?”

Shri Lal Bahadur Shastrl: Sir, I
was merely emphasing the fact that
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the Chief Ministers have also to real-
ise their responsibility which is indeed
great; they do so, and I would like
to leave most of the matters to them.
It there are, as I said complaints
against them, it is up to them to de-
cide and refer them to me. But I
would be the last person to give an
impression to the world that this coun-
try is seething with corruption.

I say, Sir, with a full sense of res-
ponsibility that India is a place where
integrity is given the highest consi-
deration and the highest respect. In
this country the Prime Minister is, I
mean, practically given a secondary
place. If there ig a good, honest man
like Vinoba Bhave I have no import-
ance in the eyes of the people as
Prime Minister., Of course I leave
out Pandit Jawaharlalji; he was a dif-
ferent person altogether.

Shri Namblar: You are too humble.

Shri Lal Bahadur Shastri: But
Vinobaji, for example, lives just like
a sadhu. He is given the highest res-
pect and the highest consideration in
this country. I can say, Sir, that by
and large this country 15 an honest
country, this country has majntained
certain standards,

Secondly, I would also like to say
this. Hon. Members have to realise
the fact that either officers and. Minis-
ters have a certafn right to exercise
discretien.

Shri J. B. - Kripalani (Amroha):
Why not bring Vinobaji into the Gov-
ernment?

Shri Lal Bahadur: Shasiri: Well
perhaps neither Acharya Kirpalani
nor Vinobaji will ever come to this
side!

But I say that we have a right to
exercise our discretion. If there is no
discretion provided for the Ministers,
the administration will become wooden
and unrespongive. Whether it is the
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officers or the Ministers, they have to
exercise certain discretion and not
exactly go inch by inch and word by
word according to rules and in support
of the rules. 1 remember, in jail, if
the rules were strictly observed I
could not move alone, because the rule
ig that you have to move in twos,
you have to walk in twos, you have to
eat in twos. I know, in Uttar Pra-
desh at least these rules are there.

st Wo Wro wANt: SrET, FNIr

Shri Lal Bahadury Shastri: Yes
Shri Banerjee has some idea of it.

Shri 8. M. Banerjee: I have not.
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And I said it will be most unfor-
tunate if the officers, if the adminis-
trators will waver in taking decisions
at the right moment and for the right
thing. Unless we have that faith in
them it would create enormous diffi-
culty, because most of the administra-
tion is run by the administrators, by
the officers, and not by the Ministers.
These aspects have to be borre in
mind.

In this connection I might also refer
to what was said about the inclusion
of Shri Sanjiva Reddy in the Cabinet.
I have no time; otherwise I would
have referreq to what Shri Hiren
Mukerjee said about the present Cabi-
net. But I shall not go into that now.
He has every right to criticise us.
Perhaps I might take some other oc-
casion to reply to his charges, How-
ever, about Shri Sanjiya Reddy, some
remarks were made about his inclu-
sion. But I might say that hon. Mem-
mers are perhaps aware that the

tionalisation of transport has been
strongly opposed by those who are al-
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ready engaged in this business. [

know it for a fact. I have been also

' Minister for Transport in Uttar Pra-

desh and I had to deal with it. In
fact it was Uttar Pradesh which took
up the nationalisation of road trans-
port first, and I fuly remember that
whenever any route was taken over
there were protests from the transport
operators, and there was a good deal
of litigation also.

The same thing happened in An-
dhra. I think the House may per-
haps be aware that the High Court of
Andhra gave the verdict that the alle-
gations were not proved

Shrimati Renu Chakravartty: No,
no. o .

Shri Lal Bahadur Shastri: The
Supreme Court, however, held that the
allegations against the Chief Minister
stood unrebutted. This was the only
remark, | mean the main thing—] am
not quoting the exact sentence of the
Supreme Court Judgment. But their
objection was mainly on the fact that
the allegations stood unrebutted. Shri
Sanjiva Reddy was not a party

Shri Koya (Kozhikoda): Then why
did he resign?

Shri Lal Bahadur Shastri: Please
wait. Since it stood unrebutted, since
he himself did not flle any afidavit—
well, it might be spid, “why did he
not file an afidavit?”. T might eay that
he would bave filed an affidavit un-

hesitatingly. ~ But the fact was
that the legal advice was
that it was unneces: for him to

do so. The High Court itself obser-~
ved that it was not necessary for Shri
Sanjiva Reddy to have flleq any affi.-
davit. So the House will see that
there was some difference of opinion
even between the High Court and the
Supreme Court. But it was the ad-
vice of the legal department of the
then Chief Minister, Shri Sajiva Red-
dy not to flle an affidavit. He could
not do it on his own. He took the
advice from them and accepted it.
I would say, Sir, that this was purely
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a technical non-compliance of pro-
cedure,

I do not want to mention as to what
we did in a similar matter about Mr.
Kairon. A similar case had happened.
It was mentioned in this House, and
it was said then also that as it was
purely a technical matter, Mr. Kairon
need not resign. And he did not re-
sign

Shri Nath Pai (Rajapore): It was
very wrong.

Shri Lal Bahadur Shastrl: But Shri
Sanjiva Reddy felt that after the ver-
dict of the Supreme Court he should
not remain in office. I think instead
of expressing our appreciation for
that gesture it would be unfortunate
it we criticise him for it.

Shrimati Renu Chakravartty: Have
you read the Supreme Court Judge-
ment? It is very clearly stated that
Shri Sanjiva Reddy actually influen-
ced the Corporation who only a few
days ago had taken another decision;
and the authorities said that it was
because of the opinion of Shri Sanjiva
Reddy that in a partof Kurnool, it
was nationalised angd in another part
it was not. And the other part was
where the transport owners had sup-
ported him.

Shri Lal Bahadur Shastri: I would
be prepared to discuss with the hon.
Member the whole judgement. I
have not reaq it but in the last por-
tion they have concluded in this way
that a8 these charges have not been
rebutted. therefore they felt that these
charges stand.

Shri Narasimha Reddy (Rajampet):
Was there no mala fide behaviour of
the Chief Minister?

Shri . Lal Bahadur Shastrl: No.
When Shri Sanjiva Reddy decided to
resign, this matter was referred to the
Centra] Parliamentary Board. They
considered it and they commended
the action of Shri Sanjiva Reddy
which was in consonance with the
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high traditions of democracy. In fact
the Parliamentary Board placed on
record its deep appreciation of the
keen sense of duty displayed by Shri
Sanjiva Reddy. But because of his
personal feelings the Parliamentary
Board accepted his resignation.
I do not think there was any question
of any kind of ban on his rejoining
the government. Therefore, I do not
think there should be any valid ob-
jection to his inclusion in the Cabinet.

Now I would like to refer to what
Shri Hiren Mukerjee said the other
duy. He charged me with a number
of things. He suggested that I lhad
deviated from Pandit Nehru's policies.
If he will permit me to say so, it
should not be difficult for a professor
to know the correct position. But
since he happens to be a Communist,
it is difficult for him to think outside
the framework of the Communist idea.
May I tell him that a democracy
there is nothing like deviation or
deviationist? It does not find g place
in the dictionary of a democracy. In
a democracy there is every opportu-
nity for re-thinking and freedom for
the formation of new schemes and
policies.

1 said on the very first day of my
election, and on more than one occa-
sion later, that the Government of
India will continue to follow the po-
licy of Nehruji in international mat-
ters and democratic socialism will
continue to be our objective in
our domestic policy. In spite of
that, Shri Hiren Mukerjee has made
so much criticsm of what he thinks
I have done or propose to do. I
would not have said all these things,
or what 1 want to say now, but I
it i time that I might make it quite
clear as to what my attitude is in re-
gard to this particular objection raised
by Shri Hiren Mukerjee. Otherwise.
every time, quite frequently, either
Shri Hiren Mukerjee or his colleagues
will get up and say that I am deviating
and start censuring me.

May I repeat that in a democracy
there is full freedom for re-thinking
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and independent thinking? May I also
remind him of what happened during
our freedom struggle days? I know
it personally at least for the last 40 or
42 years. What happened when
Mahatma Gandhi took over the leader-
ship? There was a complete over-
haul, complete change in philosophy,
policy, technique and programmes.
Mahatma Gandhi completely deviated:
from Lok Manya Tilak, Aurobindo
Ghosh and Lala Lajpat Rai.

Shri Hem Barua: Please do not use
the word “deviated”.

Shri Lal Bahadur Shastri: I am
sorry. I quite agree with him. I am
using it for the benefit of Professor
Mukerjee; he might be able to under-
stand it better. Till then the policy
was that there should be tit for tat.
Lok Manya Tilak went to the extent
of suggesting that he would be agree-
able to responsive co-operation. Shri
Aurobindo and many of his other fol-
lowers felt that there was no alterna-
tive but to resort to arms and use
weapons and arms in order to fight
the British Government or authori-
ties. Then comes Mahatma Gandhi.
He completely disagrees with them
and adopts a new philosophy and a
new technique. Will you condemn
Gandhiji for this? I hope Professor
Mukerjee will be good enough at
least to excuse Gandhiji if not me?

And may I say what happened
in the case of Shri Jawaharlal Nehru
himself? In a way, Gandhiji was the
preceptor of Jawaharlalji, guru in a
sense, because Jawaharlalji was not
taking part in politics in all serious-

ness in the Home Rule
days; he took seriously to
politics when Gandhiji came into

the fleld, because he felt that here was
a man who believed in revolution,
who believed in change and who be-
lieved in action. So, he was attracted
towards Gandhiji. But did he en-
tirely agree with Gandhiji? No. And
yet could you find a more loyal and
devoted person to Gandhiji than Jawa-
harlalji? I say, he loved Gandhiji
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immensely and he gave his fullest
loyalty to Gandhiji; yet, he had his
own way of thinking, independent
way of thinking. Although he did not
believe in non-violence, yet when he
found the way Gandhiji worked it
and the success he achieved, he said
“T am a complete convert to non-vio-
lence and non-violent techniques”.
Of course, it did not mean that he ac-
cepted non-violence as a creed, He
didn't. And yet when Gandhiji said
“if you want to achieve ‘good ends,
you must adopt good meang also”, it
attracted Jawaharlalji most. I remem-
ember that because he talked to us
about it and he also made public
statements. If possible, I shall refer
to a part of his peech which he deli-
vered at the banquet given to Mr.
Khrushchev and Mr. Bulganin where
he said that he believed in good
means. Therefore, without fully
agreeing with Gandhiji, he hag his
own way of thinking and approach.

He was a man who stood for peace
and non-violence. In the ‘message of
non-violence he saw a picture of
peace in the whole world. In his
mind he felt “here is a man who is
preaching non-viol . Of course,
his idea of its application was not res-
tricted to India. Gandhiji had said
“if you gucceed in India, this message
will spread throughout the world”.
But Nehruji had an international ap-
proach. So he in his own way took
non-violence to the world platform, to
the world forum and in a practical
way preached disar t, worked
for it and did his best to make various
proposals so that disarmament may be
successful. He saved many wars, or a
few wars, what he did to main-
tain peace in the world. When he
joined the Government, it was not
possible for him to put into effect each
and every idea of Gandhiji. But this
does not mean that he was in any
way disloyal to Gandhiji or he did not
do what was right.
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_ Why restrict ourselves to India?
What is happening or what has hap-
pened in Russia? What did Lenin do?
‘When the first Communist Govern-
ment was formed, Lenin tried to put
into effect fully all the policies enun-
ciated by Marx in Das Kapital—free
kitchens, free travelling, free stamps;
every thing wasg almost free. Every-
body could go and take his food from
the Government kitchen. Then, there
were several programmes of nationali-
sation etc. What happened? Lenin
found after some time that it was
impossible to work some of them. So,
he announceéd a new economic policy
(NEP) and it was put into effect. It
was departure from what Marx had
actually said in his book.

Now, Lenin goes and Stalin comes.
‘What does he do? I need not tell the
House—everyone of you is aware—as
to what Stalin did. In fact he was
totally different from Lenin. I con-
sider Lenin to be one of the biggest
revolutionaries of the world. But if
1 might say—I hope, 1 would be ex-
cused—] consider Stalin not to be a
revolutionary at all. Whether one
agrees with it or not is a different
matter, but Stalin used the Govern-
ment machine for continuing his rein
over the Soviet land until he lived.
For him it was just a struggle for
power throughout his life.

Now, let ug consider the policy
Premier Khrushchev is pursuing. He
has censured Stalin—and his policies
also—in. the strongest terms possiblz.
The basic ideology is wholly accept-
able to Premier Khrushchev—in fact,
he -is the greatest exponent of this
theory in the modern times—but he
has flatly refused to tread the beaten
track and has adopted a new pro-
£T and h U
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who is another important figure 1n
the Communist world and whose
ways of doing things are known, or
perhaps well-known.
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As 1 said, I consider Premier
Khrushchev to be one of the most
important distinguished leaders of the
world. I say so because he refuses
to walk on the beaten track. A leader
generally, if he is really the leader,
does not walk on beaten tracks be-
cause in the political fleld situations
change, men change, conditions change
environments change and the real
leader must give the reply to the
changing conditions.

Shri Nambiar This proves the state-
ment of Shri Hiren Mukerjee. You
are arguing in support of him,

~ Shri Lal Bahadur Shastri:
you would say that.

1 know

Shri J. B. Kripalani: May I suggest
one thing? I entirely agree with the
Prime Minister; but then the Govern-
ment Bencheg should use the name of
our late Prime Minister sparingly to
justify their duct. They should
stand on their own basis. Then, there
will be no occasion for the Opposition
to attack. I think, it is very necessary
that very sparingly his name should
be brought in to justify any conduct
of the Government.

Shri Lal Bahadur Shastri: We will
try to work on our own as far as pos-
sible. We do not want to drag in the -
name of Pandit Jawaharlalji for
covering our lapses and inefficiencies.
We will never do that, We must own
the entire responsibility for what we
do. But we cannot forget our great
leader, Pandit Jawaharlalji, our Prime
Minister, our hero with whom we
worked for 40 years, for about half a
century. We can never forget him;
we will ever remember him and
we will try to follow in his footsteps
in the best manner possible.
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But I might add that I have learnt
two things from him. T say this in all
sincerity and in all earnestness. There-
fore I will be brutally frank because it
is better that I clear up my position.
As I said, I had learnt two things from
Panditji. The first was his great capa-
city to work with his colleagues who
even differed from him in certain
matters. It was not easily possible in
the vast organisation of the Congress—
1 am talking of the pre-independent
era—for everyone to see eye to eye
with each other. I know, Acharya
Kripalani himself differed a good deal;
Sardar Patel and others differed, but
I do not want to name them here. But
it was possible for Jawaharlalji to
have carried on with all of them. When
he took the reins of Government, he
adopted the same policy. He form-
ed his Cabinet with all those who had
played the most eminent part in our
national struggle.

1 know Shri Hiren Mukerjee criti-
cized me about the formation of the
Cabinet; but I might tell him that in
the present context, it would be sui-
cidal if the Congresg did not give a
united leadership and thus carry the
whole country with it. May I say that
I knew Jawaharlalji better thah most
of those who B&re sitting on the
Opposition Benches? He wag one of
the noblest men and never wanted to
hart the feelings of others; yet, of
course, as you know, he was our big-
gest hero and a great fighter?

May I, with your permission, Sir,
relate a small story? When Jawahar-
1alji differed strongly with Tandonji,
who was then the Congress President,
he wag of the view that Tandonii
should resign from hjg office, I came
all the way from Lucknow to speak
to him. I would not like to go into
the details. But when Jawaharlalji
was elected the President of the Indian
National Congress, he was good
enough to ask me to work with him
as the General Secretary, I told him
about my embarrassment. He did not
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tell me anything then. But I was
surprised when he told me the next
morning that he had himself approach-
ed Tandonji and asked him to be-
come a member of the Working Com-
mittee. Tandonji was deeply touched
by this offer and readily agreed to
accept it. Panditji agaln asked me to
accept the General Secretaryship
which I did and tried to serve him
with the utmost devotion.

That was his method; that was his
technique, whether on the national
scene or in the international sphere,
his method was that of co-operation
even amongst diverse elements. I

know, ag I said, e  differed very
strongly with Tandonji and, if he
could deal with Tandonji in that

manner, the House can easily imagine
what would be his attitude towards
others with whom he might have
differed slightly here and there, but
was more or less in a position to work
with them very well.
~

Shri Hem Barua: You must call

that high-class diplomacy.

Shri Lal Bahadur Shastri: I entire-
ly differ from Shri Hem Barua, if he
will permit me to say so. I should not
discusg Panditji, but I felt that Pan-
ditji was one of the innocent men go-
ing about on this earth and in this
country. I may repeat what I told

Panditji one day. I said, “I am a
much cleverer man than yourself,
Panditji”.... (Interruption).

Sthri Hem Barua: That is why you
are there,

Shri Lal Bahadur Shastri: Of
course, if he knew that a person was
bad then he would not believe him,
but if any person went to him and
told him his difficultieg or said, “All
this i3 quite wrong; I am being mali-
gned”, he believed in it. Yes; be-
cause it was just out of his inno-
cence. When I analyse myself, I feel,
I am not so honest. An honest man,
generally, will .not accept othersg as
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dishonest unless it has been proved. 1

went and told Panditji, “Panditji,
these people come to you. You are
the biggest leader. You are the

Prime Minister. We come before you
and present ourselves in the best of
forms possible”. When we went to
him, of course, we all bowed......
(Interruption) and tried to be as
good as possible. He was, as I said,
so good. In these matterg it was diffi-
cult to find another man so noble, so

high and so good. This was
his quality, I mean, -carry-
ing the diverse elements with him.

Gandhiji’s greatest gift wag this that
‘he was able to carry the entire nation
with him. Of course, on basic funda-
mental matters, when he differed, he
differed and those who differed were
kept on. But generally, by and large,
‘Gandhiji's effort was to carry the
whole nation with him.  After
Gandhiji, there was another man, It
was his policy too, as far as possible,
to carry the differing elements with
him.

May 1, Sir, with your pesmission
quote what Panditji said at the
banquet given in honour of
Mr. Bulganin and Mr. Khrushchev?
Talking of the growing understand-
ing between India and U.S.S.R.—it
does not only relate to U.S.S.R; hon.
Members will find his general
approach to other problems also—he
says:

“ . . . YUnderstanding and
friendship have  progressively
grown even though the paths we
have pursued in our respective
countries have varied.”

Mark these words; he is so clear and

categorical, He is speaking before
Mr. Bulganin and Mr. Khrushchev.
‘He says:
. “ . . . Understanding and
friendship have  progressively

grown even though the paths we
have pursued in our respective
countries have varied.”
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Further, he says:

“We in India have been condi-
tioned by our heritage «nd by
our great leaders ag well as by
the peaceful methods we adopted
in our struggle for freedom.
Much more so, therefore, do we
believe in world peace and co-
operation, We believe not only
that the ends to be achieved
should be-good but also that the
means employed should be good
or else new problems arise and
the objective itself changes.”

Mark these words; they sre very
important, They are being addressed
to two great leaders of Russia,

Then he said:

“We believe also that the great
cause of the human progress
cannot, be served through violence
and hatred and that it is only
through friendly and coope-
rative endeavour that the prob-
lems of the world can be golved.
Hence, our hand of friendship is
stretched to every nation and to
every people.”

Then, at the end almost he says:

“We are in no camp and in no
military alliance. The only camp
we should like to be in ig the
camps of peace and goodwill. We
should include as many countries
as possible and we shou'd be
opposed to none, The only
alliance we seek 1is an alliance
based on goodwill and coopera-
tlon, If peace is sought atter, it
has to be by the methods of peace
and the language of peace and
goodwill.”

Sir, I think these few sentenceg paint
very clearly and completely the
stand of Pandit Jawaharlal Nehru. I
think, if we are honest eacugh—I
hope we will be honest—I h-~ve no
doubt that we will pursue the same
policy.

Sir,
minutes?

may 1 take another 18
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Mr. Speaker: The hon. Prime Min-
ister wants about 15 minutes.

Shri Lal Bahadur Shastri 1
‘take lesg than that.

Mr. Speaker: How long is Mr.
Chatterjee going to take?

shall

Shri N. C. Chatterjee (Burdwan):
1 wanted half an hour.

Mr, Speaker: Would the Members
agree having this voting imme-
diately after that or would they want
some other time?

Some Hon. Members: Immediately
after that.

Mr, Speaker: I have invited the
German Delegation for lunch and
they are waiting there, I had to be
there at 1.15 pm. If I might be ex-
<cused for some time, I might go and
just receive them. The hon. Prime
Minister will kindly continue his
‘speech. I will be excused, I suppose.

Shri J. B. Kripalani: Why not have
a break for an hour or so?

Shri Suremdramath Dwivedy (Ken-
drapara): We can have a break for
Junch.

1336 hrs.
[SHR1 KHADILKAR in the Chair]

Shri Lal Bahadur Shastri: Sir, I
have also to add that I cannot func-
tion entirely on my own Is it
thought by Prof. Hiren Mukerjee that
it is all entirely my own doing—I am
sure e does not accept it but any-
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how he hag said it practically in so
many words—] am, Sir, & member
of an organisation, g political organi-
sation, and I sit in this place on behalf
of that political organisation. That
organisation has recently amended its
objectives, its goal, and the Congress
—I am referring to the Congress or-
ganisation—has adopted . democratic
socialism as the objective for the
Indian National Congress.
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13.37 hrs.

[Mr. DoPuTY-SPEAKER in the Chair]

The mandate is quite clear and it is
under that mandate that this Gov-
ernment has to function, t is not an
organisation of some individuals. It
is the biggest political organisation in
the country today. And all I can say
is that the Congress, the Congress
President and all its members, whe-
ther of the higher bodies or the
lower bodies, are all in the hands of
the common people. It is on account
of this that the Congress will always
find it impossible not to identify it-
self with the masses and with the

people. Its exist will
vanish the day it will drift apart
from that policy. Therefore, it is
clear that we have to implement the
policies enunciated, or the objectives
which have been adopted, by the
Indian National Congress. So, I do
not function here as an individual. I
cannot deviate from the basic funda-
mental policy. This amendment was
made during Panditji’s life time and
I have no doubt that the Congress
will implement it. We will try to
reach that objective and we should be
in a position to reach it as early as
we can.

13.40 hrs.

May I appeal to Shri H. N. Mukerji
that he should not try to divide us?
Of course, he talked about me and
about my other colleagues. But even
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[Shri Lal Bahadur Shastri]

in that small good thing, while refer-
ring to anti-corruption, he gave his
sympatiies for Shri Nanda because
in his view other Members of the
Cabinet had completely isolated them-
selves from it. I was amazed at this,
coming as it did from shri H. N.
Mukerjee—these tactics may be good
outside, but not-in Parliament at
least—from a sober, wise and able
man like Shri H. N. Mukerjee.

An Hon, Member:
communism. !

Shri Lal Bahadur Shastri: I cannot
fall a prey to his tactics. I am clever
enough in that way. But 1 sympathise
with him. It is not that ] am com-
pletely upset, but I am merely upset
over what he said personally about
me vis-a-vig Panditji. This has hurt
me, I must say, I was not able to raise
my head that day and I could not
look into his eye; I must admit. It
hurt me deeply. As regards his cTi-
ticisms about our policies, about our
way of doing things, about adminis-
tration etc. I am prepared to accept
many things and admit many things
and shall try to rectify them. But this
kind of personal references and per-
sonal attacks, I feel, was wholly un-
justified and was absolutely wrong,
and it does not behove an hon. Mem-
ber here.

Shri H. N. Mukerjee (Calcutta
Central): I would like the hon. Prime
Minister to point out where exactly
was the personal attack,

Corrupted by

Shri Lal Bahadur Shastri: He did

say it. He has tried to say through-
out that I was deviating from
Nehru's policy.

8hri H. N. Mukerjee: Does not the
hon. Prime Minister know that when
the Prime Minister is referred to, he
is referred to ag representative of the
entire Cabinet and not as an indivi-
dual?

Shri Lal Bahadur Shastri: He did
say that. 1 would submit that you
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have to look to our decisions, the de-
cisiong of the Cabinet, and the deci~
sions of the Government. As regards
statementg by Ministers, of course,
there should not be complete freedom,
there should be restraint, and yet the
Memberg of the Cabinet do express
their views sometimes in one way
and sometimes in the other way, but
by and large, they have the collec~
tive responsibility, and every Minis-
ter hag to realise and understand the
fact that the decisions of the Govern-
ment are final and nothing should be
said against the decisions taken by
the Government as a whole.

Shri H. N. Mukerjee: I would like
the hon. Prime Minister to point out
one single sentence where I had made
a personal attack? Let him refer to
the record and do it.

Shri Lal Bahadur Shastrl: I was
going to say that I sympathised with
him, because hig main problem is not
this Government at the present
moment,....

Shri H. N. Mukerjee: To tell the
truth, I think that it is a misrepre-
sentation. . ..

Shri Lal Bahadur Shastri: Hig
main problem is our friend who is at
the present moment sitting to his
left, not Shri Surendranath Dwivedy
or Shri U. M. Trivedi but perhaps
Shri A. K. Gopalan (Interruptions).
I do not know whether Shri A. K
Gopalan ig called leftist because he
sits to his left or because of other
reasons. ...

Shri Tyagi: That is because he had
left the party.

Shri Lal Bahadur Shastri:
any case there i8 a division
Communist Party.

Shri H. N. Mukerjee: So, what?

Shri Lal Bahadur Shastri: We were
also rightists and leftists, but now
there are rightists and leftists in the
Communist Party also.

But in
in the
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Shri H. N. Mukerjee: It is absurd.

- Shri Lal Bahadur Shastri: There-
fore, I feel that he has to compen-
sate for his policies, for his rightism,
by making such strong personal at-
tacks, and putting a false show.

Shri H. N. Mukerjee: Where was
the personal attack?

On a point of order, Sir. The
Prime Minister of this country choo-
ses to report over and over again
that somebody who happens to be
in  this instance made a personal
attack. I know the language in
which I spoke to a certain extent,
and I want to find out where exactly
was the personal attack, If I had
made a personal atack, I would cer-
tainly say that I am sorry about it
because I had no such thing in mind.
I made a political attack. If the
Prime Minister does not understand
the difference between personal at-
tack and political -attack, I am very
sorry. I did not want to say all this,
and I never interrupted him through-
out his speech, and 1 did not wish
to do so, but he gives unnecessary
provocation. He should know better
than that.

Shri Lal Bahadur Shastri: I wish
that he had the same feelings when
he was actually speaking. Unfor-
tunately, he referred to me as a split
personality. He should not foreget
that fact. Can there be a worse per-
sonal attack on me than these obser-
vations?

Shri H. N. Mukerjee: I sympathise
with you for your knowledge of the
language.

Shri Lal Bahadur Shastrl: I did
not want to go into that, but I do
feel that the observations made by
Shri H. N. Mukerjee were highly
objectionable and absolutely wrong.
I felt amused that he should preach
me about consistency. What did the
Communist Party do? The Com-
munist Party can enter into an al-
liance with the DMK and with any
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communal organisation; because it
it helps them in their election, they
will do all that. I did not want to
repeat these things. But who has
got a split personality? Is it the
leaders and members of the commu-
nist party or I who am sitting here?
When he makes that kind of attack,
he should not have forgotten this . .

Shri Nambiar: Which party joined
the Muslim League in Kerala at the
time of elections. It was the Cong-
ress Party which did it. You preach
something else to others, but you
practise the same thing.

Shri Lal Bahadur Shastri: I did not
want to say all these things. The
Communist Party, I am sorry to re-
peat it, was in doubt even when there
was an aggression on this country by
China.

Shrimati Renu Chakravartty: There
was no doubt.

Shri Lal Bahadur Shastri: They
were doubtful. I might say that
more or less, and of course they said
it, that they put India and China on
the same level. They said ‘Oh’ there

is agrression? One does not know
who the aggressor is’. And there
was severe criticism even in those

days, I know, of Panditji; himelf and
of the Government and also of others.
These are past matters. I did not
want to refer to them. But when
they talk of split personality, T would
say that if the members of the Com-
munist Party cannot be clear in their
minds as to who the aggressor was,
I do not know what they are going
to do with this country, and how they
will conduct the affairs of this if
they were to come to power . . .

Shri Raghunath Singh: They will
never come to power.

Shri Lal Bahadur Shastri: Anyhow,
I must give credit . . . .

Shri Kapur Singh: Ban them.
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Shri Lal Bahadur Shastrl: But,
anyhow, I must give credit to Shri H.
N. Mukerjee for one thing. I would
not like to be unfair to him  at least
now. It has now dawned upon him
that the policies of China and Mao
Tse-Tung are not correct, that they
are wrong, and that theirs is an ex-
pansionist policy and a policy of
aggression. Thig is what recently
Shri S. A, Dange himself has said. But,
anyhow, even if it dawns late, even
if he gets to thig after the sunset,
even then it jg good, and there is no
harm in that.
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I do not want to say much more,
because I have already taken a good
deal of time. I do not want to say
much on international matters in this
debate. . ..

Shri Hem Barua: That was what
we were interested in. We were inter-
ested in knowing something abou:
China and our policy on the border
dispute, Kashmir and all that.

Shri Lal Bahadur Shastri: .. ..I
say this because there will be a
debate on international affairs, and
perhaps my colleague will also deal
with the matter. But I would like to
say that it ig clear that we have Jol-
lowed a well-set course for a number
of years in the international fleld and
in international matters. As I have
said earlier, we believe in non-al’:n-
ment and in the pursuit of peaceful
methods for the settlement of inter-
national disputes. We are equally
clear that colonies should not cxist
and that racialism should be resisted.
Coexi e is a whol and abso-
Tutely sound policy which was initiat-
ed and strengthened by our Ilate
Prime Minister Pandit Jawsharlalji.
‘We wholeheatedly endorse it and it
is a great achievement of the policy
of coexistence that in certain matters
even the biggest powers are coming
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closer to each other. Any threat or
danger of war would be ruinrov: for
the world, specially for countries like
India who are engaged in fighiing an
exceedingly difficult problem, that of
poverty and unemployment.

About Shri Jaya Prakash Narain, I
want to make one point clear. Refer-
ence wag made to him by Shri Chat-
terjee. I might make it quite clear
that he did not carry any letter from
me for the President of Pakistan.

Shri Raghunath Singh: It
published in the papers like that.

‘was

8hri Lal Bahadar Shastri: It is
absolutely wrong. Of course, he is
very keen that India and Pakistan
should come together. He feels that
even communalism can be fought
better both in India as well as in
Pakistan, if both come close~ to each
other. 1 do not want to come in his
way in his effort. In fact, 1 agree
with him that it would be in the self-
interest of both the countries to live
in peace.

Shri 8. M. Banerjee: What about
Aksai Chin?

Shri Lal Bahadur Shastrl: In re-
gard to Kashmir and the taik of
Akzai Chin, some friends of the Com-
munist Party are very hanpoy. But
when he talks of Pakistan, ‘hey be-
come angry.

Shri 8. M. Banerjee: I am not at
all angry, T say he had no bus:ness to
say that. If somebody talks about
these things, you put him in prison.
Why not put him in prison?

Shri Lal Bahadur Shastri: In re-
gard to Kashmir, T do not want to say
much; there is also not enough time.
But the late Prime Minister and I
also have made public pronounce-
mentg on more than one occasion,
The Government’s stand remains the
same. But I would, in any case, like
to meet President Ayub for an ex-
change of views.
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Shri D, C. Sharma (Gurdaspur):
No harm.

Shri Lal Bahadur Shastri: I must
say that I do not fancy the idea of
keeping in complete isolation and not
talking or discussing with others. We
have alwayg tolerated difference of
opinion, and I feel pained when I see
sometimeg an exhibition occasionally
of intolerance.

About China, I have nothing much
to add. The position remains the

same, although I do not rule out talks -

and discussions with them also, in
case it is considered necessary.

I would like to recall what the late
President Kennedy said in his inau-
gural address;

“Let us never negotiate but of

fear, but let us never foar to
negotiate”.
I think that is the best principle

which should be accepted by us in
this country.

Shri Hem Barua: That is all right.
We wanted to know about cur im-
mediate problem with Chira.

Shri Lal Bahadur Shastri: As re-
gards what ig being done on our
frontiers and for strengthening our
defence forces, our Defence Minister
would be making an elaborate state-~
ment. [ 4

Shri Hem Barua: I wanted to know
on the political plane, our immediate
problem with China.

Shri Lal Bahadur Shastri: I gaid
that there is no change in tae present
position, and the Defence Minister
would be making an elabovete state-
ment on Monday. I hope Members
will get enough informa‘ien from
that statement. I only wanted to edd
a wo~d about Malaysia, we have no
doubt good relations with Malaysia,
and there is nothing new about it. It
‘would be unfortunate if the sovereig-
nty of Malaysia is disturbed by use
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of force. We have, however, always
supported the idea of Indunesia and
Malaysia trying to <ett'e matters

"between themselves.

1 like the idea suggested by Shri
Krishna Menon yesterday that ihe
non-aligned nationg conference
should move in this matter and try
to settle these differences,

I would like to conclude by affirm-
ing our firm faith in demccracy and
socialism. This is the objective and
goal, ag I said, of the Indian Nation-
al Congress. An amendment was re-
cently made. I am part of this great
political organisation which has not
only fought for and achieved inde-
pendence for our country but has
also during the last 17 years of inde-
pendence, striven continuocsly to pro-

vide political stability as well as
social justice to our people
To my mind, socialism in India

must mean a better deal for the great
mass of our people who ave engagnd
in agriculture, the large number of
workers who are engaged in the vari-
oug factories and the mindle classes

who have suffered muen during  the
period of rising prices. ‘These are
what I call the common men of my

country. As the head of {h¢ Cevern-
ment, it would be my continuous en-
deavour to see that these objectives
are realised and that a social and eco-
nomic order is established in which
the welfare of our people ig assured.
‘Thank you.

off adt : Su At ¥ A v
*E fr 7 ¥ a A i} IX R AT
afg aff & ot uw g =
I w1 w51 R di & aw
qot Wi wY @) w7 gw Ak A
& w4
T @ sew et (froe)
ST ST FAY S o T & oW
# w1 fF g Wik sraaTaY I &
¥ a4 od | aft O s @ &Y @ ¥
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e fom oy d wegEn ¥ fete
N ¥ qg HTE § 9 grafeE fafy
forry @ @ < o g & af & T
O R, AGT F THoTHTTe FI
o qwofwo #1 N a1 @ §, W
AT qFT 9T qIET Y AR @ 9T @
2o | s W @@ ¢ fE FwiR
# dfeq AT AgE F AHEET
T e ALY &, T AT &Y W
e gd @ ¥ afrew ¥ frwwd am,
X T feafa & wmg 9@ aaf & A
Tz Agh g § AR W 9 § WA
W E AW ¥ FeT F ST W A
TR Y R R @ E F Im
£ f& oy oo grew F T W
1 a9 F 9 wge & @ H
i gE A wr fafa ol &
T T swEg w@l fEar o ey )

Shri Hem Barua rose—

Mr, Deputy-Speaker: (I can allow
only two or three Members Shri Nath
Pai.

Shri Hem Barua: Three.

Shri Nath Pai: The Prime Minister
said that his Government remains
committed to the solution of interna-
tional disputeg by peacefnl means.
May I know whether he helieves in,
or his Government is commniitted to,
bringing about the vacation of what
has been taken by aggression alsy by
negotiations, and secoadly, whecther
in view of what is appearing repeated-
iy about a raepproachement with
China, he will give an asstrance 1o
the House that no seitlement of any
kind will be reached with the Peo-

" ple’s Republic of China which may in-
volve the giving away of rny part of
Indian territory?

Shri Kashi Ram Gupta (Alwar): I
wish to ask ong questin.
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Mr. Deputy-Speaker: I am sorry.
We have had a long debate, There will
be other opportunitie; a'so

sftorw wgrye areft o qw
P A a1 § i wegeer Y fgrd
z¢, v fFe weel & ww @@ AT

g ax o fer s ¥ A1 wm A
¢ T Torw A W4T G Q) @O A

7g f& o=, ag a1 we At aw

arx FE AT gear § Y 99 & fo §

TS a5 W &Y a9 g @9 ug W

¢fF o9 ag e guaa t w &

T T T §6 faw 9 fawe

T Iy I fa=rdl Y wnfege feam 3,

swe fFar 3 X gwmn § fosa &

& qETN # o A R wE

2 fo faure & g3 g9 97 W #d
Y arm W fx e g5 6@ aT
& SEEl S 3w &7 wife Y @av #
TR, qF TET FTATE F oS @)

oY serrEtT mresly Y grew A
19 & g wsx ¥ fF NaF H oA
2 Afew e wrf wmeAY OF e
fom & 3w & fFelt 33 A w9 v
Y AT 42T @1 A1 GTET I FWY aqI
T FT ) o fefa & s
g wegEeT THY 1T #g @ § A1
I il w6 v @ )

ot wrw wgrgT e W wegeAT
A I F q1X TG AN HY AT FT FTH
drr s fear g 1 g, 9 = e w-
T F a § 7 A ol A€ W g,
fem ag i€ T feufe s faeoom
& dar v = forw & 2w & a1 g
* ywfa &) &g A ¥ I W W
mmfefergfFa s dd ama
fow & st e, s fag-
oo faad | @ @ aw gt & & a8
aawar § e gark fam sk & fawr
ar Y Y qIw@ g7 uF aw |
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Y THT 7 g | Qw7 FAer g faAv
o fawre #7 w7 a5 §)
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I T I A A Y, JAN A AR
foq g i Adwa gw o Far.

14.00 hrs.

Shri Nath Pai: You said that this
Government ig pledged to tha solution
of international disputes by peaceful
methods and negotiations. Does this
formula apply to bringing about a
vacation of aggression, and may I
know whether in the imperding nego-
tiations to which you made refcrence
towards the conclusion of ycur speech,
—may we have an assurance—that no
agr will be reached with China
which may involve the giving away of

any part of what we call Indian terri-

tory?

=t O AT A : S A ATA-
faNaa g, W awmag g fr
# FvY I & TR FY T TE FEAT
=gar | FfFT Wz wro Afear awa
AT gy e, afe WK aTmeEs
AT FA HT AT A &Y g A v
¥ T A wAT WU ag RO T
4

o ww wAgT g : & i
A g & &) aw s F g g
#arTg 1wt & e ¥ avE 7 B A
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w@aT § A w9 AT F e A w1
Afer T ghwT wod wigewr H e §
fr gv f geam & am &t v Him
& afrg adt v —*& awwar A sgaT-
IHH a9 W9 g W 5 7 fgrgea
N T B @ w7 ¥ A Ay
T w1 g a@ atw < Qfag)

N AT gy et © JEt aw wRd
£ sl w7 1€ ZHET 2N W7 ;AT §,
ot ux af| a1 72 gaw fafret
@, 98% fow Gar w7 avwle )
# gz TE1 WEF #C @@ |

M0 T RAYET Mg : 15 W,
AT 1047 AAT AN KT FAE. ...

&t wTw wgTge mreet : Afe e
2] 7 W AR AT T A 71 qAOT_ wov
g 3% awE g 9 9T ¢ Afww
T T o § fF qar 7 v frw awa
o Sfgar MEgT g o W gATL
faaTs & IR gAR D H A1 .

o T AT wifgar: & a1 ot
Wt ou wT SR g

ot o wETge qvet : SuT ¥ W
g fear war Swd wgr v ¢
gt & wfa am a1 wwdr &
By peaceful methods, by peaceful ap-
proach, by peaceful talks, by peaceful
disussions. JfeT AR wHaE g i 9w
T deT & o I faar OX qer O
@& §arg; aumrwmaT § e gm sRod
framrR¥ 1 & wad frags w<aT Wgar
g f5 o sl wif & ava T aFar
¢ 2% wR ad ¢, 4 faw § wom
EOT AT § 1| W W R A & R
¥ A w gEx §—qur A oy
w1 § W W o wgar g g g
w6t Afww wav Advor grr ag T wgr
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TETR TE NI FORTT & forg AT A
T 8

&t R W gt T ¥
I § Ik fAQ W1 FW q¢ a9 ATH
ey | a8 31 & @R ar e Aqw ¢

Some hon, Members rosc—-

Mr, Deputy-Speaker: Order, order.
No more questions. Shri Chatterjee.

Shri N. C. Chatterjee: We have lis-
tened to the Prime Minisier for two
hours, a little over two hours. We
regret we are still unconvinced. We
are sorry that he did not make a more
pointed and more compact reference
to some of the points which +e made
in the course of the debate.

We wanted a categorical and clear
statement from the Prime Minister
that there shall be no deviation from
the policy announced by Shri Jawa-
harlal Nehru, and there shall be no
surrender of Indian territory and
nothing will be done without the
permission of Parliament. We want-
ed to know what steps are being
taken to push out the aggressor from
Indian soil. We are not concerned to
know what the Defence Minister has
been doing for the purpose of getting
some ammunition or weapons from
other countries. We want to know
what real steps are being taken, apart
from begging from other countries,
for the purpose of upholding our na-
tional sovereignty and our integrity
and for riding the country of the
aggressor. That is the point which we
wanted to know. We are not satisfled
with the answer that has been given
by the Prime Minister.

It is not a question of negotiation.
.Our apprehension is that the Gov-
ernment is too much committed to the
Colombo proposals, and that there
will be continuance of the present
stalemate, that nothing serious will be
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done for the purpose of vindicating

India’s honour and India's territorial

sovereignty. We wanted some clear

indication of policy, and we have not

got it.

The first speaker from the Congress
ranks who replied to our points was
Shri Hanumanthaiya. As wag expect-
ed from a gentleman of his position,
he paid a compliment to the Mover
for his speech, which he characterised
as dignified and argumentative. ] am
thankful for the compliment, We did
not descent to personalities or indulge
in individual declaration or denuncia-
tion. 1 am sorry that that has not
been kept up by some Memberg of
the House.

I also regret that Shri Hanuman-
thaiya let slip one expression which
hurt me. He talked of parochialism
or provincialism. When we talk of
the intense misery of the millions of
refugees who are coming out from
East Bengal we want to emphasize
that thig is not a parochial problem,
that this is not a Bengal problem,
that this is not a provincial issue. It
is a national problem, it is an all-
India problem, and even a Congress
leader of West Bengal issued a state-
ment the other day strongly depre-
cating the inaction on the part of the
Rehabilitation Ministry, and pointing
out that in the matter of rehabilita-
tion of millions of refugees, where a
little had been done much remained
to be done. That is not ¢ problem
which is parochial, and we should not
be charged with provincialism on that
seore.

The other day a resolution was
moved in this House by Shri Tridib
Kumar Chaudhuri, and the thon.
Members from the Congress benches
supported that resolution that hav-
ing regard to the attitude of Pakistan
and the deliberate policy of minority
bating and squeezing out it is essential
that the entire problem should be
treated on a war footing, and that
resolution was p d i ly by
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this House. Our regret is “hat that
resolution has not been implement-
ed in the proper spirit, that there is
no awareness of the seriousness of the
situation. On that point, I am sorry
that the Prime Minister, in spite of a
two-hour speech, has not given us
any assurance; there is no indication
of the consciousnesg of the situation,
there is no indication that the resolu-
tion would be really given effect to
in the proper spirit.

Some hon. Member has cast asper-
sion upon me, and ] repudiate
wholeheartedly and indignantly that
slander. I am quite sure he will re-
gret it when he gets out of his poli-
tical adolescence. I have worked with
many Members of this House when
Pandit Nehru was the Prime Mmister,
and many of you were here, and I
challenge any one to point that in this
House, as a Member representing a
responsible constituency I had raised
any communal issue, anything which
is not consistent with the highest
principles of nationalism.

In this debate, I had never referred
to any communal matter and stul this
charge is being made. It is <horou-
ghly unfair, M. .vorarka is the Chair-
man of a very important Parliament-
ary Commiitee. He has got competent
staff at his disposal and he has the re-
sourceg and the time and has flly
utilised them. He has delved deep in-
to my parliamentary past. What is the
crime that I have committed which
he trots out before this Parliament
which makes me an unworthy Mover
of this Resolution? He refers to some
speeches of mine delivered 12 years
ago in this Parliament on some fiscal
measures which 1 opposed along with
a large section of this House. It I sub-
mit that it is wholy irrelevant and
that should not mislead people.

I now come to the Home Minister,
Mr. Nanda. The Prime Minister said
thgn he wag thoroughly disappointed
with the speech of Prof. Hiren
Mukerjee. I regret to say that I was
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thoroughly disappointed with the:
speech of Shri Guilzarilal Nanda, the
Home Minister. He took up an
attitude as if he wag a demi-God
addressing ordinary humans mortals
from olympian heights! As a mater of
fact he had the hardihood to say that
this Opposition had rendered a dis-
tinct disservice by sponsoring this. I
claim that we have gerved the cause
of democracy and the cause of parlia-
mentary democracy has been really
served by this no-confldence motion.
Don’t you realisé the line that divides
hunger and anger in thin? Don’t you
realise that milliong of people in the
country are today suffering from
privation and starvation? The Prime
Minister talked a lot about food. He
has not utteredq one word about the
appaling rise in the food prices. The-
complete failure of the Government
to check the price line is the biggest
disaster today. The Food -Minister
stood up, blackguardeq the Opposition,
Indulged in self-glorification and walk-
ed out saying that the Opposition was
responsible for the difficulties. We
have never heard a more fantastic
charge than this. But he also said
that the hon. Finance Minister, Mr.
Krishnamachari, woulq dea] with the
price-line and what is being done to
check the price line. The hon. Finance
Minister forgot to deal with the price~
line business. Til] now not one word
has been said. That ig the real trouble
Hundreds of thousands of people in
the big cities are not having two
square meals a day because of the
terrific failure in holding the price
line. What is the good of giving a
little bonus or deamnesg allowance?
What is the good of saying that there
was some increase in per capita
income when the whole of it has been
completely washed out by the terrific
rise in the price of essential commo-
dities? . . , (Interruptions.) No
effective answer has been given. Mr.
Nanda says: look at the complete
vindication of the Congresg andq the
glories of the Indian National Con-
gress and he indulges in self-glorifica-
tion. Acharya Kripalani was for a
long time a member of the Congress,
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President of the Congregg and he aiso
served the organisation with great
devotion and fidelity for years
throughout his life practically except
when he was squeezed out the other
day. What dig he gay? Don’t you
revel in this thought that you have
been winnig some elections. It is
«one thing to win the election but it is
a more .grievous thing to lose the
moral right to govern the country.
That is the great danger here.

Mr. Nanda says that the Opposition
Partles are petering out and flings it
at everybody, including the Swatantra,
1 remember to have read and 1 think
hon. Members also must have read it
that Raja Kamakhyanarayan ,Singh,
Raja of Ramgarh is entering
the portals of the great Congress as a
leader of the Swatantra Party of
Bihar with fifty Swatantra MLAs and
then he issued a statement. He says
“We have now discovered that we
have complete ideological affinity with
the Congress . . . (An Hon. Mem-
‘ber; Sheer opportunism). This kind
.of opportunism may augment the
rankg of the Congress but it will
lead to the moral collapse of the Con-
gress; it wil] lead to the disintegra-
‘tion of the great organisation. Does
it reflect credit for the organisation?
It is not the way to bring about the
downfall of the Opposition Parties.
This is not the way to run your orga-
nisation efficiently.

We are continually saying that you
have completely failed to discharge
the elementary dquties which you
ought to have discharged. ] come
from Bengal. You know there was
terrible famine in the year 1943 and
‘people were shouting that the British
imperialists were not doing their duty
and that the Government had failed
in checking the famine: men and
women were dying on the payment
in the city of Calcutta out of hunger
and distress but the British Viceroy
refused to go down to Calcutta. We
asked him to go down to the city and
just see what was happening. They
had not got one report from any Dis-
trict Magistrate or the superintendent
of police that any man or woman had
died of famine in Bengal, as if in the
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death certificate the doctors would
say that a man or woman had died
of famine. It is not g disease which
could be recorded there. Therefore,
they did not go down. What did
Pandit Jawaharlal Nehru say when
he came out of hig long incarceration
of about three years. 1 think of a
thousand days, after the August move-
ment. He mourned this horrible
thing, the death of about three million
of people and it shockeq him greatly.
What shocked him more wag that not
one big hotel or food store was looted
when men and women were dying.
He said that what puzzled him more
was that not one profiteer or hoarder
or blackmarketeer was hung by the
nearest lamp-post. Our charge is that
this food crisig is also man-made and
we hold the Government responsible.
You remember, Sir, that Sir John
Woodhead wag appointed as Chairman
of the Famine Commission ang it
reported that at least 1:5 million peo-
ple died in Bengal due to thig famine.
We know that it is a very low figure
and at least three million people died.
Today the food crisis in different parts
of India is also man-made. It is not
so much due to scarcity but due to
governmental bungling. That is our
charge and that charge has not been
cleared; that charge is stil] there. We
are saying: you have made no pro-
gramme for proper distribution; you
have done nothing to check hoarding;
you have not taken any action against
profiteers, hoarders, blackmarketeers.
You take the name of Jawaharlal
Nehru and loudly proclaim: we are
rnot deviating from his policy. Why
do you not take action against them?
You cannot take action. That is our
charge. Because these  black-
marketeers, hoarders and profiteers
are paying heavily to the Congress
funds and they are augmenting the
coffers of your party. That is why
they are going with perfect immunity
and impunity. They purchase their
impunity by their periodic contribu-
tion to the Congress Party. That is
our charge. That charge hag not
been denied.  Neither the Food
Minister nor the Home Minister nor
the Prime Minister has given us any
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assurance ag to what will be done.
What is the gooq of saying that you
will do something for the poor agri-
culturist, that you will give him some
more implements and some more
facilities? The grealest handicap
under which he suffers is that he is
@ complete slave of the village maha-
Jjan or the money-lender. How are
you going to rescue them from these
rapacious people? What steps are
you taking to shield him from the
rapacity of the village money-lender
or the village bania?

Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri N. C. Chatterjec: I was promis-
€d half-an-hour by the Speaker. So,
Sir, we are not satisfled because our
main charges have not been answered.
Our main charge is that this is not
due mostly or wholly to Governmental
inefficiency and to corruption, orga-
nised corruption; that because of this

this food crisis is continuing and
is creating distress throughout the
country. No, Sir. How has the

iower income-group been, hit—th
ordinary landlesg labour, the poor
clerk, the poor mechanic, the ordinary
factory worker—with what difficulties
he is carrying on? All these diffi-
culties are going on because you are
not checking the hoarders and the
profiteers.

Sir, I come from a particular con-
stituency, Burdwan. That district is
supposed to be the granary of Bengal.
After touring that district, 1 wrote to
the Prime Minister ang reported to
him that even in that district, the
people have been complaining to me
that they cannot get rice. You will
be amazed to know that 7,000 maunds
of rice were distributed through 350
retail shops every week. But sudden-
ly this socialism has started working,
anq a wonderful kind of new social-
ism! Out of 350 shops, licenceg of
300 have been cancelled; most of them
on political groundg or suspected to
be on political grounds. 10 new co-
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operative socidties have sprung 'l;
Six of them have nothing except
chairs and tables and some office and
a big sign-board outside. Most of
them are bogus organisations. They
have been allotted only 2,500 maunds
of rice to be distributed very weel.
But then, in the black market, if you
pay Rs. 45 a maundq you can get any
amount of rice. This is the wonderful
system that is going on. People
have come to me, people who have
money and not poor people and they
have said that ‘“we have got the
money but we cannot get rice.” It is
due to this terrible system which is
a conglomeration of inefficiency plus
corruption plus party patronage
working in this way. It ig a great
handicap and nothing has been done
‘o remove it

I also feel that again we are not
satisfleq because we have not got the
rea] answer; we are to some extent
relieved by Mr. Jaya Prakash
Narayan's alleged statement. which
came from Pakistan, that he is carry-
ing a letter from the Prime Minister
to President Ayub was not correct.
But we all feel that he has been
going round with the blessings of this
Government, that there is some sup-
port of the Government behind him,
and his machinations are such that
they really are paving the way for
the capitulation of India, and parti-
cularly for the capitulation of
Kashmir. Therefore, that is the
apprehension ang that point has not
been quite cleared up.

We have also said that we are not
satisfled that proper steps are being
taken with regard to our Indian
nationals abroad, and not one word
has been uttered, not even by the
Finance Minister; we charged him of
having tarnished the fair name of
India at the Commonwealth Prime
Minister's Conference. He delivered
a long harangue for an hour and a
half; he read out a long speech, but
not a word has he saiq in self-defence
as to how he bungled at the Com-
monwealth Conference and allowed

L4



2561 No Confidence

[Shri N. C. Chatterjee]

something to be done which is
absolutely unprecedented and un-
called for. You may try to whittle
it down, but India's honour has been
besmirched and nothing has been
said in justification of the action or
even in explanation of the action by
the gentleman who had been deputed
to uphold our honour.

We: are sorry that Sadachar Samits
is on the vanishing point. We are
. only hoping that Shri Nanda would
take some strong action in regard to
the Samiti. But I do not know what
has happened. Why should the
Prime Minister disown the Sadachar
Samiti?  Why should President
Kamaraj disown the Samiti?

- Before I sit down, | will make a
present of one article written by Shri
Kamaraj, the President of the Indian
National Congress,......

Shri Lal Bahadur Shastri: Just a
second. ] merely wanted to tell the
hon. Member that there is no truth
at all in what he said. Who inform-
ed the hon. Membeyr that I have dis-
agsociated myself from the Sadachar
Samiti? If I did it, I would become
Ghair Sadachar; I would become a
characterless man! How could ] do
it?

Shri N. C. Chatterjee: The President
of the Congress hag disowned 1t
Now, may I reaq one paragraph—a
short one—from an article contribut-
ed by shri Kamaraj to a paper called
Economic Review, published by the
All-India Congress Committee? It
was on the 15th August, 1964. I am
reading this particulerly for Shn
Nanda: 1t says:

“Having been the premier poli-
tical organisation and having
been returned in the elections in
a substantial majority, we have
come into power. Ang this power,
in the ab of well-organised
or well-conceived opposition, had
become absolute. People trusted
ug and expected us to use this
power on the basig of the Con-

SEPTEMBER 18, 1064

in the Council of 2562
Ministers

gress idealg which hag always
been applauded by the people.
But power had begun to corrupt
us. We lost our olq moorings and
we began to, move farther and
farther away from the people who
gave us the power.”

~

So, they have really lost the old
moorings. The Congress President
himself admits that you are going
away from the people. He later on
said that “power corrupty and abso-
lute power corrupts absolutely.” That
has been the disaster in this country,
ang that is why we are pressing this
no-confidence motion.

Mr. Deputy-Speaker: The question
is:

“That this House expresses its
want of confidence in the Council
of Ministers.”

The Lok Sabha divided,

14 hrs.

Mr. Speaker: I shall announce the
result of the division.

Shri Krishnamoorty Rao  (Shi-
moga): Sir, my vote has not been re-
corded.

Shri Surendranath Dwiverdy: He
was in the Chair when the voting
took place.

Mr. Speaker: I am not counting it.

Shri Dighe (Kolaba): My vote has
not been recorded. I want to vote
against the motion.

Shrimati Lvxmi Bal (Vicarabad):
I voted for ‘Noes’; it has not been
recorded.

Mr. Speaker: All these may be not-
ed
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Patel, Shri Rajeshwar
Patil, Shri D.S.
Patil, Shri M.B.
Patll, Shri S.B.

Patll, ShriS.K.

Patil, Shri T.A.

Patjl, Shri Vasantrao
Patnaik, Shri B.C.
Patil, Shri Natarsja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaish, Shri

Rai, Shrimati Sshodrabai
Raj- Bshadur, Shri

Rajs, Shri C.R.

Rajdeo Singh, Shri

Raju, Dr. D.S.

Raju, Shri D.B.

Ram, Shri T.

Ram Dulari Devi, Shrimati
Ram Sewsk, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P.R.
Ramanathan Chettiar, Shri
Ramaswamy, Shri S.V.
Ramaswamy, Shri V.K.

R hani Das, Shri

Mishra, Shri M.P.

Misra, Shri Mahesh Dutta
Misrs, Shri Shyam Dhar
Mohanty, Shri Gokulananda
Mohsin, Shri

Morarke, Shri

More, Shri K.L.

More, Shri §.5.

Mukane, Shri

Mukerjee, Shrimati Sharda
Munzni, Shri David
Murthy, Shri B.S.

Murti, Shri M.S.

Musafir, Shri G.S.
Muthiah, Shri

Naidu, Shri V.G,

Naik, Shri D.J.
Nallakoya, Shri

Nands, Shri ~

Nayak, Shri Mohan
Neyar, Dr. Sushila
Nigam, Shrimati Savitri
Nirsnjan Lal, Shri
Paliwal, Shri

Pande, Shri K.N.

Pandey, Shri R.S.

Pandey, Shri Vishwa Nath

Patel, Shri Chhotubhai
Patel, Shri Man Sioh P.

Rampure, Shri M.
Ramsckhar Prasad Singh, Shri
Rananjai Singh, Shri
Rane, Shri

Ranga’ Rao, Shri

Rao, Dr. K.L.

Rao, Shri Jaganatha
Rao, Shri Muthyal

Rao, Shri Rajagopals
Raeo, Shri Ramapathi
Raut, Shri Bhola

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddier, Shri

Reddy, Shri K.C.
Reddy, Shri Narayan
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Ssha, Dr. S.K.

Sahu, Shri Rameshwar
Saigal, Shri A.S.
Ssmanta, Shri §.C.

‘Sanji Rup}i, Shrl
.- Saraf, Shri Sham Lal

Sarma, Shri AT,
Satyabhama Devi, Shrimati
Sen, Shri A.K.

Sen, Shri P.G.

Shah, Shri Mansbendra
Shah, Shrimati Jayaben
Sham Nath, Shri
Shanksreiya, Shri

in the Council of 2566

Ministers
Sharma, Shrl A.P.
Sharma, Shri D.C.
Sharma, Shri K.C.
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyam Kumari Devi, Shrimati
Siddananjappe, Shri
Siddish, Shri
Sidheshwar Prasad, Shri
Singh, Dr. C.B.

Singh, Shri D.N.
Singh, Shri K.K.
Singha, Shri G.K.
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sivappraghassan, Shri
Sonavane, Shri
Srinivasan, Dr. P.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
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Mr, Speaker: The rvesult of the
division is as follows:

Ayes: 50; Noes: 307.

The motion was negatived.

Shri S. M, Banerjee (Kanpur): We
have half a century this time.

14.31 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

OUTBREAK OF FIRE IN .THE CUSTODY
STORES OF THE HEAVY ENGINEERING

CORPORATION, RANCHI

Shri Brij Raj Singh (Bareilly): Sir,
T call the attention of the Minister of
Industry and Supply to the following
matter of urgent public importance
and 1 request that he may make a
statement thereon:—

“The outbreak of fire in the
custody stores of the Heavy
Engineering Corporation, Ranchi,
on the 11th September, 1864,
resulting in heavy loss.”

The Minister of Industry and Sup-
ply (Shri Dasappa): A fire broke out
in the custody stores of Foundry
Forge Project, Ranchi on the night
between 10th and 11th of September,
1964, A Bihar Armed Policeman on
duty noticed smoke coming out of the
godown at about 146 AmM. He
immediately informeq the fire brigade
as also other staff on duty at that
time. The fire brigade reached the
spot within 10 minutes. In the mean-
time all senior officers of the Cor-
poration and the local police autho-
rities rusheq to the scene on receiv-
ing information of this incident. The
fire brigade broke open the lock on
the door of the godown and extin-
guished the fire in less then half an
hour of itg being noticed. It has been
ascertained that the godown was
locked and sealed at about 4-30 ».w.
on the previous day. The godown
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containeq packages oi 1mported
cquipment mostly for the Fettling

Section of the Foundry Forge. The
equipment consisted of electric motors,
control panels, and pressure pumps
etc. Thirteen packages have been
affected by the fire. Six of these
have been badly damaged, four par-
tially affected ang the remaining.
three are only slightly damaged. The
total value of equipment in these
packages was Rs. 160 lakhs. The
actual loss, however, is estimated to be
below Rs. 1 lakh ag a  substantial
portion of equipment in seven pack-
ages can be salvaged and put to
proper use after some repairs. The
equipment was insured with the
Indian Insurance Pool who have been.
contacted and requested to send their
representative immediately for survey.

An examination of the electric line
in the godown indicated that the fire
was not caused by short circuit. The
switches of lights were also off inside:
the godown.

The Chief Fire Officer of the State
Government who was called in, has-
already inspected the place and his
report ig awaited. The police autho-
rities have also started their investi-
gation.

A Departmental Enquiry Committee
has been set up to investigate and
make a preliminary report about the
probable cause of fire. Two Czech.
experts have also been associated with
the Committee. Their report s
awaited.

Shri Brij Raj Singh: In view of the
fact that this is the second incident
of its kind within nine months, do
Government think that there are some
political  designs behind these
incidents?

The Minister of Heavy Engineering
in the Ministry of Industry apng Sup-
ply (Shri T. N. Singh): Sir, I think,
it wil] be premature to attribute any
motive to any political gection of the
people there. Let us await the-
enquiry report. The enquiry is going:
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.on. In regard to the previous ones.
the Judge who enquired into them
has not attributed any political
motive.

st gen w lwema (Fa)
7g foite foad Aw ¥ w1 oamdnd ?
T ¥W G § £ i A frewr
oY firar mar §, afz g, & feay A
w7

st fro avo oy : g7 T@ wRE
% fgqam @ & fe o=t ¥ g W
g 2 ¥ R fede e e a
mﬁamlmmzﬁﬁm
- fasr o)

s yUw W wgOW: F FS
- Y frewe WY fvar mar @, g W
Y AT T AT

&t firo ato Fag : fRA¥E =T oAy,
TE qAT AT ST |

—_—

‘1436 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MINES AND
MINERALS (REGULATION AND Dgve-
wWPMENT) AcT, 1957 aNp CoArL
BEARING AREAs (ACQUISITION AND
DEVELOPMENT) AcTt, 1957.

The Minister of Steel and Mines
‘(Shrl N. Sanjiva Reddy): Sir, I beg
to lay on the Table a copy each of
sthe following Notifications:.—

(i) G.S.R. 1144 dated the 15th
August, 1964, under sub-sec-
tion (1) of section 28 of the
Mines and Minerals (Regula-
tion and Development)
1957. [Placed in Library.
See No. LT-3162/64].

«(ii) The Coal
(Acquisition
ment) Second

Bearing Areas
and Develop-
Amendment

Act,
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Rules, 1964, published in
Notification No. S.0. 3051
dateq the 5th September, 1964,
under sub-section (3) of
section 27 of the Coal Bear-
ing Areas (Acquisition and
Development)  Act, 1957.
[Placed in Library, See Ne.
LT-2163/64].

STATEMENT IN REPLY TO MEMORANDUM
RECEIVED FROM A MEMBER IN RESPECT
oF DEmanps ForR Grants (Ramw-
WAYs), 1964-65.

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
Sir, I beg to lay on the Table a state-
ment containing reply to Memoran-
dum received from a Member in
respect of Demands for Grants (Rail-
ways), 1964-65. [Placed in Library.
See No. LT-3164/64].

ANNUAL RYPORT OF THE REHABILITATION
INDUSTRIES CORPORATION LamiTeD
CALCUTTA.

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): Sir, I beg to lay
on the Table a copy of Annual Repor.
of the Rehabilitation Industries Co:-
poration Limited, Calcutta, for the
year 1962-63, along with the Audited
Accounts and the comments of the
Comptroller anqd Auditor General
thereon, wnder sub-section (1) of
section 619A of the Companies Act,
1956.. [Placed in Library. See No
LT-3165/64).

14.38 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
ang Parliamentary Affairs (Shri
Satya Narayan Sinha): With your
permission, Sir, I rise to anneunce
that Government Business in this
House during the week commencing
21st September, 1964, will consist of:

(1) Consideration of any item of
Government Business carried
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[Shri Satya Narayan Sinha]
over from today's Order
Paper.

(2) Consideration and passing of:

The Representation of the Peo-

ple (Amendment) Bill,
1964.
The Legal Tender (Inscribea

Notes) Bill, 1964,

(3) Discussion on the Prociama-
tion issued the President
under article 356 of the Con-
stitution in relation to the
State of Kerala on a resolu-
tion to be moveq rty the
Minister of Home Aflairs,

(4) Consideration and passing of:

The High Court Judges (Con-

ditions of Service Amend-
ment) Bill, 1964.

The Direct Taxes (Amendment)
Bill 1964.

The Prevention of Food Adul-
teration (Amendment) Bill,
1968, as reported by Joint

Committes.
(5) Discussion on the present
international situetion and

the policy of the Governmentt
of India in ielation thereto on
a motion to be moved by the
Ministier of Externzl Affa’rs
on Friday, the 25ta Septem-
ber, 1964, aftcy disposal of
questions.

sft wnda fag fagter (@) :
oI AR XgH 7.0 o A avg #Y feaf
qT Y FFW AT ¢ AT 99 & Afew
A AN IA G Fraw
A Y 7 f fF 5@ T T
& fom ww @ag fAgifa &% &
7% wreT ¥ v e s w7 g e
& FIv At o & fan oy qAw }
&fedr

we WY W W A A

gt
1120 (Ai) LSD—1.
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oY wdw fay fagoeh : @ i, &
AR

woaw wgRw - 8 fafret anw
¥ O # 4y | 3y Afew aw w¥E ¥
& FT o7 T qw a=qy § ol

ot wrex fay fgweft: & wgar
g f 1o w1 sraw s e fear i

weus MWW AN 5B WY AW
FFgRE WA EFgI N TE N
& g @ &)

Shri S. M. Banerjee (Kanpur): I
requested last time that we should
have a discussion on three items. [he
first was the Bonus Comnussion Ke-
port. The hon. Minister stated that
legislation was being brought in to
give statutory power to the Bonus
Commission Report. Now we find a
deviation from that. Sinte there is
a growing agitation throughout :ihe
country amongst the workers because
of the non-implementation of the
decisions of the Bonug Commission,
there should be a discussion of tnat
Report.

Mr, Speaker:
point?
this.

What is the next
No speech necd be made om

Shri S, M. Banerjee: The real
point is they do not want to bring it,
though they had aiready ndmitted a
motion. Secondly, there iz another
motion before the House about the
Mahalanobis Committee Report and
another one about the Santhanam
Committee Report. I suggest that
both the reporis may be taken up
together.

Shri P, K. Deo (Kalahandi): How
can they be taken up together?

Shri §. M. Banerjee: Why not?

ot avrfy (feame) - e w-
7q, AT aY 7g frag ar fn weerare
fraror w3 & g § N gy
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ST UF WY AT 1 aE T A )
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ag & f, ar s e 2w, T
s &t fiE o § g w1 A
dA AR d  aww fagEm
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I & TRRATIT T e gAT W W
# T ¥ gt O feeww g, At
wfere a1 f5e ag @ wAmm fed
AT ¥ T I Gy A agt [
Im far o, 99 W A N A oree-
T FTAT TE AT ERAT

weR wgaw o & oft 9yl fag
ET ¥ FgA Tg § i 99w am
qifered wiww & fafrer wo
vz s M & wler @ g
@ AT & fA fe s 1 JeaT qige
w1g fr e st ey @ g § ad
qraT § WX IqET TFQT AT AL,
N & 75 avr § fr ag TE ¥ WY
o ogRT @ T AR A gy §
fir if* g aga T=r & gl 3¢ amar
T | N FS AN FgT FE A A o
J aqer feqr | Sawr AT w A A
JE@ T & | A A o7 wwdr § a8
sy | wa & ST T § o fafeet
aTET w g WA §
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st gew ww wour (W) K
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RELEASE OF MEMBER

Mr. Speaker: I have to inform the
House that [ have received the fol-
lowing wireless message dated the
15th September, 1964, from the Dis-
trict Magistrate, Azamgarh:

“Shri Vishram Prasad, Member,
Lok Sabha, was released on the
case being discharged in the even-
ing on the 15th September, 1964,
as there was 'no apprehension
of breach of peace from him.”

st gww W wyAm ()
WTAT AU T TE AT |

AT A9 wEg-wvd WAt (o mer
v feg) ¢ SY A% TS, @
AT g9 AT § | Afe w1 5797 qEE
A3 i Tava< & g@t awaig & srow
AT qrTAATE )

1448 hrs,

STATEMENT RE. DECISION OF
GOVERNMENT ON BONUS
COMMISSION REPORT

The Minister of Labour ang Em-
pvloyment (Shri D. Banjivayya): Sir,
with your permission, I would like to
.make the following statement.

The decisions of the Central Gov-
ernment on the Bonus Commission
were announced in a Government
Resolution dated the 2nd September
19684, Copies of the Resdlution were
also placed on the Table of the Lok
Sabha on the Tth Septembex;. As
mentioned in the Resolution, Rovern-
ment had decided to accept the Com-
mission’s recommendations subject to
the following:

(i) All direct taxeg for the time
being in force should be de-
ducted as prior charges in the
calculation of available sur-
plus for the purposes of bonus.

".l
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(ii) In addition, tax concessions

(iii)

(iv)

given to industry to provide
resources for future develop-
ment should not be utilized
for payment of larger bonuses
to employees; on the other
hand, it should be ensured
by law, if the ‘existing tax
law, and regulations do not
sufficiently safeguard this,
that gmounts involved in such
tax concessions are in ‘fact
used only for the purposes
for which the tax concessions
cre given. Further, subsi-
dies paig by Gowvernment to
certain concerns like the
Hindustan Shipyard should
not be taken into account in
working out the gross profits
for the purpose of payment
of bonus,

As regards return on capital
that would be deductible as
prior charge before calculat-
ing “available surplus” for
purposes of bonus, the actual
rate payable on preferential
share capital, 8:5 per cent
(taxable) on paid-up equity
capita] and 6 per cent (tax-
able) on reserves should be
allowed in respect of estab-
lishments other than banks;
in the case of banks, corres-
ponding rates to be allowed
should be the actual rate
payable on preferential capi-
tal, 7.6 per cent (taxable) on
paidup equity capital, and

per cent (taxable) on
Teserves.
As regards the retrospective

effect of the recommendations
of the Bonus Commission as
amended by the foregoing de-
cisiong, they shoulg apply fo
all bonus matters other than
those cases in which settle-
mentg have been reached of
decisions have been given
already, relating to the ac-
counting year ending on any
day in the calendar year 1962,
in respect of which dispute
is pending.



2579 Decision

Government -considered it desirable
that bonus beyond a certain level
should be paid in the form of saving
certificates or other suitable invest-
ments. It was accordingly proposed
to convene g meeting with the repre-
sentativeg of the parties concerned
50 a5 to reach the agreement on the
level beyond which bonus payment in
cash would not be desirable and the
various forms of savings in which
bonus beyond that level might be
invested,

In the light of above decisions
Government propose to undertake
legislation to embndy the principles
by which Tribunals or other judicial
bodies should be guided it and when
disputes relating to bonus come- - up
before them. Government, however,
expect that the parties would volun-
tarily give effect to the above deci-
sions, in settling the question of bonus
till the proposed legislation is enacted.

Since the publication of the Reso-
lution containing the decisions men-
tioned above, a large number of re-
presentationg have been received from
varioug labour organisations. It has
been pointed out that, according to
the decisions of the Government, in
the case of certain industries or
establishments, the bonus payable
would be actually less than what the
workers have been getting in the past.
The decisions taken by Government
on the Bonus Commission’s Report
will provide for the payment of bonus
to a large number of workers who
were not getting any honus previous-
ly and also give enhanced bonus to
many others who were getting less
in the past. At the same time, it was
not Government's intention that bene-
fits which labour may have been
enjoying in the matter of bonus in
any establis} t or industry should
in any way be curtailed by the adop-
tion of a new formula for the pay-
ment of bonus. In the circumstances,
Government desire to clarify that in
the legislation to be promoted to give
effect to the recommendations of the
Bonus Commission as accepted by
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Government, suitable provisions would
be included so as to safeguard that
labour would get in respect of bonus
the benefits on the existing basis or on
the basis of the new formula, which-
ever be higher.

Shrl S. M. Banerjee (Kanpur):
I would like to know whether this
particular decision which Government
has taken that there should be a pro-
viso safeguarding or protecting the
interests of those who were getting
bonus a bit more than according to
this Bonus Commission formula was
taken in consultation with all the
labour organisations, and whether’ it
is a fact that the Bonus Commission
Report was modified only because one
of the members, namely Shri Dande-
kar, gave a note of dissent; and if
that is correct. . . .

Mr. Speaker: How many questions
does he want to put? He is asking
for a discussion. He might put those
questions then.

Shri S. M. Banerjee:
never come up.

Mr. Speaker Then I cannot allow
him to make a speech.

That will

Shri S. M. Banerjee:
making a speech.

Mr. Speaker: So many questions
cannot be put together.

I am not

8Shri S. M, Banerjee: People put
flve questiony together sometimes,
(a), (b), (¢), (d), (e) and so on.

May I put a straight question, Sir?

Mr. Speaker: Is my permission
required for putting a straight ques-
tion?

Shri 8. M Banerjee: I want to
know whether it is a fact that Gov-
ernment modifled this report only on
the basis of Mr. Dandekar's note of
dissent and, if so, why they did not
respect the unanimous decision of al
other members. What was the pres-
sure of it?
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Shri D. Sanjivayya: It is not cor-
rect that the Government modified
~the recommendations of the Bonus
Commission report merely on account
of the minute of dissent by Shri
Dandekar. On the other hand, Gov-
ernment took into consideration the
general economy of the country and
also the interests of the workers.

Shrimati Renu Chakravartty (Bar-
rackpore): Up - till now all bonus
awards have been unanimous and all
awards that have been unanimous
have been implemented. In the case
of the bonus award Shri Dandekar
said that if it was a unanimous he
was prepared for it, but he put his
note of dissent. There was another
note of dissent by Shri S. A. Dange.
May I know why this departure has
been made and why, when an award
which has been recorded by an over-
whelming vote has been passed in
favour of the workers, it has been
changed in favour of the employers?

Shri D. Sanjivayya: I do not agree
with the hon. Member that a change
has been made ijn favour of the em-
ployers and not in favour of the
workers.

The other question was as to why
a modification was made at .all. I
would like to say that normally these
wage boards or commissions give
unanimous recommendations, and the
Government accept them in toto. But
when this Bonus Commission was ap-
pointed, my predecessor Shri Gulzari-
1al Nanda had made it very clear that
in the case of a unanimous report
being received Government would
certainly accept it, but if there was
any minute of dissent Government
would have the right to modify it.

Shrimati Renu Chakravartty: The
‘employers will always use this in
their favour.

Mr. Speaker: Their grievance is
that there was g note of dissent and
that was in favour of the employers.

SEPTEMBER 18, 1964
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Shrimati Renu Chakravartty: That
has been used. There was another
note of dissent in favour of the em-
ployees and that has not been used.
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Shri K. N, Pande (Hata): The hon.
Minister has announced that in res-
pect of bonus if some agreements are
more favourable to the workers they
will prevail. I want to bring for his
consideration . . .

Mr. Speaker: He may put the ques-
tion.

Shri K. N. Pande: This 4 per cent
or the distribution of the amount is
based on the yearly earnings of the
worker. The quantum is decided and
the distribution is also based on the
annual wages of the worker. But in
the sugar industry which is seasonal
there are some special features . ..

Mr. Speaker: What is his question?

Shri K. N. Pande: You will come
to know my point and realise its im-
portance when you hear me, Sir.

Mr. Speaker: Really I would know
after 1 have heard him, but I cannot
hear for so long.

Shri K N. Pande:
ciate my point.

You will appre-

Mr, Speaker: I have always appre-
ciated, but I cannot depart from the
procedure.

8hri K, N. Pande: I am now coming
to the crucial point.

Mr, Speaker: He can put it to the
Minister afterwards.

Shri K. N. Pande: I only want to
know, Sir, whether the agreement in
respect of quantum will prevail or
also the method of distribution, or
both.

Shri D. Sanjivayya: When legis-
lation is thought of we will certainly
take into consideration all the practi-
cal difficulties involved and try to
cover it.
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ment on Bonus Com-
mission Report
Shri Dinen Bhattacharya (Seram-
pore): In the amendment that has
-been made by the Government on the
Bonus Commission report, while giv-
ing retrospective effect, may 1 know

Rise in Prices of 2584
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state ag to why the public sector
undertakings, particularly the em-
ploying ministries like the Railways,
are excluded from the scope of the
Bonus Commission and does the

why the year 1962 was ch and
why not 1961?
Shri D. Sanjivayya: That is the

recommendation of the Bonus Com-
mission itself. The Commission re-
commended that the recommendations
should have retrospective effect from
1962.
15.00 hrs.

Shri Prabhat Kar (Hooghly): So
far as bonus regarding the banking

panies is ned, the Bonus

‘Commission only wanted revision to
the extent that the Desai Award
needed change and after that the
Bonus Commission gave a recommen-
dation that the return on the reserve
should be 4 per cent instead of 4} per
cent. This was the only change that
‘was suggested by the Bonus Commis-
sion. Why did the Government of
India, while considering this matter,
come up to 7.5 per cent for capital
and 5% per cent for reserve because
this was not at all a matter which
was considered by the Bonus Com-
‘mission in view of the Desai Award
which is in force today?

Shri Sanjivayya: It is very diffi-
cult to explain this in answer to a
question like this. When the Bill
comes up, we will certainly clarify all
this.

oY genm wx werw (¥AmW)

w foqid ¥ 9 afcadw fed ™ @ wr

T A FIE ¥ W 99 9 e R

& fag 3w % A T@ L AT IR

¥ sa% sfafafo Ton@ o T a1 o=

Tow & & wheffe g 4 ?

Shri D. Sanjivayya: We never in-
‘vited anybody. Some people sent
Tepresentationg and we took them into
consideration.

Shri A, P. Sharma (Buxar): Is the
Government of India in a position to

Gover t now feel like doing
something in this regard so far as the
employing ministries are concerned?

Shri D. Sanjivayya: Public sector
undertakings are not excluded except-
ing those which are managed depart-
mentally.

—

PRIVATE MEMBERS' BILLS AND
RESOLUTIONS™ COMMITTEE

FORTY-SEVENTH REPORT

Shri Hem Raj (Kangra):
beg to move: —

Sir, I

“That this House agrees with
the Forty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 16th Septem-
ber, 1964."

Mr. Speaker: The question is:—

‘“That this House agrees with
the Forty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 16th September,
1964.”

The motion was adopted.

———

15.03 hrs.

RESOLUTION RE. RISE IN PRICES
OF ESSENTIAL COMMODITIES—
Contd.

Mr. Speaker: The House will now
take up turther discussion of the fol-
lowing Resolution moved by Shri
S. M. Banerjee on the 5th June,
1964: —

“In view of the growing dis-
content among the people of this
country against Government’s
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[Mr. Speaker] Mr. Speaker: Yes, (iii) and (iv)

failure to check abnormal rise in
prices of all essential commaodities,
this House recommends to Gov-
ernment the following for imme-
diate adoption and implementa-
tion: —

(i) State Trading in foodgrains;
(ii) ban on speculation in food-
grains;

(iii) exemplary
hoarders
eers; and

punishment to
and blackmarket-

(iv) formation of a Price Stabili-
sation Committee.”

as also further discussion of - the
amendment moved by Shri M.
Malaichami on the 5th June, 1964.

The Minister of Food and Agricul-
ture (Shri G. Subramaniam): Sir,
may I raake g submission? We have
been discussing the food problem for
four days and even during the No-
Confidence Motion delate we have
discussed it. All the issues have been
thrashed” out. Is it necessary in that
case to proceed with the discussion
of this motion?

Shri Ram Sewak Yadav (Bara
Banki): Yes, it is. !

Shri 8. M. Banerjee (Kanpur):
After the food discussion prices have
gone up.

Mr, Speaker: Of course, a discus-
sion has taken place, but so far as this
Resolution is concerned, it does not
confine itself only to food; there are
other essential commodities also that
are there. Therefore, other things
are also covered. But when we come
to voting, then the first and second
parts, namely, State trading in food-
graing and ban on speculation in
foodgrains, would be barred and
others would be taken up. The
amendment would also be barred. We
-will see that at the time of voting.

Shri S. M. Banerjee: (iii) and (iv)
will remain? '

will remain. Shri Malaichami was on
his legs; he may continue his speech.

Shri M. Malaichaml (Periyakulam):
Mr. Speaker. Sir, the purpose of my
amendment to the Resolution moved
by my hon. friend, Shri Banerjee, has
been effectively served by the motion
moved by the hon. Minister of Food
and Agriculture for a debate on the
food situation in the country when
the necessity for incentive remune-
rative prices for agriculturists had
been highlighted. The House has
also accepted the necessity for incen-
tive remunerative prices to the pro-
ducers, but considering the present
position of the agriculturists and the
Government'’s programme for the for-
mulation of the Fourth Five Year
Plan, I would like to bring out certain
points considered essential for the
consideration of Government to alle-
viate the suffering of the producers

who form the backbone of the

country.

15.05 hrs.

[SHRIMATI SAROJINI MARISHI in the
Chair]

70 per cent of the population 1is
engaged in agriculture; even then
their economic position and standard
of living is at a very pitiable level.
Land reform measures have failed to
achieve the basic aim, that is, to attain
a fundamenta] change in the produc-
tion relation in agriculture. 20 per
cent of the rural population has no
land while 58 per cent of the land is
owned by 10 per cent of the rural
population.

Land reforms have accepted the
existence of non-working cultivators.
This results in absentee landlordism.
The Tenancy Act and the Fair Rent
Act brought forward by the States
have failed to give the necessary pro-
tection to the tillers of the soil.

Rural indebtedness is on the in-
crease, which means that the majority
of the population living in the rural
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areas, who are mainly agriculturists,
are indebted. The Reserve Bank sur-
vey reveals that villagers are saddled
with pural indcbtedness exceeding
Rs. 3,000 crores. These loans have
been incurred not for any other pur-
pose but for feeding, clothing and
putting in schools the children of the
agriculturists. The average family
indebtednesg is expected to be about
Rs: 406. This will clearly show under
what difficulties and hardships agri-
culturists are carrying on with their
profession in spite of the fact that
they are able to see luxury and
extravagance in other fields of life in
our country. This will clearly show
that the agriculturist is carrying on
with his profession under helplessness
since there is no other occupation left
to him if he is deprived of his agri-
cultural operations. He is more or
less dazzled and is in a helpless posi~
tion. This should be remedied by
suitable land reform measures.

Even though agriculture is consi-
dered to be a State subject, since the
entire food situation in the country
is the concern of the Central Govern-
ment, it is necessary that suitable
directives should be given to the
States for enunciating proper land
reform measures so that the tenants
and tillers of the soil are given a
place of surety in their occupation.

Credit facilities provided to the
agriculturists are inadequate. Co-
operatives are able to give only 8 per
cent of the loans required by rural
householders. The agriculturist has
to invest more money and his cost of
production has also increased in view
of the fact that he has to do intensive
cultivation to improve the margina!
productivity ot land. '

Further, sometimes the agriculturist
is subjected to the vagaries of nature.
He is affected by floods as well as
droughts. In order to help him in
not incurring indebtedness on acco-
unt of natural calamities, there should
be a crop insurance scheme so that
whenever there is failure of crops on
account of natural calamities Govern-
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ment goes to his help and sees that.

his economic position is not affected
on account of nature.
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To encourage him to increase pro-
duction there should be proper price
reiationship between the goods pro-
duced by him and the inputs required
by him. Sometimes increased pro-
duction results in a fall in prices
This should be averted and the agri-
culturist should be given a guaranteed
price for his produce.

Marketing studie; have revealed
that marketing costs 40 per cent of the
price in the case of durables and still
more in the case of perishables. The
producer gets only six annas in the
consumer’s rupee. To enable the cul-
tivator to get incentive remunerative
price and provide goods to the consu-
mers at reasonable cost, the marketing
cost should be reduced by eliminating
the intermediaries, that is, the mid-
dlemen,

It is also proposed by Gover t
to have a Foodgrains Trading Corpo-
ration which will help to regulate the
market in a fair manner both to the
agriculturist and the consumer. Fix-
ing producers, wholesalers and retail-
ers prices will enable the agricul-
turists to have g fair knowledge of
their income and expenditure. Since
the extent and area of agriculture is
wide and dispersed, it will be helpful
if marketing cooperative societies are
also enabled to undertake the func-
tions of the Foodgrains Trading Cor-
poration jn the rura] areas.

So, Sir, in order to eliminate the
middile-man and to assure the agri-
culturist a fair return for his produce,
to protect the interests of the tiller
of the soil which will help him to
have a remunerative price for his
produce and also to have some inde-
pendent economic footing in his pro-
fession, T would like that the agricul-
turists are enabled to carry on their
profession by passing some legisla-
tion and giving suitable directions to
the States. With these words, I would
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[Shri M. Malaichami]
request the Government that my
amendment also may be taken into
«consideration.

8hri Khadilkar (Khed): Madam
<Chairman, in the Resolution under
discussion now certain items are
mentioned requesting the Govern-

ment to take suitable action. I must
confess that broad aspects of our
food policy, mast of these points,

‘were discussed threadbare during
the food discussion as well as during
the debate on the motion of no-con-
fidence. However, this Resolution
tries to emphasize that we need a co-
ordinated, well-thought-out, long-
term, all-India, food policy.

Sir, unfortunately in this country
for the last 17 years or so, as today,
the condition of food is from ship to
.mouth, so far as the food policy was
concerned, it was, more or less, from
‘hand to mouth. If 5 season was
slightly Dbetter, the Government
thought that everything was all right,
‘that there was no necessity of keeping
a watch over the foodgrains supplies
‘as well as distribution, and if it dete-
viorated, certainiy Government awak-
ened to their responsibility and tried
to do something. For the first time,
in my opinion, our present Food Min-
‘ister is trying to evolve an all-India
policy. It is a welcome step. Why
‘I say this? If we look back and try
to be a little self-critical and self-
analytical, we would realise, as you
know, that in the first period after
the Gregory Report, instead of taking
that report seriously and thinking out
or chalking out a plan of action for a
long-term period, Government acted
on the spur of the moment and the
general tendency was, as there is
inherent opposition to some type of
-control on the foodgrains trade, food-
‘grains distribution and its supplies, to
.do away with the controls. During
the War time, I remember, particular-
1y in the then Bombay State, the
distributive machinery that was evol-
ved was of an exemplary character
and it ought not to have been just
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disbanded without giving some fore-
thought that in case of emergency
such a machinery would be of some
use. But it was disbanded.
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Then, the policy of free movement.
free market, was enunciated in 1953
by late Rafi Ahmed Kidwai and he
was fortunate that the supply position
was better and he could meet the
demand, The free movement, free
market, as it was then brought into
existence for supplies of food did
work well and people thought that all
the discontent that was prevailing be-
fore, because it was a controlled mar-
ket, the distribution was controlled
and there was the compulsory pro-
curement, was no longer there. Some
people thought that even some politi-
cal parties idered them irl
So, once they were removed, all peo-
ple expressed a little sense of relief.

Again, the gituation changed because
our food production, on the whole, is
not very steady or stabilised. Our
policy regarding land reforms was
socially orienteq which has a social
objective of doing justice, It was
never production-oriented, that |is,
giving certain rights in land with an
obligation that he woulq do some bet-
ter work and produce more, That
was completely lacking and in such
an atmosphere when the review was
taken, as I mentioned the other day,
by our former Finance Minister, Shri
C. D. Deshmukh, in delivering Dada-
bhai Naoroji lectures in Bombay, he
has criticised this aspect of our eco-
nomy with particular reference to
the food policy. As we all know,
today we are maintaining a subsis-
tence economy so far as food is con-
cerned. If we take the average dur-
ing the last 10 years, 25 per ccnt of
our wheat consumption comes from
P.L. 480, So far as the vroducers’
price of wheat is concerned, a study
has been undertaken by the foremost
economic institution in our country as
to how P.L. 480 has affected the pro-
ducer, what effect or impact it hag had
on our food distribution and other
things. They have reached a conclu-
sion that, except in 1958-59, in this
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country, more or less, wheat price has
remained stable, all other prices hav-
ing gone up. The producer was
never given any incentive. Looking
to the other prices, the wheat price
‘wag depressed, This is one aspect of
the matter. Another aspect of the
matter is, as I said, that recently a
study has been carrieq out by an
American expert in the land reforms
in our country., He has submitted a
report to the Planning Commission
last year, that is, June, 1063. So far
I do not know why this document has
been kept gecret. There, he has stat-
ed very clearly—I have seen the
report—that these land reforms have
«completely failed to achieve their ob-
jective—it is not our immediate con-
cern; I am just referring to it—and
he has also drawn a conclusion that
if land reforms haq been properly im-
plemented, it would have given a
little impetus to producti I am
referring to this report to Shri C. D.
Deshmukh'’s observati and the im-
pact of P.L. 480 on the food produc-
tion and different levels of consump-
tlon in general because I want to
point out to the present Government
that they have made a small begin-
ning by starting the Foodgrains Trad-
ing Corporation—it is a very good
thing—but you cannot have helf-
hearted measures, Partially, you
cannot control food trading and un-
less you take the overall control, if
after three months you take 30 per
cent of the produce and 70 per cent
is with the private traders, you will
be at the mercy of the traders. So,
let the Government give thought
afresh to the whole aspect and take
over the wholesale trade completely.
I do not know it we in this country
realise the gravity of the problem;
if we admit, as the Prime Minister
today has said, that this crisis of food
will continue for seven or eight years
‘more, we shall have to live on a sub-
sistance level with P.L.-480 support.
‘With all this made very clear, T feel
that the food procurement anq distri-
bution in this country must be done
as a welfare measure. You can apply
©ommercial standards, but, ultimately,
it the responsibility of Government
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is to provide the minimum require-
ments of food for every citizen of the
country, then an overall measure
ought to be taken.

Therefore, I would like to utter a
warning, a word of caution that this
beginning is good, but if you make
half-hearted attempts, if you are go-
ing to have mixed economy in the
agricultural trade, you are boung te
oollapse and come to grief and later
on come before this House and plead
‘What can we do? We have taken this
measure, but the people have not co-
operated’. Do not expect the traders
in this country to co-operate with
you, You have to enlist their servi-
ces, and conscript their services. 1
am making a serious suggestion. Con-
script the services of wholesale trad-
ers in this country because you have
no independent machinery; tell them
that they should procure for you at
such and such a price, and make the
stocks available to you for distribu-
tion. Let the retail trade at a certaln
margin be left free. And thig is the
time when you should be prepared to
take this measure.
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As T observed the other day, in this
country, unfortunately, the trading
community hag inherited a certain
colonial tradition. They have inherit-
ed a tradition of speculation, hoarding
and taking a higher margin, This
type of commercial community is cer-
tainly collecting more capital, but the
essential and basic characteristic is
to trade at the cost of the consumer
and not to have a fair margin, "
you take into acoount the profit al-
lowed to the distributive trade in
other countries and in this country,
you will be astounded. In other coun-
tries, it is hardly 1} per cent, but in
this country, there is no limit, and the
only limit is the sky, as we know.

From the latest reports that I
have seen this morning, the conditions
are bad in Poona, Nagpur and other
places. If no action is *aken, and
only an assurance is given that Gov-
ernment are going to do this or that,
that is not going to satisfy the peo-
ple.
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[Shri Khadilkar] W ¥ W T T > W T .(.3 g |

So far as the resolution under dis- -1 TG TG A6 AT SIH qTHA @A
cussion is concerned, you may not ac- )

cept it, and I do not plead that i: =TT g' 3% IR w1 Ry & T
should be acccpted, but action should  <TgaT § 1 < At ¥ wver rorwrdh &

be taken on this basis so as t» reas- g T AT )
sure the people. Accept that you s ¥ A T et & 1T g

have committed mistakes in the past, Y8 & JU¥ HO § a7 F T Y qF

there are no good days ahead; we mNmmwma'ﬁm
shall have to go through the crisis; .

but the people will be ready to sacri- for @ 2T WA, ST I A
fice and go through the crisis only  SUWey TEF g § | X AW F Agw

when they are .a:sured that Govern- &t 79 arfr Frafrat g R ¥ 3% FaT
ment mean business and Government :

want to have overall control on the = wY 7T oAt &, fow o7 g9 aw AT
trade in foodgrains, All forward I AT AR IT AN AT AT H

markets, and speculation in foodgrains . N -
must be considered a crime. If these Fwqfat aga & eﬂzr%.r fopar &4t 1
measures are taken, and Government — IXEEEET § WIGFT FawT Irgar

give an assurance to that effect, then ; : frai
I think this resolution has served its & fe 2w & 7% ware A A
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purpose. swet & 1 8 i gw # owfad
N WA N M R e AR

Mr. Chal Now, Shri' Huk . : N ;
Chand xacmatyaow i am w@ ok it wfaw G ad frard &
& ot f5 o T T o fermm AT
roonrl Hukam Chand  Kachhavalya oo oo og firct @ | filt o< B
dr o gom § Wk felt o A G

Shrimati Renu Chmkravarity (Bar-  3few =@ ang 4% & &% § #if T
rackpore): May I request the Chair to weafirat
permit me to speak now? If my hon. f“ﬁa A é“ﬁ ﬁ t’ iﬂ
friend would have no objection, 1  W=&! awafrar § i< ford grar wiaw
would like to speak now. T F1 AT T9AT W‘f ES fq'q faerar

Mr. Chalrman: I have called Shri & & ¥I98 3 %1 g #< ¥ ;i' &
Hukam Chand Kachhavaiya now. It =t FFafagt SART & SAEAT T AR Ay
he has no objection to speak after- Fifew wdt & TN A uE A Y
wards then I would not mind it. fr G Frdr vrq iR R T E

Shrimati Renu Chakravartty: [ have %7 S6% §T9 §74 919 T go am

got an important engagement and I Y a7s W F |
have to go now. So, let my hon.
friend start.

mfaw o forar @@ & 5 owF

st gew W wEAw () ST A 1 § | AR OF e
awafq #Aged, ¥ faa T qgT X WY T 7 fadnefr fored G oW
N T e W oA F A T g @ &, 70w 6 G| ) K
"o Foerd wEr nar & e o Y aepad TETC WY wTfe ST § ) i e
¥ wa ARk a@ R wax & & ST § g WY WERY HUA
O Tt ;fed, wawr & qwdw war e & a1 <k gan) @ w1 W
iR mAwm A qrafi ) e o fal i § ) T R
wi Nt wg AAE B owway o mfaw O A frdn, foed s
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I o g ot faet g€ & 0 WY
wwfrat aral ®i FOe A . §
wifed frmreeft §, WX 3 g2 Aifag &
ORI 9w ¥ 7 9T ) FraaT e
97 wfagl #1 & T 8, 9w o
TRIAT AEET & Foawy § 1w
fazeit s mifam & @dzar § W%
T FH F A1g drE F¥ fat Far
TR AR AW F A A
T GO A FAT AT, TEFT AT
MATTTaF § 1 I FT AR I A
&7 3w §, $a1 91 2w ¢\ forar gom 3
9T q1E, frert § 40 91T 45 @@
formr § ©: 4% oAy v § Afew
far o & ar® & | oF 7 T
gwl S & Ay aar qwan g, foe
daTERT

#2 %7 o faswr T §, ag o WA
o frargm I SET AT AT T ]
f& 90 felt T Y AT § IAET WA
52 ¥ad 20 ¢ Nl 1 wror A AT
113 ®q¥ 50 99 &7 fawar & 1 W
g A WY "I AT Y ST
MRT & A TR JEHIQ AT AR
& & ag AT |19 T 9 T NGO HH
W]
afes gfear a9 79 A ot
#2 1Y ift 8 & awer awar §

T w7 W A FRI W Ay
62 4 frelt & Bfeer so A A T A
T AET G § | T Ao ag §
2T ¥ W & FIT AT AT HT
faRwY & ®ver 9 AR AW Wy v,
IEHT AT F% F frmm & ag
*T¥ A ¥ A AT ¥ A% gAT £
IEL A 1T A9 ] IO T Y Afaw
a3 ww w7 el § | ag I WY g
fear wat § arfe sad T wfus faa
% Wi ¥ | oSS T N F AT
mfeT ¥ Ty grer g fawar £ A
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W@ T O fad any § ) oY doe
¥, ot Ik ATy A §, I e
s &wr gwr & e wmer
¥ ag faom wifgd o mar &
forerar ot 7Y & 1 T fafordra & mx
T A@ & NI qwy § o fagd At
IoweT ¥ aetd & fredt o o
SAGT FY AW ¥ AR &, I qT H AW
@I

qIN WIS ¥ YU q A7 A 6T
w@ g B A g qea A F
IE wgr & o gw W Tae AeR §
T A AW o TR qEaT & AfwT
TR A9 °T9 S FaaT ¥ar w5y § 5
N AET 43 & ¥ fadndt & ¥ faeeny
O a8 § | ¥ q@ & qG AR wgAT
qear § fr aw a@ qEwEC ST W,
TN ¥ FATaEK AN A7 T qeAd
qm q2q ¥ TE wEAr 9fEy o ) g
FgAT f faindt g 1 wia qaTA F
a9 &, I A g waman wafan
s &3 &, a8 aff 1w ¥ ag o
f WA &1 TEF NG @ §, wreT o
TR Af F e IQ § A
EF | IAE & AR 9§ v § e
TS FTREA F IR WA FTT LI
™ & w e WY § faw 1 fmdy
t 2t ¥ o, wiew T AT
fag | a7 F10w & g fam @ wiag
fag & 45 €& favady §, 39 w1 2
§ o dar, wafs @ ac T d 6 AT
I T A A7 T e =<y § o
wiw} v W arw O andr
g & w wwrT w1 ey w2 §
o g B faar fedy fewfrarge
¥ T 9 gAfAwR w@T KT 0w
A D Td A

aga § welt gy § v Wy ek,
AT & Wi &Y ¥ ad | ag w;v A,
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[+t gww == T

I &Y A AT g 9gar | fIT dwy
Y &g ¥ @ @ % ozan ¢, o
P ®Y A AT G2 qTET N &€ DA
F qg W AT JueeT A AT @,
I IT BT AY @ | AY €39 AT §
w? A 7T Jar g foaan d@we dar
2 1 3fFT wI A giEN &) smaedr
& ¢ 1 WA qEN A gFE I D
WFR At @€ ;A FT A TG
&1 8, o g¥e 2y 1 99 Al w
VAT qiE ¥ gHI A AN

ot Wo wro MW (FgwT) : WA-
Fror gwem 7 arf A A SN wT, A€
Wi @  fmo
AT I § oo wf ameE W
AT HT AT AEY , T HEN HT qm
g, forw #1 ot adY dear ¥ ogw F%
widw R 43 & |

st gen W weAw - frREw
¥ U= I WA FT AT 9@ AR
wast Y WA ¥ fwmT @ S
aft gt o, 9w W TWE F 9w
w3F ¥ A A oF faee @ w9
fF 9§ S F2T qeT R, FH
B T FIA A1 & | 7€ Sk A7 fAe
Y | 39 B TETE DA FE aread
e, 39 7 S« A a= v fagr wmw
qr | bl I AW Y wondy faet @Y
e & & wi we € fr fagem Y
Ty Y e ¥ J9 T ¥ ) F ¥®
& wex € 5 3 dImdf & qEfw @
SR AT Y | SAH ¥ gy wrg W dS
EC &, o FY & T W @ o ¥ ¥
AN TRy F g am ads 1 ¥
F wilg = am gz 0 A 39  F )

aeld wgAw W TE AN §
s
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ot gew WX weAw - § agr o
I AR AY AT F @ g IF 7oL
§, fom & ot O ) faerd) @, Y
gy & fF a7 gu Al & ®w Ew noAy

ﬁmmwﬁgﬁnqﬁ,

ﬁatsﬁrm’ma@alﬁm%
@i & gFW @ ey | ag
T g aifer f& @ A oA
FWFAW A @IFA 2 ¢
W ¥ e s | m S oAy
T diw gFm ¥ fawdr =hd Al
wfus ¥ wfas arr & famd arfed o
@i 9 AT AT &, SEP 9T
Ty W 9%E oy § I arfom ®ar
faeelt wifed | 978 <¥ fawar wfed 1
wW ¥ fay @rar g& ot 7w F 9w
tigmmisgong 2 gl sga
¥ UR WA YW F 94 # WEG
A AN PN A | T giEw aw w7
IR Y | A AT T T B qd
A@TE 1 IA F g GWG A § ) W
gfwar @vi o g frelt & @
T F AT o A I &, aWw
q Al 1 W arww § oS ow
& forlr &¥ ot ¥ sumeT giEaT siEA
aifyd 1T w1 wERT Ao dwEr
=fed 1
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o weEl & g & wgAr wwEar
g 5 @ ywr7 A A adew W faar
O & TATHTC wAT J0fEd |

) T gxw gnw AWl
g, A Ao S AW s
a3 <, & SEwr aR SATE |

59w ot #1 oeh Aol
&, fav & ww, syEr Wik q@d wqd
ot & WA gL T 9T W o
# gui g Y, R R F T W
ot fedy @weq & G99 AT W] fwdt
& 9T, AT §37 I FEy T & o
¥ fawrar grar g7, fora 2w wfaw
fowm & w1 @, T AAE =
W@ maws § a0 § | W

ww%mﬁrwﬁrniﬁ%tfw
W et &Y maw ¥ gw wuq w9l
ﬁ!ﬁwawﬁ,mﬁﬁa'-mgﬁ
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3, to Fraleg & CHATE ) wH-
SR & §, SAEr awEngl &y
&, dt g T o A fr e
Wt a3 T W], @R | Nfew
wWwaegram Ao =¥ §

ot ag ¥ st a% gal A W
mt,#tmmwmnﬁw

forgft Y ool o & aw fom a<g
¥ e 3w ¥ dmgwr a7 @ § I aw
¥ gfmr & fady w ¥ 7 @ @
R T F@T W
g & & wgwm wgm fe e,
it et wrdET ¥ a8 fafy § fr
g A7 faefy o g e &
T oW wg § @ & W § afew
AR T 47 T N Y 7 §, AW
Y 9 ¥ 9@ § | & g Al wEE
¥ frdma w®w f5 9@ 7 et g
W FT FERW four T @1 oF Qe
* Y 2wt Y T w faar w0 @@
st wEew aE WY AT ®Fq HG
f& army & zm, faeed &1 T
991 ¥ 7w fFg grawgEt W F T3
ok fregrarsmm ¥ @ &
g O 7 TE ¥ g & & ag
JET qF &, AfwT g S F A
7T fegmm & wet #ERT ag &
f& warw, wugr, @z, feamert,
A s gt ifc & e avafy-
9 gT AT A ) I F wrEey
¥ oER o grEwwEr ¥ O
NS feeft ot AT A S, g
7 g N AN F, G¥ ey, Wm,
arew Wit &, T @9 &) AN freaa
7 &t ¥ 3w W T & fx awi
fraf YA A Famaa 2 § 0.
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[ gew W woEw]
& 79 guE [T AT § 1 WA

T el ], @ & frdgw wew
ITT I AN mrEAT R § o
% IT TE qFAT AT qF g T AT
FaAisragy ¥ A5 A& wwr
FfFT 9T agrA # fer F oz
FIEHTC T o7 T 5§ w77 7 Jorar
# =i, mearaaTe gf § s wvit i g
I ¥ AiwEl w7 wHene Ber @
T FXET & wH o+ §F 3w o+
HETgY FEAT F | 4% T AW F fa¥
& gweat g1 @ ) S T wiwe)
¥ 9% g AL gy

agi Afegars A I wH o
¢ few 59 oy ¥ ¥ oF T a@en
Ffrvaar @in & wawT &
Ffrgar 7@ g 5 S w g
¥ g 991 7 A X, a7 A% FW
T TT) AT I AW G F A
FEAT FAAT dR F AR awnfaw
T ¥ 99 gURS @I, q9q% 2w
TW A I gEaT, W AW @
W # 69 ar 70 wlawmay wiw @@
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AT ¥ g Arge & fF e o

TS A SATET W Iar § Ay W
& o fr i & @ fra ®Y
% fou Nenfga fear amar § fe
g WA & A S W Fe fgw
B8 3, 39 9T AT T #X | 99 fog
&R I T qATF FE@T § A%
95 T TF GFE & g wE &
# 1 9T gat agt wfow oW STe
& AU /1 q% T W= qIET A
T Y T A 3T qER A AT Y
woa Y gEraar & @Y, T T A
fomr | &R fewEl A @ ey
D, 9z fom famal 1 NF samwe<
¥ o< faer & fou wive o sgy A fiv
& T W ATE FT AW, IART
s W ATh AEY T T, Ay
AR gAE ) a1 A AT @Yo
9 a%F 39 fewr § 2w adt Femv
I q IF  FH GHET FT AAEA
&t & g

T & gedt A W AT § 1 9w
% A1 & e 1 A A o s
9 I qE WULAT g ALY g gy |
T fog # 21 i e 2T e )

% quT ag & fF oA &
fafeae 6y i Ol =g e @
foar oy 5 2 waal & 99 & fey
AT & AW TF 5§ § RT 7
&% 1 T avg { S Sfta e a|Y
Fre@El § @ § ¥ FoEr, 96,
fady & =, @ide, IR, @AW e,
IR G AT & T F F X § SUTET
T g

¥ gaT qeT ag § e afae
ITH G FT@A ¥ AT ¥ R
w1 fear e wfge o
W OF ST § AfagT Iuw & aw
o] o IE & fgare & wreEe A et
¥ FR 9§ W W FTaTEl FY )
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T O § A & A v § Fh
& A F T oA

¥ % vq fagr ® afY woAww
JTAT T 7 ETay A Frfir Af
O oY | aq a% G199 wrEw Al
R awar | A & sra ¥ Fade € fie
T gaTal X e fear oy ) e
Qu T TR #Y a1 7@ § Afer o
A€ T | & A& THA o« qw qT G
A9 IUET 9T wuA AGY H{ |

W Ukl & a9 § ¥ gwwy w0
T F@T g |

Shri 8. M. Banerjee: The
Deputy Food Minister is here. This
resolution deals not only with food-
grain prices, but the prices of all
essential commodities, So, I wish to
know from you whether the same
Minister is going to touch the general
price policy of the Government on
all essential commodities, or whether
he is going to confine his reply to
foodgrains, If the latter is correct, I
would request the Minister of
Planning or the Finance Minister or
hig Deputy to be here to reply to that
also.

The Deputy Minister in the Min-
istry of Food amd Agriculture (Stri
Shahnawaz Khan): We will try to
give a reply to all the points.

hon.

Mr. Chairman: I shall call the
hon. Deputy Minister to repiy at
4 o'clock.

Shri Nambiar (Tiruchirapalli): He
may take 15 minutes, The next reso-
lation is there.

Mr, Chairman: He will
minutes.

o:l;nlg. M. Bamerjee: I have taken
Mminutes at the beginning,
with the hope I will have 8 of 10
minutes for reply.

1120(Ai) LSD—8,

take 15
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Mr. Chairman: I do not think he
should compensate for that. 1 shall
call the Minister to reply at 4 o'clock.
Therefore, 1 request the hon. Mem-
bers to co-operate with me and con-
clude their speeches in five to six
minutes.

o WEAT TR (WFTIA)
T wEEar, Y ¥ w1 N weAE
¥ Sad Ard Q@ ) A Y i e xw
B ¥ i # A, &g A o A
&0 i §, I e qet Y E
7g oY 9T § fF g W wifaw
# g, W 3N Q1 =fge, fr avd
N9l AN wwS saEr T 9|

ff T & Wyt Y are ¥ fog
seogma i § 1 T AR W ¥
ot et w1 Qo @) @ awar §
AfarT ag a1 TETTEIE § AT FT AR
# § fir et A A o foom g
TP E ) A g At g e
g A% QTR A7 G § e &
¥ 9 gy g€ & sed fag s arar,
wATHE S swrafea fnde
& o gn ¥ s aew AW
TG w&t B FTEAE FE wE A Ay
et Y A T ¥ wff ) R aw
fordr sicargT Y are AW ¢, wwt Ay
N S g9 N Ay

& wra ® oF faarer § 1 & oy
wivdtegudY ¥ qwar gur wr qr ar ar
% 89 o § T w1 W@
oF A %@, forad wwrom fawar &
fir o AREE WAt @ S oY g W
¢ fr grare) # o w&@Eoago 1 3
afr ¥ wwdr Wi § R

“z§ ¥ AR A fF a7 WO
AFTAT W WA AT § I a5
T Y 5 M F 1
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AT §EHT qg f gady arfen & fF
A freed 7 gaA MNTAT F wATT 9%
@ § g Ee A | gafag 3z oredy
& v gz Hifwwr £ amq e AE sz
T §Fe ¥ BIACT T IS qOF |

g T ARG TR FT FAA
2 "R 3 9T B qaTr 7 v 9
FTHI T AT I G327 fgaor ar 1
sy 9 ¥ et o feard
afl et o w1 FEQ wRE
QAT A1 7 29 3 § A Qe
A g wrafaEt S e W
¥ yafeg gAm § % o e
frgawr € & ag Q@ ¥ 9T T
freor € wifgy, afF W gw
Tar % T 7 o g @ B T Hik
oHEH AT R &Y | ag WY fer A
fisdt g o o ) Afe wc
& " R e @ 9T ae s
7 7@ & TaY TR F Iy e
R

a3 § o gw e A ¥
A I WEET FQ § @ 4g W
gy fF S # oA AR g ¥
geeg § | 9 Qi ww g AT A
SqrRT gRfr A SR farady WY wrfimr
A Y, WL FHG B GIERA T
farar o @ gEd WX A wiew
wEeT TG W A, A FvE ww
QN | gF W g 9w o § e oo
% ¥ ¥ 0 #T SuRA & ag
aw g% g =g feady W Sifow
R A ¥ T 9w & A% X ady
wift feay W =few o

ot 8 faq gy ay fewfaer
o1 f g v § v gfy
g & ag Fei i | gATd W 47 T §E
T A 9 wg T | IEwr O iy
fira & forad AW g f& S awnEt
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T Y STt foeqT 9t 3 99 o & q
T Y ITEF A AN FETE | FAAT
¥ ag gaTa <@ A § oo s
T FFT 64T X q Fraa A s
s AW HygEea & fFaw ¥ W
FATEA FA AT AW AT freger IeTEA
T FW qTd W §Y Sarer SN w
IR FT R § | gy & area aqrew
& 39 geTT w1 FwdA F g e 2w
WA FHae g N
fradea T g MfFam N
oo dw § | A F g A g,
A g WA Y @rar § W ggAar 8,

. IERT AT AT 9T WW FIAT 0O )

ST AF GATST A g WATAT AT "I,
g % e ¥ 9 faeem o § @y
FAA ITHEIRIT W AR N ¥ S
Agw & A F@, a7 a% I
X 4 A gt @ afed o
o W g ¥ e Y A fear ) i
Sft ¥ AT ATAN TTET @ 97 | 9Ter
AW FT NdIF 47 | TEH AqS T qT
f ot sufi gmar §, gvaT & @€ IO
W R, s d N am g a®
<R § Gar far ¥ gew foar m@r
afe guir & fr v s @ 9 A
O = Ag W 1 S A @A
g F g A€ FE IART AN W
sfawTe 7 AT Jifgy | A 7@ W}
g e Al &

wrr faddy gofi & & W A
g ¥ Faw W w9 30
& wrar g o & qoerd 7 X 3@
g # awy AT § SN X ww W
wET AT i A a1 T A |
TR AR AEm R R g B
AR AW ¥ g O ;AT 9 Ay

“wifeg s g< sl oY wit § s F
Y@ NI fsddwgex

7O & w3, 35 7y & v 1 Qur
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& vy 3 gwer g9 &) aw &
IawT v WX AW qT W qem )
aftar ¥ wgr omam g

IO AEERaad 9w |

q AT XY AT 1
QIT AQAT AT AW W, FAA IJTART
FE wRT ¥ WERl, AT HEEAT
=0, N T gmw ¥ ofedw ad
WARAT, STEA A1 9390, "I JATEA
A& & @ N F @t §
@ AN A s

Tt WAy ;@ 9T FTH
=t & Y § waforg & sy qEa ¥
AEAT FFIT 6 & w9 wEw 5, 6
frz % @ ww ¥

oft Ft TR qA (W)
awafa wEiEaT, & w19 A7 s o g
qiFA &M 9 5, 6 fae § woEr
WO FAT F AT |

uF %gaw dvg § R o aga
I St gy -aar & o foee-fomdt
[ I w4 FW@ 9T Q@ § S
@ dgmt Wk wwh § o E R
W A T A @ ¢ e o &7 anw
@l & Ff FOR T T @
w| & friew s fis 7 e
FaE AT AR F IR
Fg N a9 qu weArd F Aw@y 0
CER G S L
Frefr A A w § wh § Wk
g oot & o & T A
O g FT w4 E | @ v
@y ¢ e e g, g fam & A
w AR W gefa wEw fasar
W & IANT | wTIor T wwwrEr v
B o #ft g ¥ A o AW W
o ax w7 fear § Fowd fis woor
EuFe Wy & T ¢ L R
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ol wEem oY WA @ aE Y
w4 fr a@R & gv Wi ¥ qwaT
arfed @t wfeg | d@fFa oE
TAAT H GCHR IT & a9 Fq gt
FWTIA A FEfEAnd wa@r ?
T g A qamEn T f gy Sy
wgmE A aq7 qaH 91 @ @ W
a1 afcomw g ¢ gafay a7 fadee
g & gu g & w1 fafma Aify
Ll

ot o owEl @ A e X
o ar f6 T o A o ¥ qa gk
Fi e nwgm gt fe
F oy fag |ET & T Oy & e
i aq ¥ @ qaE) ¥ 9 qrone ¥
8, 8 W W XNAA 4T 7 § | T TEI
o1 T A & £ are s Ay w
T ) T A Al F T 7€ I |
e o W @ R T Wi o g
gw ¥

WIS JuE FAr St A o
¥ a@ R N A s Y S
IO W T T ¥ Y F 9w e
¥ ORe FEAT 9@ AT wTEH ITHX
o %ET & SHHT IAST T FTATAT I |
I g § i T wEd § aoR
R wY farery Y fdrrd ) A
w5 § fir ag fordardy @Y /Y Y
wifeg | fro THo 480 ¥ AF T WET
arel ®Y T AT AT A AT Ay
iy A fadr | wf W W A aw &
fir wge arel W Y Anit AF Fawrd Wi
wr i B fo Two 480 ¥ g
e /7 W

1z 3w § fF FOER AT BaT
sew W wtay ¥ o Qe o ot §
AfieT 97 o T AT Y ? & ¥ Wy
wEven WY AT ¥ OF qor oY forar § i
& ¥ 3 & e oY fieam o fir vy o
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g AT & fe oo ¥ O grov g
¢ i ST s wtew ¥ o Sl Y T
wfi fomr ?

TR agt avedt a9 § owhr §
T At ¥ wreor IEH AT WY AT WA
§ o ag T AW T ¥ fawe
Tz W% &Y ITaT & W aw T e
qwr oreft § 1 7w WY AT o g
W@ & A ¥ Ay T w2 Ww QD
4T, 7 I YA ¥ JIHH AT FHAT 4T
W T T AEA ¥ AN G
"war g1, 3g g faega oy F S
w5 Y% §1 3 | FaT AR W & s
a6 T HA A R A Ay
et & 9T gEaw A | g ATy fewwd
W e Y fafae Hfs o)
IF 9T FTE AR AF T0F A A
T X & T e &

oft s wAlT T & 39 faw
TE FEr 97 fF Y R
¥ faurs F wEAEr w00 Afe
oo ST ¥ ag €Y aaamr s s
AT @ EE AT I &
faens v ? &y aww § e e

ame w1 Sfaw @ AT 1 AT QERT
g & ¢@ aveT W g va & fag
mqﬁmmlﬁvwm
gzt 1 WINT WO TR W T
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Y w g F@ & faw ww IS
&

o FR A FNT KA A AT
I R
sH A eR T I awar & fe
wOET WY AT ¥ v ) oA | AT
IR ¥ oY fadgw & o dar e
AT &R X ¥ wgT § R aETT R oY
ag Wt & I s FeT § 39 Sy
o WY JEE WK g A ¥ wET
W | Faw Ny FF & ¥ FAW
T Frer g 1 A Tt wewTe
wIRTFME 1T Fak Fag Wt @Y
wTawx i o ot oty F dar faar
I E ERAERE | qERNE
e Af M AT 0F TEIE TG
R Fworgw ey § fF ofcme
IR @E

e Afes @ rgmdfe
T T ¥ 9 FO W AT T 99 &
fog e ¥ aga wETEw faa @
AfFR TwEw ag T AAE ¥ TS
woft &1 vt o T g g &
PREFA TE T ¢ T WA
T X ? TW T EOTA 4G 95T $<
AT § WX IV FAT A0 ) TANT 4

it firrqfor et (Frou) o
avafa wEve, ¥ e &, fr faee wT
Y o o | & O arSopy Y AT ey
g g g | v 5 2w A
oW §%E ¢, ATATH AY FHY F T TG
aef ) A ¥ W AW afw wt
JEEE FH W AT § AT T
firqel W wfgs Sor s ¥ faw
WrewEA AW ¥, IAA) Ggfewe W A
e I TART AT T WX A-aE
¥ ddw fear o @ 8, 9 [owd F
Ag-ag WY oA T W P
AT A WTr ITHY X AT T g E
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w0 & or foar e oo @ W
T;WE

TR ITE 7% JVRT b T Wik
qFT I WS AT THT ¥ v doe
frdamAIPN I W aw ¥ O
FAWIY 67 T qwE A
ofiteT et § 1 AT v aw fos 2
ATE TRE W i ) W g W
A F qrft B A1 9 S few firwr Qv
& v foawt & gy ¥ A femr amr §
Fral ¥ g7 A9 TR ¥ 1w A
AR qUY WY FFT O K I Y, 4
wgdar frmd i@ o fe
I AT A W AT @ F
AW 9 FTEA far mar § ) S W
o & fr o ooft o e A fear
AT @ qW 7 ag e 7 F forar AR
e FX foar iR a8 w7 v W
IR T S99 &4 STE TN
6 o & | e oY wrE AR g
firar 9T § | IR FHE OF o, Q)
TAT AT 4 79T TG A 300, 300 WK
400, 400 TqX ATAT Y 1 | ST
THT G TN T LA § I e,
N o T = H G LW
AN A ST R EITH
fag ot S QYT 4T % OF FERE
Y AR 7 77 gar f5 & N fafrex
& g ag 9 o v W AWl
A W AFAEINA & ¥ A
& T@ # s foael & o @
QY

Sfm At agar 5 w0 & w9 10
1@ ¥ farw Oraan & o oo &Y 7
AT F@ 99 9T B gy T
gt g | AR arTT & SR
& quwzr 3 ¥ fad ow W ORE
i i ff ww 39 & T8 ¢F WX
v & it w1 Sa9AE gwT ¢ e
R wRN A agaE
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W R g frar 9w o) v@we s
& Y ag AT Wi 37 9T v o @ v
§? g teww Dar ifvd v W
o fwar war &Y 8, 10 WRT W a4
T AT awx § o

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Ohavan): Madam Chairman, the
resolution which is being debated
today is:

“In view of the growing dis-
content among the people of this
country against Government's
failure to check abnormal rise in
prices of all essential commo-
dities, this House recommends to
Government the following for
immediate adoption and imple-
mentation: —

(i) State trading in foodgrains;

(ii) ban on speculation in food-

grains;

(ili) exemplary punishment to
hoarders and black-marke-
teers; and

(iv) formation of a Price Stabili~
station Committee.”

For the last four or five days we
have been debating the food situation
that prevails in the country, There
wag @ food debate here in this House.
It was followed by the No-confidence
Motion.

In the food debate a number of hon.
Members participated, highlighting
the food situation in the country. A
number of suggestions were made. I
was sitting here all through the de-
bate. It has also been replied to by
the hon, Minister of Food and Agri-
culture, and the suggestions that were
made by hon. Members are being con-
sidered.

16.00 hrs.

Then again, there was  debate on
the No-confidence motion, and the
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House is well aware of the fact that
the Prime Minister replied to it for
nearly two hours. And the. major
portion of his speech’ was devoted to
the food situation that prevails inthe
country. May I tell hon, Members
that Government js very much aware
of the situation that prevails in the
country?

In addition to that, the Review of
the Food Situation has been circulated
to the Members of Parliament, giving
practically all the details about the
steps that Government is taking, and
also giving some of the statistics.
The price indices have been given and
figures of imports from January, 1864
to the end of . August, have been
given,

I agree that the prices of foodgrains
have risen considerably. I also agree
that the prices of some of the other
esgential commodities have been ris-
ing and have risen. Yesterday the
Finance Minister made a speech here
regarding the criticism that was made
concerning the rise in prices of essen-
tial commodities, That criticism has
been fully met by the hon. the Fin-
ance Minister. So I think I need not
touch some of the criticism that was
made and that has been fully met by
the Finance Minister.

The main point that remained to be
answered was this, One of the hon.
Members askeq what action Govern-
ment have taken against hoarders and
profiteers and whether any action has
been taken at all concerning that. I
would like to point out that the Gov-
ernment of India have given an ad-
vice to the State Governments calling
upon them that they should take cer-
tain steps under which all persons
concerned, including the produers and
wholesalers, would be called upon to
declare their stoks. All those orders
were issued under the Defence of
India Rules and also under the
Essential Commodities Act.

To Mr. Banerjee who asked whe=
ther any action has been taken against
the hoarders I would like to point out
what action had been taken against the
hoarders and the profiteers and

SEPTEMBER 18, 1964
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how many persons have been prose-
cuteq for contravening the orders
under the Defence of India Rules and
the Essential Commodities Act.

2614

‘Shri 8. M. Banerjee: Four thousand.

Shri D. R. Chavan: Please wait.
You will find that under the Defence
of India Rules, for violation of cer—
tain orders nearly about 1,119 prose-
cutions were launched.

Shri Umanath (Pudukkottai): How
many are big hoarders in that one
thousand?

Shri D. R. Chavan: 1,119 prosecu-
tions were launched and 629 convic-
tions were obtained, For the viola~
tion of sugar orders 1,142 prosecu-
tions had been launched and 321 con-
victions were obtained: Under the
Essential Commodities Act 2,104 pro-
secutiong were launched and 934 con-
victions were obtained. So, it is not
as if Government is not doing any-
thing or the Government is compla-
cent. So many prosecutions have
been launched.

Shri Umanath: Against whom?

Shri D, R. Chavan: Against black-—
marketeers and hoarders under the
Essential Commodities Act. There-
fore, the argument advanced by some
hon. Members that nothing is being
done and the Government is sitting
cross-legged is not tenable.

Another complaint was about the
State Trading Corporation for food-
grains, The hon. Minister for Food
and Agriculture has elaborately ex-
plained as to how that Corporation
will work within the price pattern
that will be devised for the produ-
cers, wholesalers and retailers. If no
one is rearped to purchase whatever
has been produced by the cultivator
at the price fixed by Government, the
Corporation will enter the market and
purchase it. And what will be that
price? It will be 3 remunerative and
incentive price. The Minister has also
stated that an ad hoc Commission has
been appointed to go into the matter.
Further, there will be an Agricultural
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.
Price Commission which will off and
on advise Government on the prices
to be fixed for producers, retailers and
wholesalers.

The second point of Shri Banerjee
was about State trading in foodgrains.
It would mean either the simultane-
ous existence of private trade along
with foodgrain trading or the elimi-
nation of private trade. ] sympathize
with the objective of Shri Banerjee.
But he must, at the same time, under-
stand the complexity of the problem
as also its stupendousness. Before all
these traders are completely eliminat-
ed, we will have to devise the machi-
nery for undertaking the entire trade.
I hope Shri Banerjee will appreciate
the difficulties which the Government
will have to face.

Shri S. M. Banerjee: Let us sym-
pathize with each other and allow the
people to starve.

Shri Umanath: We want the eli-
mination of only the wholesaler, not
the retailer. N

Shri D. R. Chavan: We must have
a proper organisation even to replace
the wholesaler. Suppose we accept
the responsibility of taking over the
entire quantity of marketable surplus,
we also simultaneously accept the res-
ponsibility for feeding both the urban
and non-urban people, which is a
gigantic task. When the Foodgrains
Corporation is set up, in case it finds
that the wholesalers and urban trad-
ers are not behaving properly, cer-
tain stesp would be taken to streng-
then the hands of the Corporation.
The Minister has made it quite clear
that this Corporation will have a com-
manding position. So, I need not ela-
borate it.

Secondly, on the question of prices,
is it not a fact that Government has
done something about the prices, even
though they are ruling high in the
open market? May I inform the hon.
Member that the total quantity that
‘was imported during the period Janu-
ary, 1964 to August, 1964 was nearly
82.60 lakhs tons.

What is the quantity that has been
supplied through fair orice shops?
The hon. House is aware that there are
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nearly 80,000 fair price shops in the
country today; rpeviously there were
about 55,000. The number hag gone
up from 55,000 to 80,000. Now, what
is the quantity that has been supplied
from January to August, 1964? Near-
ly 4471 lakh tonnes of wheat alone
has been gupplied go far. Up to the
end of July nearly 6-99 lakh tonnes
of rice has been supplied. This means
that nearly 5 million tonneg of food-
grains, both wheat and rice, have
been supplied through fair price shops
and that too when the production
figure was nearly 79'6 million tonnes
ag against 78'4 or 78'5 million tonnes
last year.

As against that production figure,
what was the quantity that was sup-
plied during 1961-62 and 1062-63?
During 1961-62 about 2'6 million
tonnes of wheat was supplied and in
the year after that, that is, in 1962-
63 about 3'6 million tonnes was sup-
pled. Ag against that, so much
quantity has been supplied this year
through the fair price shops which
are feeding nearly 120 million people
in the country.

-

Who are the persons who are going
to the fair price shops? Is it the
tich who are purchasing from fair
price shops? Is it a man who has a

bungalow in Malabar Hill who is
going and standing in  the
queue at a fair price shop?
It is the proper section, the

vulnerable section of society that
18 being served and is being fed
through fair price shops.

It is true—I also admit it—that the
prices in the open market are
ruling very high. People say that
when the price in Punjajb for Punjab
wheat is Rs. 49- per quintal
the price in Bombay is about
Rs. 120 per quintal—I do not know
whether it i3 of indigenous wheat
from Punjab or from Maharashtra.
But the fact remains that the price
remaing at Rs. 120 per quintal. If it
i indigenous wheat from Punjab, the
comparison would not be a real com-
parison because indigenous wheat
from Punjab cannot go to Bombay
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unless it goes through gome nefarious
activity of the smuggler. And you
know the practices adopted by the
smugglers; they have to pay here and
there. Therefore that comparison
would not be real. If it is for the
indigenous wheat from Maharashtra,
then may I ask the hon, Membér as
to who is going and purchasing it
at this rate? Ig it"a poor man, a
worker in a factory ‘or a farmer,
who is going and purchasing {t?
Fven, suppose, he wants to purchase
it, has he got the meang to purchase
it? Therefore, the poorer  section,
the vulnerable section of society has
been fed through the fair price shops
which are as many as 80,000 in aum-
ber and the quantity supplied through
them I have just now mentioned.
Therefore, 1 say that it is the rich
people who are purchasing at those
high prices which are prevailing in the
market. ‘If that is so anq if my
hon. friend, Shri Banerjee, is con-
vinced about it, why should he worry
about it? 1Is it for the poor man’s
cause that he is doing it?

Shri Inder J. Malhorta (Jammu
and Kashmir): He is worried about
the rich people also.

Shri Umanath: Does the hon. Min-
ister say that the supply through the
fair price shops meets even the mini-
mum needs of an ordinary family and
he need not go in the open market?

Shri D. R. Chavan: For the last
three months that I have been in the
Ministry of Food and Agriculture 1
have not so far received a single
complaint. When I went to Bihar when
there was a difficult position in Bihar
and stocks had gone down, in the
month of August as much as 68,000
tons of wheat was supplied to Bihar.
I have not receiveq a gingle com-
plaint except that some persons are
creating a psychology of scarcity.
That is all. But so far as I am con-
cerned, from my constitutency 1 have
not received any complaint. I do
admit that there are difficulties with
?egard to supply.
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the question of prices but the ques-
tion of supply—and an adequate
supply—to those sections of the com~
munity which are affected on account
of the prices ruling high in the
market. That is the main problem.
May I tell the hon, Member that that
duty is being discharged and it is
being dischargeq efficiently. About
two or three monthg before, fhete
were difficulties. But gs the hon. Food
Minister stated, we are out of the
difficulties and the position is likely
to ease from the pext year. From
this month, we are also trying to see
that the supplies are stepped up.
Therefore, I say, if the prices are
ruling very high at which prices only
the rich persons can make purchases,

2618

why are you pleading the cause of
those rich persons? It is not the
poor people who are involved. If

Mr. Banerjee advances an argument
and says that because an adequate
supply was not made and, therefore,
the poor man has got to borrow money
and make purchases at the prices
ruling in the market, I can under-
stand that argumemt

Shri S. M. Banerjee: Your Minister
has seen the conditions in UP. and
other places.

Shri D R. Chavan: I have also seen
the conditions in U.P.  and other
places. We are stepping up the sups
plies. I request the hon. Member to
cooperate with the Government. If
a psychology of scarcity is created in
the countryside, this is what is likely
to happen. K little marketable sur-
pluses are moving in the market,
they will be held back and richer
persons who are likely to purchase
at high prices are also likely to go to
the fair price shops and, therefore,
the pressure over the supplies there
will increase.

In the circumstances, I would re-
quest the hon. Member to cooperate
with the Government. May I tell the
hon. Member the steps which we are
taking, both short-term and long-
term, which will enable us—I can
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say it with ¢onfidence—to salve the
food problem withaut any difficulty?
This year, our crop progpects are also
better. We are receiving reports
from all over the éountry that we are
likely to get a bumper kharif crop.
¥ you atudy the production figures,
what happens is that in every sixth
year you will find one year when
there is a bumper crop. That hap-
pened in 1955-56, when the production
figure was only 64 million tons and all
«af a sudden, during the next year, the
production figure shot up to 77 mil-
lion tons, that is, 18 million tons more.
Therefore, the production also de-
pends upon the weather and climatic
conditions. They have a major rale
to play in this. It is not that the Gov-
ernment hag not been doing anything
in the flelg of agriculture to increase
agricultural production. The clima~
tic factors come in over which we
have no control. In order to get a
complete control over climatic and
weather conditions, you will have to
put in quite a lot of investment, to
bring in more land under irrigation,
to put in certain dams ang to con-
serve everydrop of rain and utilise
it for the purpose of irrigation. By
this way only it is possible to have
any control over the climatic and
weather conditions. Otherwise, cli-
matic conditions do play a major role
and it is a major factor in the coun-
try’s economy. That has also got to
be appreciated. In 1960-61, the pro-
duction figure was 81 million tons;
next year it was 81 million tong and
then it went down to 78 million tons.
The House iy well aware what hap-
pened in that year. Drought condi-
tions were there and all sorts of those
conditiong were there. This
year, the production figure is mare,
though marginal, that is about 79.4
million tong or something like that.
It is nearly about a million tons more.
‘Taking into consideration all these
factors may I tell the hon, Member
that the Government is doing its best?
It is for the first time that a Food-
‘grains Trading Corporation is coming

up by which we will be operating in
4be trading world. I would request
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the hon. Members both from the
Qgpoamon side and this side to oo
operate with the Government and to
see that it becomes a success.
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With these words, I would request
the hon. mover of this Resolution to
withdraw his Resolution and in case
he does not withdraw his Resolution,
I would request the hon, Members
of this House to reject this Resolu-
tion.

Shri S. M. Banerjee: Madam Chair-
man, I have heard with rapt atten-
tion the speeches of our hon. Prime
Minister, the hon, Food Minister and
last but not the least the Deputy
Food Minister. Still, I feel that I am
not convinced of their arguments. I
have heard their theoretical formula-
tions. They are trying to thearise
the whole problem, but unfortunate-
ly the prices are going up.

The hon. Deputy Minister has
stated that it is due to the vagarles
of nature, sometimes it is floods, and
sometimes it is frost, and all crops
depend on the goodwill or the kindess
of nature. Supposing I accept that
the prospects of crop or crops in the
flelds were not good because of the
frost, may I ask whether there was
frost on Dalda, match-box, Lifebuay
and Sunlight soaps, kerasene oil and
edible oils?

Shri Inder J. Malhotra: He is only
in charge of fodgrains and not soap.

Shri 8. M. Banerjee: I am talking
of all essential commodities,

Shrt D. R. Chavan: Production of
ground-nut also has failed. 80 per
cent of the raw oil used for the
manufacture of vanaspati comes from
ground-nut.

Shri 8. M. Bamerjee: I am sorry; the
frost was mistaken; it fell on the
crops instead of on the Government,

The whole difficulty is this. The
question arises that even after all
these assurances and these theoretical
formulations, the prices are going up.
In  Delhi, Calcutta and everywhere
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else in the country, everything is sel-
ling at one rupee per k.g. Whether
you take rice or pulse or brinjal or
anything else, everything is selling at
one rupee per k.g. or seer. I have
never seen in my life of forty-five or
forty-six years things selling at such
high prices. This is the position in
the big cities. Now, let us consider
what is happening in other States?
Take, for example, UP, After all
these assurances by the Central Gov-
ernment and the assurances of our
Chief ~Minister, what has happened
there? Even today, in the open
market, things are being sold at very
high prices, and as a result of it, the
family budget has been completely
upset.

Suppose I was purchasing my total
ration for the whole month for my
family, comprising of 8 consumption
units, I was purchasing it at a price
of Rs. 45 or 46 for the entire month,
but today, I have to pay Rs. 67 to 70,
according to the economists. So, a
sum of Rs. 27 has gone out of my
pocket, and in return, if I am a Cent-
ral Government employee, I get Rs. 2
or Rs. 2,50 as dearness allowance, and
if I were in a business concern, I
would be getting Rs. 5 in my pocket.
As a result of this indebtedness has
increased. What did the survey of
the expenditure by the middle income
group indicate in Bombay? It was a
revealing report. It revealed that the
middle income group getting Rs. 150
to Rs. 200 was indebted to the tune
4 Rs. 400 or Rs. 450, and & group which
was getting Rs. 250 was indebted to the
tune of Rs. 300 or Rs. 875. So, we find
that rural indebtedness has increased,
and urban indebtedness has also in-
creased. " I do not know where we are
heading. If this is the conception of
soc)‘alism or the goal of socialism that
we are leading to, I'would say that the
people will bid good-bye to this con-
ception of socialism and say that we
l‘i;:\. not achieving anything of socia-

) Not merely the prices of foodgrains,
but the prices of all essentlal com-
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modities have increased whether in
Delhi, Calcutta or anywhere else.
Take, for instance, what is happening
in Calcutta. Mustard oil is not avai-
lable there, and it it is available after
such historic speeches by the Chief
Minister, it is available at exorbitant
prices of the order of Rs. 7 or 8 per
k.g., and that too, to some peeple who
can possibly line up or who can line
up with the hoarders. Again, fish is
not available in Calcutta. Fish is the
only fooq of the Bengalis, and that is
being sold at Rs. 7 or 8 per k.g. So,
it has become impossible for any-
body to purchase fish in the open
market, because it is not available at
all. Fish is being sold there in the
Lake area, where people go; it is
being sold in a place called Lillypool
which is a place to which anyone who
has a romantic conception of life used
to go; fish is being sold at those
places; it is also being gold in sweet-
meat ghops, in flour shops and so on.
This is what is happening in Cal-
cutta. Even pulses are not available.
They are being sold at Rs. 2 per seer
in Calcutta. We used to laugh and
say that in this country only two
things are cheap, noon and khoon.
Any quantity of blood may be split
through firing or lathi-charge. But I
tell you even salt was not available
in Calcutta. Even in Delhi, today if
you consider all the items, prices have
gone up.

I would only say that all these argu-
mentg advancey by the Treasury
Benches are not going to convince the
people of this country. Theoretically
the Government may be correct. They
may have good intentions. They
may have survived a vote of no-
confidence in this House. But what
about the no-confidence outside?
What will happen to them outside?
What about the prices? The price of
not a single commodity has come
down during these six or seven
months. They are going up and up.

Some economists say it is due to
inflation, deficit financing and circu-
lation of black money. What have
the Government done to unearth the
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black money? Is there any appa-
ratus with Government for the pur-
pose? Is there any machinery to
check deficit financing?  Are they
applying the remedies gincerely?

The prices of all essential commo-
dities are very much connecteg with
the priceg of foodgrains. Unless food~-
grain prices are brought down, it
will be very difficult to contro] othe
prices. .

What is happening in the country
today? All the Central Government
employees, 22 lakhs in number, are
going to vbserve a ‘protest day’
against the non-inclusion of dearness
allowance in the S. K, Das Commis-
sion inquiry. They will observe it on
the 21st September. They will be
protesting against the mnon-inclusion
of this formula in that Commission’s
inquiry. On the 25th of this month,
all people in West Bengal, whether
shopkeeper or workers, lower middle
class or upper middle class, will be
observing ‘a complete ‘Bengal Bundh’.
1 know people will be angry about it.
27,000 insurance workers throughout
the country will be observing a
‘demands day’ against high prices on
the 26th of this month,

What will happen? I know the fate
of this Resolution. I know how the
ruling party hag gefeated the no-
confidence motion. We may be less in
number today. But outside, we know
there is a vote 'of mno-confldence
against this Government. When 1
say this, I have in my possession
severa] letters and several telegrams
which I have received congratulating
me for bringing forward this Resolu-
tion and asking me to press it to a
vote.

I would make a request to the hon.
Minister. If they accept everything in
principle, why should they not accept
the Resolution? What is bad in it?
They are arresting people. But what
about the hoarders in Calcutta?
What about the rice mill owners?
What about the rice mill owners?
who have been arrested? I am sure
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they will be let off when they pay
Rs. 10,000, Rs. 1 lakh to the Nehru
Memorial Fund—that is the latest
fund; previously it was the Gandhi
Memorial Fund; now jt is the Nehru
Memorial Fund. I would only request
them not to bring Nehruji's name into
this food muddle. Let him be out
of it.

262,

Mr. Chairman: He is requesting
others not be bring his name into this;
but he is doing it. I would request
him to refer to essential commodities
and not to that,

Shri S. M. Banerjee: I referred to
the Nehru Memorial Fund. We should
not be touchy about it. Pandit
Nehru was a great man. I wag a great
admirer of Pandit Nehru, without
getting a ticket from™ him. But 1
know that history will not forget
Pandit Nehru but at the same time
will not forgive him for certain things.
Let us be objective in our
analysis of history. There is no doubt
people escape by giving handsome
donationg to the ruling party....

Shri Khadilkar (Khed): We are too
near the event to pass any judgment.

Shri 8, M. Banerjee:

I am only
speaking ag a student

of politics.

So I press this Resolution and re-
quest the House to accept it. 1f they
do not accept it, I would only say
this. Throughout the country, whe-
ther it is Bengal bundh, Maharashtra
bundh or Gujarat bundh, there is
going to be a Bharat bundh after one
month or two months unless the priceg
come down. The people will bring
down this Government, if they do not
act. It is not a theory, but it is prac-
tical and a realtity.

Mr. Chairman: There was an amend-
ment moved on 5th June, 1964 by Shri
M. Malaichami, but I do not think it
should be put to vote because it is
already covered by the substitute
motion on the discussion of the food
situation.
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Is Shri Banerjee withdrawing the
resolution, or is it necessary to put it
to vote?

Shri 8. M. Banerjee: Otherwise, 1
:should withdraw from the House.

Mr. Chairman: Now I put the re-
.solution to the vote of the House.
Ttems (i) and (ii) in the resolution
were covered by a substitute motion
in the debate on the food situation,
-and they need not be put to vote.
“Therefore, I am putting only the rest
of the resolution to the vote of the
“House.

The quesion is:

“In view of the growing dis-
.content among the people of this
country against Government's
failure to check abnormal rise in
prices of all essential commodi-
ties, this House recommends to
Government the following for
immediate adoption and imple-
.mentation: —

. s

-(iii) exemplary punishment to
hoarders and black-market-

eers; and

.(iv) formation of a Price Sta-
bilisation Committee.”

The motion was negatived.

Shri 5. M. Banerjee: Let them have
the hoarders ang blackmarketeers.

BUSINESS ADVISORY COMMITTEE

THIRTIETH REPORT

Shri Rane (Buldana): I beg to
present the Thirtieth Report of the
Business Advisory Committee,
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1632 hrs.
RESOLUTION RE. DEFENCE OF
INDIA ACT

Shri Biren Dutta (Tripura West):
I beg to move;

“This House is of opinion that
pending the lifting of the Emer-
gency which is long overdue, the
repressive provisions of the De-
fence of India Act and the Rules
thereunder should not be used
against political Trade Union and
other workers of the Democratic
movement or for guppression of
people's agitation for food and
against high prices.”

The continuance of the emergency
these days is not at all warranted by
the situation existing in the country.
The emergency should have been with-
drawn long back by the Government
as continuation of it for nearly two
years without any reason whatever
only exhibits the growing authorita-
rian tendencieg in the ruling circles
today.

First of all, I would like to stress
the fact that the ruling party is not
at all serious about this emergency.
It is during this emergency that cor-
ruption in the country has become
rampant. It is during this emergency
that the Government had to estab-
lish the Sadachar Samiti.

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
No, no. Government has not done it.

Shri Biren Dutta: Some Minister.

Even Chief Ministers and import-
ant Ministers are chargeq with serious
corrupt practices not by the Opposi-
tion parties but by the ruling party
itself. No serious ruling party in
the world would tolerate such g cor-
rupt practice during emergency. But
the present authorities are practising
thig thing while they say that there
is an emergency in the country. Even
today the Prime Minister hag given
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some hint that it will continue. I
onlywmttohighnzhtmetactmgt
they are nbt at all serious about this
emergency.

For the stock exchanges there is
no emergency. The industrialists
have earned fabulous profits, but
there is no emergency against them.
Administrative inefficiency hag gone
beyond limits, particularly during
this emergency. There have been ir-
responsible  statements by various
Ministers and there is the callous
attitude of the officialy towards the
present problems of the people. The
growing favouritism ang nepotism in
the administrative apparatus only
8oes to show that emergency does not
exist in their mind. A large
number of trips by various
Ministers to foreign countries on this
or the plea during this Emergency
shows how careless they are about
the Emergency. Two no-confidence
motions against the Government
during the emergency prove that the
objective conditiong for emergency do
not exist. Then, why is it imposed

. on the people? There can only be
one reply to that question. The
ruling party knowing fully well that
its growing isolation from the people
wants to utilise this emergency tor
its own purpose. The very fact that
the Emergency powers are mainly
used to suppress the Opposition that
cthampions the interest of the people
shows that. The Defence of India
Act has just become g handle for the
ruling party to utilise it for the
narrow party interests. Though our
country hag border dispute with China
and Pakistan, the present conditions
cannot be considered as war condi-
tion. Though at times tension aceurs,
time and again we have emphasised
Peaceful seftlement of the border dis-
bute. When the hot war condition
does not exist, there is no justifi~ation
for emergency today. Essentially we
are having peace though w: need not

less vigilant about defence
preparedness.

In a democratic state it is neces-
sary to have certain gafeguards against
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the abuse of powers by the Gov-
ernment. As Mr. Justice Gajendra-
gadkar pointed out in a DIR.
detention case:

“It may be permissible to ob-
serve that in a democratic State
the effective safeguard against
gbuse of executive powers, whe-
ther in peace or in emergency, is
ultimately to be found in the exis-
tence of enlightened, vigilant
and vocal public opinion.”

The main purpose of the Resolution.
which I am moving today is to put a
check on the misusc of executive
power by the Government. I can
mention here that very often Minis-
ters are also saying these things, that
this power ig not going to be utilised.
against democratic movements, I
wag among those who fell a victim
to the misuse of this power given to
the Government, which had been
recklessly used by ‘the Government to-
suppresg democratic opposition in the
country.

Among the Communists who were
arrested immediately after the pro-
mulgation of the emergency were &
large number of trade union and
kisan leaders. Despite the call of the
trade unions to fight for the national
defence these arrests only indicate
the intentions of the authoritiey; to
suppress the democratic trade union
struggle. As I have said, the Govern-
ment have deliberately used the DIR
against the political parties, particu-
larly against the Communist Party of
India. Now, I shall show you how
this emergency power had been used
in Tripura by the Government. Oqn
the 20th of November, 1962, whole-=
sale, the Communists were arrested in
Tripura including the Communist
MPs. and the members of the Tri-
pura legislative assembly. Ag many
as 67 persong were detailed till the
28rd of July, 1964 when the Supreme-
Court of India gave a verdict in their-
favour. The House should note the-
fact that the Communist Party is the
only Opposition party in Tripura
which has its representatives in the-
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‘State legislature and in the Lok
Sabha as well. In the 30-member
Legislative Assembly of Tripura, the
Communists have 13 members and the
rest, namely, 17, belong to the Con-
gress. In the Lok Sabha, both the
two representatives from Tripura be-
long to the Communist Party. As soon
as the Defence of India Act wag in
the hands of the Government, the
Congress, in the name of fighting the
aggressor, starteq suppressing the
political opponents, particularly the
Communist Party in Tripura. Not a
single communist MP or MLA was
spared there; all of them were
detained.

T may tell you that when our case
was heard in the Supreme Court, it
wag the late Shri H. N, Sanyal, the
Solicitor-General, who pleaded with
the court for adjourning the pro-
ceedings for two days in order to give
him time as he was going to suggest
to the Tripura Government to release
us and not to contest the case. The
Supreme Court had given him one
day’s time for facilitating the Soli-
citor-General to contact the Govern-
ment of Tripura. But the Govern-
ment of Tripura did not even hear
the advice of the Solicitor-Geners!
and they ordered for proceeding with
the case. Perhaps, the Tripura Gov-
ernment might have thought of keep-
ing ug in detention till the next gene-
Tal election! If the Supreme Court’s
verdict had not been in favour of us,
1 am afraid I would not have been
in this House today at least to move
this resolution,

The Government of Tripura did
not stop there. They proceeded tur-
ther. They demanded the security de-
posit to the tune of Rs. 3,000 from
a small co-operative presy; which was
publishing the organ of the Commu-
nist Party there. All the members
were thrown into prison and all the

ing ittee memb of the
co-operative press were nut in
prison not only in Tripura but in
other centres as well, such as the
Central Jail in Bihar. Not one per-
son_ Was - jeft there even to furnish
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the security deposit and the Goverm-
ment has locked up the press, and still
there are policemen guarding the

2630

press.
Shri Nambiar (Tiruchirapalli):
Most undemocratic. (Interruption).

Shri Biren Dutta: May I know from
the Ministey whether this is the only
purpose of having the Defence of
India Act? I would request him to
enquire into these facts and consider
the cases to which I have referred
here. At least he must have some
consideration for that. About 1,500
tribal people who supported us in the
last general election have been put
in prison under the shadow of this
Defence of India Act. They are very
poor people. I think there is a
memorandum presented to the Minis-
ter, and I hope it will be looked into
by him.

I shall now refer to other points
in this connection. I have been
supplied with a copy of the statement
made the Government on the 11th
September. I shall ‘only mention the
cases of political parties. I find from
that statement that still there are 110
members belonging to political par-
ties who are under detention under
the DIR. It is interesting to note
that in Maharashtra, 13 members be-
longing to the CPI who were detain-
ed in November, 1962, we still under
detention there. One member of
Bihar CPI who was detained in
December, 1962 still continues to be
under detention. 1 do not understand
why this misuse of power is still
being continued and I do mot know
haw tlong it will corftinue to sup-
nued and I do not know how
how long it will continue to sup-
press the political parties. It is in-
teresting to note that the Government
have not hesitated to put some Can-
gress members also under detention;
that has been done in connection with.
the food movement. Some of them
have been put under prison. I would
request the Minister at least to re-
lease these eight Congress members
who are d in Rajasthan.
(Interryption). v
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Shri Umanath (Pudukkottai): We
have pleaded the case of your own
men who are inside the jails!
Shri Nambiar: They are Congress
dissidents.

Mr, Chairman: Order, order.

Shri Biren Dutta: I would now
refer to some cases where trade union
workers themselves have been sup-
pressed. In Bengal for instance, in
the early days of emergency, in &
small factory which employed only
150 workers there was a dispute and
all the 150 workers were arrested
under DIR.

Shri Nambiar: The factory was
shifted to jail.

8hri Biren Dutta: Later on they
were released. How can the Gov-
ernment explain that these arrests
really helped to strengthen the de-
fence of India?

The hon. Minister may say that since
1 do not have moorings which would
link me with the people of the coun-
try I am saying this. I would, there-
fore, refer to a person whose moor-
ings he cannot challenge. This 18
what the President of the West Ben-
‘gal Branch of the INTUC wrote:

“The industrialists having been
motived by profiteering are
seizing all opportunities provided
.by national emergency and in-
dustrial truce resolution. The
workers, it seems, are in a boxing
ring with hands tied behind
their back due to truce resolution
while the other side, the employ-
ers, are with open fists and pro-
tected by the resolution.”

‘This is the admission by a promi-
nent INTUC leader as to how the
national emergency was utilised by
the employers. Unfortunately, he
has not dealt with the role of the
Government in thig affair. The Gov-
ernment ‘was siding with the
employers. Whenever the Govern-
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ment felt necessary to protect the

employers, DIR was used recklessly
to arrest the workers,

Now, take the example of workers
employed in Barauni refineries. For
several months the workers are agi-
tating for a normal 48-hour working
a week ag per the Factories Act. The
public sector management arbitrarily
imposed a 54-hour week, though the
Government Conciliation Officer accep-
teq that the Factory Act was appli-
cable to Barauni Refinery. When the
workers resisted the attempt, the
ised some workers.
This provoked a strike of ten thousand
workers which continued for 20
days. I am narrating all this history
only to point out that the Govern-
ment which was delaying settlement
of this ordinary grievance was ex-
tremely prompt in arresting 26 leaders
on the second day bf the strike.

victi

In the case of Goa dock workers’
strike in June 1963, the misuse of
DIR was glaringly observed by every-
body. In a long-standing dispute the
Conciliation Officer suggested arbit-
ration. The proposal wag accepted by
the Union but not the management,
who was then wrong in the dispute.
The adamant attitude of the manage-
ment provoked a strike. The Govern-
ment instead of intervening in the
dispute in favour of the workers
threateneq to use DIR and suppres-
sed the strike. One paper, a daily
from Goa, reported:

“Fearing that the strike might
be prolonged, jeopardising fur-
ther India’s economy, the Gov-
ernment of Goa had sought
assistance of the Defence Minis~
try and also the Port Trust of
Cochin and of Bombay. Person-
.. nel of those establishments was
. expecteq to arrive on Monday to

start loading operation and '
. normalise ' condition.”

Thinking that these . measures were
not sufficient to suppress the strike,
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the Government arrested 204 workers
under DIR and the strike was dec-
lared unlawful. However, what hap-
pened, as a result of this policy
was, that the strike was hundred per
cent successful and the workers with-
drew the strike only . whem the

management settled their grievances.
-

Was the use of DIR justified in
thist Was it riot possible for the
Government to instruct the manage-
ment to concede the reasonable de-
mands of the workers, instead of re-
sorting to use the DIR?

A similar attitude was witnessed
when the municipal workers were
forced to go on strike in Bombay
during August last year. Though the
strike was peaceful, 900 workers were
arrested. The Socialist Party-led
Municipal Mazdoor Union in a meet-
ing while condemning the application
.of the provisions of the DIR, said:

“This was a clear misuse of the
emergency powers conflerred by
Parliament to fight Chinese ag-
gression, This was nothing but an
attempt by the Government to
frighten the workers and break
their union.”

Perhaps the most glaring misuse of
DIR in a trade union dispute is ob-
served in the case of Bhopal Heavy
Electricals workers’ struggle. The
workers were paid only Rs. 5 as
dearness allowance and they demand-
ed Rs. 30, which was quite reasonable.
The minimum wages paid to Bhilai
workers were Rs. 95 gince December
1962, but the total emoluments of the
Bhopal workers amounted to only
Rs. 80. The vindictive attitude of the
public sector management provoked
the workers on & number of occasions,
yet the strike was avoided due to the
patien¢e of the workers. If the be-
haviour of the management towards
the workers would have been investi-
gated in an objective manner, at least
a dozen officers would have beent im-
prisoned under DIR. But the Gov-
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ernment gave full protection to the
nasty bezhaviour of these officials who
provoked a strike in the plant. How-
ever, when the workers downed their
tools, DIR was used in a reckless
and promi leaders wete
put behind the bars. Thé arrested
workers were brutally beaten up in-
side the jails and some of them were
sent to far-away jails, Even Members
of the Legislative Assembly were de-~
nied permission to meet the detained
trade unionists. Even the INTUC
in Bhopal denounced these repressive
steps of the Government and demand-
ed an enquiry into the management of
the Heavy Electricals plant. The
Government, however, hag been satis-
fled with the mighty power of the .
DIR.

During the industrial disputes and
popular agitations the use of DIR has
now become a common usage. When
the Government found the influence
of INTUC union, Ahmedabad, going
down and Sangram Samiti becoming
more popular among the workers, the
DIR was fully used to keep the pro-
minent trade union leaders behind the
bars. The Home Minister says that
they have been arrested for violence,
but the workers were completely
peaceful, The provocation was due to
the authorities because they wanted
to use this plea to suppress the grow-
ing militant trade union movement.

Even in Kerala on 31st August this
year 34 prominent Communist lead-
ers were arrested under DIR. ‘The
arrests were made even before the
beginning of picketing. The arrest of .
6 Communist MLA’s on the eve of the
no-gonfidence motion against the
Sankar Ministry is the most notorious
case of the abuse of DIR.

I have quoted here only certain
examples about the gross misuse of
DIR. But these examples can be
multiplied many times.

It is indeed surprising that the Gov-
ernment is thinking of perpetuating
the emergenty ard use of DIR. The
hon, Home Minister has already given
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his indication to continue this emer-
gency and DIR for flve years or more.
This is a dangerous portent for the
development of democracy in the
country,

The Home Minister takes very much
pleasure to point out to the arrest of
small unsocial elements under DIR.
But these are all small fries and th2
big sharks are left out. Moreover,
thig is just done to create an impres-
sion that others are also arrested. The
main attack of DIR has been on the
trade union workers and other demo-
cratic functionaries in the country.

Therefore, I would request the
House to adopt this Resolution and
prevent the executive authorities
from utilising the DIR and national
emergency to serve the interests of
the vested interests and the ruling
party.

Mr. Chairman: Motion moved:

“This House is of opinion that
pending the lifting of Emergency
which is long overdue, the re-
pressive provisions of the Defence
of India Act and the Rules there-
under should not be used against
political, Trade Union and other
workersg of the Democratic move-
ment or for suppression of peo-
ple’s agitation for food and against
Wh prices.”

Shri 8. M. Banerjee (Kanpur):
Madam Chairman, my friend Shri
Biren Dutta has very ably brought
before the House many cases by which
he has illustrated how the Defence of
India Rules have been used
indiscriminately.

Mr. Chairman: Just a minute. Are
we sitting up to 85-30?

Shri Nambiar: VYes.

Shri 8. M. Banerjee Let us sit up
to 5-30.

Some Hom. Members: 5 o'clock.
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Shri 8. M. Banerjee: It is non-offi-
cial business; let us co-operate,

Mr., Chairman: I find the House
is of opinion that we should sit only
up to five.
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Shri Dinen Bhattacharya: This side
of the House wants to sit up 1o 5-30.

Shri 8. M. Banerjee: The other
motion is important.
Mr. Chairman: The discussion

will continue.

Shri S. M. Banerjee:
come then.

Mr. Chairman: The next one can't
come, Yes, he may proceed,

No, it cannot

Shri 8. M. Banerjee: Madam, I have
certain cases with me, It is surpris-
ing that even after two years—they
were arrested in 1962—some Commu-
nist leaders, several in number, are
still rotting in prison, I do not know
what is the specific charge against
them. At the time of the Chinese ag-
gression they were arrested. They
were not tried, and still they are in
prison,

In the same way, in the State of
U.P. from which I come, there are
three or four persons still rotting in
jail, I have in my possession a very
pathetic letter written from Sitapur
jail, by one of my friends by name
Shri S. C. Dutta. He has been suffer-
ing from serious eye trouble in Faiza-
bad jail. I took up the matter with
the Chief Minister and the Home Min-
ister, Shri Nanda, that he may be sent
to Calcutta at least for treatment of
his eyes. All his relations were anuxi-
sus to get him treated and were pre-
pared to mcet all the expenses of spe-
cialist treatment. And what did the
Chief Minister do? From Faizabad
he was transferred to Sitapur. 1
would only request, let him be trans-
ferred to Calcutta jail, Alipore jail.
and released.

Shri Nambiar:

was released.

It is high time he
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..8hri 8, M. Banerjee: There is no
charge against him. But he is still
kept in jail,

There is another case of two peo-
ple who were arrested—Shri Ram
Asre, Gen:zral Secretary U.P. Trade
Union Congress and nnother member
of a trade union, Shri Manna Singh
from Kanpur, They were released
when it was found that there was ac
charge against them. But after being
released, they were restrpined from
staying in Kanpur. That poor em-
ployee, Manna Singh, hag lost his job.
He was serving in g textile mill. We
came to know of these when their
cases were reconsidered and they were
released. But even after release, they
were placed under restraint.

Today, the matter about Bhopal has
been referred to. Sixty people have
been arrested. Today, there is no
trouble in Bhopal. All trade union
disputes are over. There is an agree-
ment. That agreement has been res-
pected by the workers. They have
agreed to co-operate with the man-
agement. But even today, when I
am speaking here in the House, the
President of the Heavy Electricals
Servants’ Trade Union, Shri S. Bhow-
mick, is urinating blood in the Jabal-
pur jail. He is not released. I have
made requests to Shri Hathi and other
Ministers to come to the rescue of
these people. They are detained under
the DIR because one General Mnnager
of the Heavy Electricals does not want
to see their faces. It is a trngedy that
those young boys of seventeen years
and eighteen years who have pledged
themselves to socialism, who wanted
to protect the interests of the public
sector, should suffer like this because
a group of pensioners at the helm of
affairs there could not step up pro-

BHADRA 27, 1888 (SAKA)
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India Act
val of the Chairman or General Mana-
ger. And they were put under arrest.
Even in the State Assembly in Bho-
pal the Chief Minister made a state-
ment that “it is a matter for the Cen-
tral Government, we have nothing to
say -and we shall release them”.
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I, therefore, request Shri Hathi to
review all the cases ahd see that they
are released, I Shri Bhowmick dies
in jail today, what will happen to the
Heavy Electricals? There will be a
black gcar on the Heavy Electricals
plant, Every worker will feel that
their leader was put under arrest
under the Defence of India Rules for
nothing and he was harassed and he
ultimately died.

Mr. Chairman: How much time
would he take.to conclude?

Shri S. M. Benétjee: That is why
I plead with the hon. Minister to re-
view the Bhopal case, the U.P, cases
and the Bombay and Caltutta cases
which I have referred to. Nobody
should be detalned under the DIR
now. DIR should be meant for the
Birla family, for Dplm.ia for hoard-
ers and blackmarketers and no more
for respected Indian citizens who
have pledged their loyalty to the
oountry, who have fought the aggres-
sors, who have pledged themselves
to fight the aggressor and who are
prepared to sacrifice their lives for
their motherland. s

With these words I sipport the Re-
solution and demand the release of
all those persons who have been
arrested under the DIR.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Manday, Sep-

duction in the Heavy Electricals. They tember 21, 1964/Bhadra 80, 1886
demanded the resignation and vemo- (Saka).

GMGIPND—LS I1—1120 (Ai) LS—28- 9-64—870.
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